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~ Date

28.01.2009

&

r Orders of the Tribunal

Heard Mr.U.K.Nair,

appearing for the Applicant and Mr.M.K.Boro, |

learned Addi. Standing counsel for the Union of |
|

india appearing for Respondents 1 & 2@0 whom |

learmed counsel

- a copy of this O.A. has dlready been suppiie@%

and perused the materidls placed on record.
- (

Issue notice to the Respondents requiring
them to file their reply/written statement by |

18.03.2009. E

Cdll this matter on 18.03.2009.

Notwithstanding the pendency of inis E
case Respondents shall remain free to pass l
orders on the representation dated 12.12.2008
of the Applicant (which is part of Annexure-10

to this O.A.) before the next date.
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AT vb Aty . Applicant, at page 16 of the O.A. h
N, \-L_\::‘ . %\&: The Applicant, at pag ).

\8. ) Gtﬂ
«/’S\\\.\QW

prayed for caling of the records from th
custody of the Respondents. Respondents|
should produce those records along with the(

Coples 4 TN N |
P Oowtor— written statement to be filed by them. '.
8“’/4“5 <$a,,¢_.._.,¢’ _ » | L

A
QWL l/%whf S S /-.r“v"fc/\

T4 ? 7. ?J f;g? Enelenfy Send coptes of this &der ’rol re
S - /4 . )
= Responden'rs in the address given in 'rﬁe O .‘
- 171 ’ 09 bd)—- 3“&.—@? : ) '
J/a%—-r% ~ ' - | C . ‘
- 6 Searn | (M.R.Mohanty)
s = 0@ v Vice-Chairman ('f
160 - @a\ . fobl o .
by, G- - QQ‘L Ww il S ’ TSR Y,

iy

.0, %Iw\ CAT, Gunroohdi18.03:2009:  Mr.B.Sarma, learned counsel for the
la.L)‘v\fc W.u WWC@\M Mgz(’/\ . ...AddlStanding Counsel is absent for his \
Q@w»,} WMO"\ Wha, A’oﬁ“w vy personal difficulties. | |
oy W ‘Pé‘—) N@) 34 € 8l9ﬁ—-« mem Cpe Advocate, Tsibu Khro Iﬁgk:s a
Ju- AMQ_M\A \4\14/) W L’@‘ﬂ‘/{’m‘m staternent that she has got instructions to .
lEm BN v\df L{M WN“ ':"\‘ 14’ € appear for the State of Nagaland She

!

1\4.@3-0%’M,undeﬂakes to file ‘Vokalathama’ for

Wﬁ» _/\Abev\«/\ A ey o
.Respondent Nos.3 & 4 by the next date. She

u)e VS '
&M \3.2-6% & ’%\U:*S{M 1&\ Q@l%o prays for extensmn of time ;ﬁWﬁten__.__
~°~.~

ﬁ,

«Applicant is present. Mr.M. K.Boro, learned \

Asidaran\leseb bl wH ');o‘ _ ;Statement on behalf of the State of Nagaland
\;\ C,e\rw\w%‘cvw ‘\f91 “\ oA % g Mr.P.Khatanier , Advocate appeanng for

s . one Sri A.R.Ao. files a petition (M.P.No. 22 a»_:
B{)\OQ) seeking permission fo be 1mp1eaded in o
s this case as Respondent No% *) to permlt to
*the  said petitioner to file Inén ,vgntten }
' §tatement, as Respondent No.5.
| Contd/ -
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m:’; .09 [lAe o+ 15062000 Mre AK. Qingh, learpe. ¢ ouncel {g&\-h
%LJW Aas {‘M oo JShe Applicant, is present. Mr f. Ao, ! iy | D
@f/%—‘;; ‘Z‘ %}Mo. L (‘ounsoi for the State of Nagai/ /

0 (Ao~
kaVOMﬁ: Jp ALK A ... present. Mr P. Khataniar, Advooate, ,ggim

‘ ~ hasfiled a petition on behalf of Mr AR. Ao
,5/>’)°7 ‘  to he impleaded as party Respondent No.5
Vakq,&%nw"/‘g f’/j’é .. s also present, 7
67/‘1‘735’/1’/@0‘7"" o T Bt _ T
ﬁ'\y‘m?: ’:&7;52 I s C " Heard on MPNa22/2009 and
@a , 0 perused MUP.N0.22/2009 and the objection
J‘;/Q"’ - filed thereto. ‘
. . . . l

/,g 4 @7 ‘ ) . .. Mr AR. Ao is permitted o be |

impleaded as Respondent. No.5 in this case.

Vo 1) S A led: / | mpeaten =

h. / Chnu M P. Khataniar, learaed Counset for the
- /,f . .newly added~Respondeat Wa.5, prays for
/ . & Hime to file written statement.

4.
I

awaiting written statement from the newly

I"-':. : W/‘é %“’// /)Md ,  Call this matter cop 30062000

Y S ////)//'6/59  added Reepondmt No ‘3 and: rejoinder from
- K ‘ - --the Applicant. __, . - S
S - (M.R. Mohanty)
2. e @% - Vice-Chairman’
ex%e:«-— M. 3004 99] L pkmren | ’
‘.1 o
pid T ’D'{b—4 E 30.06.2009 "Mr.R.P.NSingh, leamed counsel for the
i Al porwvt— bo e Applicant is present. Mr.Gaurab Khanddlia,
MJ‘AA'S e S Advocate representing the Respondent No.5 prays
- Ne.26 {S“ do 2 £49 ' for time to file written statement. He may do so by’
' 20.07.2009.
: &t -5 ng _ Call this matter on 20.07.2009.

% : o Respondents were called upon to cause-
m N production of records. They have not yet done so.
o ~ in the aforesaid premises, Respondents arem

. ? (‘,3 ‘ called upon to produce the records by 20.07. 2002’

X 4}5 /ﬁm} Y o Send copies of this order to the Respondef

in the address given in the O.A.

\

{M.R.Mohanty]
/ 19)9/ | Vice—Chz!irmcy'_
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\ - Copies: of the aforesaid 'M.P.No. 22 of
2009 has already been served on
Mr.B.Sarma, learned counsel appearing for
the Applicant; on Mr.G.Baishya, representing
the Union of India and on the learned counsel
for the State of Naga]and. Mr.B.Séi'mé,
learned counsel for the Applicant seeks sxore
time to file objection to the M.P.No.22 of
20b9.

In the aforesaid premises, call this

matter on 30t April, 2009 awaiting written
statement and objection from the parties. The
Respondent, State of Nagaland, should
produce the records(as called for by our order
dated 28.01.2009) by the said

date/30.04.2009. g
, 2o
( M.R.Mohanty)
Lm Vice-Chairman . -
- ?:‘/” G0 7 | “
: * 30.04.2009 In this case written statement 58 behalf of the
Z:}N Jé&n Wnﬁ’%:’\/’ Respondent Nos. 3 & 4 (State of Nagaland) have
g—L/A} ,é % /Z; /\:j/é- already been filed. No written statement has yet been
Mo, & > ,3’ ﬁq 7 filed one behalf of Govt. of india No objection to M.P.
g/\g P vwlﬁ A»?* . N0.22/2009 filed by on¢ Sri A Rongsenwatl Ao has yet
*ﬁ A w0/ - .
M / ;""’ e , been filed by the Applicant.
. : Yy 7 L. . o : .
7 / | |

In the aforesaid premises, call this matter on

15.06.2009 awaiting written statement from the
CJD P ‘oA 0/@._ (9’0’ 0&4/ .+ Government of india and objection to M.P. Ne.22/2009
M ool 30 /4 / 9 M . from th.e Applicant.
,j? ) /chg #O*f W" ’?}—‘ | Send copies of this order to the i\_ppl_ll:ant ax_ld
e W y(: M W the Respondents in the address given in the O.A.

ﬁqmm VQ?_ | ‘ ' ' (M.Rﬁ)
. Vice-Chairman |

DIN® —2261-224; ™

07-@/? 752409
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the Applicant is present. Mr.G.Khandalia,
Advoé:ofe representing Respondent No.5
undertakes to file written statement in
course of the day. He should do it only
after serving copies of the scmé-on the
1eorr;yed counsel appearing for other

‘parties.

‘Call this matter on 11.08.2009

awaiting rejoinder from the Applicant.

(M>éh/ctﬂrvedi) | (M.R.Mohanty)

Member {A) ~ Vice-Chairman

~ In this case a written statement has ™

already been fiied by the Respondent No.5.

No rejoinder has yet been filed by the

Applicant. Call this matter on 15.09.2009

awaiting rejoinder fr?om the Applicant.

Send a copy of this order to the
Applicant in the address given in the O.A.

r.d
{M.K.2haturvedi) ‘ (M.R.Mohantyj}

Member (A) Vice-Chairman.

On the request of leamed counsel
for the Applicant, call this matter on
13.10.2009 awaiting rejoinder from the

{(MXK.Chaturvedi)
Member (A}

Applicant.
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- O.A030f2009 .

e ]3.10.290?
o fhe Applicant is present. Mr.M. K.Boro

. admitted.-- and
"10.11.2009.

. Member (A)

- MrPKliwar, leamned ‘counsel _for

 leaned Addi. Standing counsel for _the

Govt. of India is present. Counsel

representing Respondent No.5 is aiso .

present.

in this cose, wnﬂen siafement cnd
rejoinder hove olreody been flled

Mr.P.K.Tiwar,

Applicant undertakes to serve copy of

the rejoinder on the counsel ¢f'or the
Respondenf Nos.3 & 4 by 23.10.2009.

legal pleas to be .

examined at the final hearing, this case is

Subjecf fo

-set- tor- . hearing to -

Call this matter on 10.11.2009 for
hearing. -

~ Send copies of this order to the
Applicant and to the Respondents in the

address ‘givenin the O.A.

(M%dn (N-\—:l;.Mﬁonfy) |

» - Vice-Chdirman

leamed counsel for the ,
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~ v 10312009 Leamed proxy counsel states that Ms
Frs Periow of 441& Khro, lecmed counsel for respondent Nos.3

evnd e eandy ug_e(«zeQ
foen ks il Sendte
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He

and 4 though present in court hod 1o leave
because of her liiness and therefore, prays for

- adjoumment. Request has not been opposed

by Mr PK. T‘twcri, leomed counsel for

applicant.

in the circumstances, case Is adjoumed

10 02.12,2009.

' Records as directed on 30.06.2009 shail

be made avallable for perusal of the Tibunal.

,l
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b WA %9\ _IMadan Kmrwa’mrvpdt} {Mukesh Kumar Gupta)

R Member {A} - Memiber {J)
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O.A is for quashing suspension order dated
17.11.08 (Annexure-7). Vide order of the
saome date departmentadl proceeding was
also initiated against the applicant. Validity
of disciplinary proceeding is not in question in
present O.A. One of the basic contention
raised by the applicant is suspension order
‘ extended
thereafter. Leamed counsel appearing for

has not been reviewed nor

respondents 3 & 4 seeks some more time to
take appropriate instruction on this aspect.

List on 10.12.2009.
-~ g
' gqg
(Madatrks” Chaturvedi) {Mukesh Kr. Gupta)
Member {A) Member (J)
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havp been
~within 10 days.

for partie
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_learnéd munsﬂ for respoudpnf N{).S

\""m tatps rhal::rejmnder has Ib.Pen hled ‘by

xc*ni"ﬁwrern vermm fresh al}Pgamons

mate,, which needs to be

o e
wd

- properly ‘df'ea}tj with. le_ﬂ"ETi*eM:ircumstan ces,

Eﬂ%\"_\: .

‘liberty is,,spu’ghtﬁl;g ﬁlg reply to thesame

On- request of learn red counsel
s, list it-on 18, 01 2010,

{Mukesh Xumar Gupia)
Member (J

Shri C.L.Goel, IFS, Principal Chief
Conservator of Forest in present proceeding
dated .. 17.11.2008"
{Annexure-2) whereby -du;,iﬁg pendancy of

0

challenges . order -

* the-disciplinary proceeding initiated against
him he has been placed under suspension -
with

!
raised by the applicant is mo review has _

immediate effect- ‘The contenhon

} been undertaken at any stage either on
expiry of 90 days period as provided under
Rule 3(1)- or - under Rule 3{8) of All India
Service [Discipline & Appedl) Rules' 1969.
Contention of respondents 3-4 on the ofher.
hand is that once a discip!‘na;y proce‘eding
is inifiated against an ofﬁcer stmultoneously
he has p!oced under suspenslon ?here isno
necessily or requirements of rle 10 review
suspension, lt-' further been
admitted by learned counse! /fOf said

e been‘

no -
undertaken of applicant’s suspension at any -

such . hcs

5
respondents revuew : hos

- stage. Furthermore, conténtion raised is said

susbension has been ardeted 6o resorted

fe for facilitating impartial enquiry initiated

against the applicant. '
'~ Heard both

sides. Reserved  for

orders.

r

'
(Mukes Kr. Gupta)
Member ) -

hoforvedi)
Member (A)

.\
(7Y
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(Madan Ku,

/bb/

N
.

Judgment pronounced in open court, i
kept in separate sheefs. O.A. is allowed in
terms of the order. No costs. gv

n((:hcwrvedi) {Mukesh Kumar Gupta)
Member (A} -‘Member (J} '



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.03 of 2000

DATE OF DECISION: 9. ). 20/0-

Dr C.L. Goel, IFS APPLICANT(S)

Mr P.X. Tiwari | ADVOCATE(S) FOR THE
APPLICANT(S)

- ‘yersus -

Union of India & Ors. ‘ ? - RESPONDENT(S)

By Advocates Mr Mr M.K. Baro, AddL C.GSLC. ADVOCATELS) FOR THE

for respondent No.1, Ms T. Khro for respondent RESPONDENT(S)

Nos.3& and Mr P. Khataniar for respondent No.3.
CORAM:

The Hon’ble Shri Mukesh Kumar Gupta, Judicial Member

The Hon’ble Shri Madan Xumar Chaturvedi, Administrative Member

1.  Whether reporters of local newspapers ves/No
may be allowed to see the judgment ?

2. Whether to he referred to the Reporter or not? Yés/No

;yéﬂqQ

3. Whether their Lordships wish to see the fair copy |
of the Judgment ?

uuuuuuuuuuuuu
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

Original Application No.03 of 2009
Date of Order: This the ;\2 r#"d ay of January 2010

. The Hon'ble Shri Mukesh Kumar ‘Gupx:a,judicial Member

The Hon'ble Shri Madan Kumar Chaturvedi, Administrative Member

Dr C.L. Goel, IFS,

S/o Shri R.C. Goel,

Presently posted as the

Principal Chief Conservator of Forests,

Nagaland (under suspension), ‘
Kohima- €79001. o , Ccveevens Applicant

By Advocate Mr P.X. Tiwari.

_»
—

-« VEYrsus -

1. - The Union of India, represented by the
Secretary to the Government of India,
Ministry of Personnel, Public Grievances and
Pension v '
{Department of Personnel and Training),
North Block, New Delhi-1.

2.  The Secretary to the Government of India,
Ministry of Environment and Forests,
Paryavaran Bhawan,

CGO Complex,
Lodhi Road, New Delhi-3.

3.  The State of Nagaland, represented by the
Chief Secretary,
Government of Nagaland,
Kohima-797001.

4.  The Commissioner and Secretary to the
' Government of Nagaland,
Department of Forests, Ecology,
Environment and Wildlife,
Kohima-797001.

<Q
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5.  Shri A. Rongsenwati,
S/o Late Aoplpden,
Resident of Lower Forest Colony,
Working as Principal Chief Conservator
of Forests,
State of Nagaland, .
Kohima-797001. : -~ aeeecRESpondents

By Advocates Mr M.X. Boro, Addl. C.G.S.C. for

respondent No.1, Ms T. Khro for respondent Nos.3 &4,
Mr P. Khataniar for respondent No.5,

PHELDLLISHIILE 402040000

ORDER

MUKESH KUMAR GUPTA, JUDICIAS, MEMBER

Dr C1. Gael, IFS, 1977 batch of Nagalanr} Cadre, in this
0.A., challenges An'nexure-? Order déted 17.11.2008 whereby in
contemplation of d:isc’ip}ihary proceeding and in exercise of power
under Rule 3 (1) (a) of the All India Services (Discipline and Appeal)
Rules, 196© he has been placed under suspension with immediate
effect. Mr P.Kj. Tiwari, learned counsel appearing for applicant
a}ongwith Mr R]. Das, vehemently cdntende.d_ that né review of said
suspension had been undlerbaken tN date, which is contrary to the
mandate of Sub Rule (8) of Rule 3 and, there;;fore, he is entitled to
relief as prayed for. It was pointed out that vide order of even date,
the disciplinary"‘pmceedings were also initiated against him alleging
certain manipulation and tampering of his own ACRs. It was pointed
out that validity of said disciplinary proceedings has not been assailed
and questioned in present proceedings and further said proceedings

remained inconclysive though more than a year has passed since

<%
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then. Our attention was slso drawn t:o,}.t.hé checkered history of ti)e
case to contend that suspension order as well” as departmental
proceedings are a result of vendetta purely by respondent No.5. Since
we do not intend to burden the order and go into the unnecessary
factual aspects, we deem jt fit not to refer to the same as issue raised
in present O.A. can be adjudicated purely on legal issue noticed

hereinahove.

2. In the above backdrop, learned counsel forcefully

contended that he is entitled to relief as prayed for.

3. By fiing re;ﬂy respondent Nos.3 and 4 stated that
Vigilance Commission vide letter dated 1 5.09.20(33 forwarded letter to-
Commissioner and Secretary, Departmeﬁt of Fofe.st, Government of
Nagatand, on the. subject of:di:;cipli.nary proceedings against the
_applicant énd, therefore, he was placed under suspension to facilitate
impartial endnsiry free from any interference. Various factual aspects .
have been narrated in the reply, which are not concerned with the

precise issued raised regarding suspension.

4. Respondent No.5, impleaded !‘at;er on, has also denied
allegations of malice ete. raised against him. It was further stated that
applicant was diverting t-he hasic issue of tampering ACRs without any
justification. It was further denied that he has-any vested interest in

continuation of applicant’s suspension.

5. We have heard learned counsel for parties, perused the
pleadings and othér material placed on record besides the rule

position as explained.
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a. Ms T. Kbro, learned counsel for respondent Nos.3 and 4,
during the course of hearing forcefully contended that since
disciplinary proceedings had been initiated against the applicant on
even date of suspension, there was no necessity or requirement under
rules or law to hold _review of said st,xspension. In other words, it was
emphasized that once a disciplinary proceeding is initiated against the
delinquent official besides placing him under suspension, no rule or
law requires review of such suspension by the competent authority
and the same can he continued till the departmental proceedings are
concluded. It was emphasized that applicant’s continunous suspension
is essential to conduct impartia;.} enquiry so that applicant has no

chance of influencing any witness or tamper with the records.

7. .We have heard ﬁctﬂh sides, perused the pleadings and
‘other material placed on record. We hove also hestowed our careful
-consideratipn to all aspects of the case. Before proceeding further it
would be expedient ko notice ‘excerpts of Rule 3 of the Al India
Services (Discipline and Appeal) Rules, 1969 as amended from time to
time, which reads as under:

“3. Suspension.- (1} If, having regard to the circumstances in

any case and where articles of charge have been drawn up, the

nature of the charges, the Government of a State or the Central

Government, as the case may be, is satisfied that it is necessary

“or desirable to place under suspension a member of the service,

. against whom disciplinary proceedings are contemplated or are
pending, that Government may,-

(a) if the member of the service is serving that
Government, pass an order placing him under
suspension, or

(b) if the member of the service is serving under
another Government, request that Gmrernment to
place him under suspension .

pendmg the conclusion of the disciplinary proreedmg'; and the
passing of the final order in the case:
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(6-A) Where an order of suspension is made, or
deemed to have been made, by the Government of a State under
this rule, detailed report of the case shall be forwarded to the
Central Government ordinarily within a period of fifteen days of
the date on which the member of the Service is suspended or is
deemed to have been suspended, as the case may be.

7(a) An order of suspension made or deemed to
have been made under this rule shall continue to remain in force
until it is modified or revoked by the authority competent to do
So.

- (b} Where a member of the Service is suspended or
is deemed to have been suspended, whether in connection with
any disciplinary proceeding or otherwise, and any other
disciplinary proceeding is commenced against him during the
continuance of that suspensxon, the authority competent to
piace him under suspension may, for reasons to be recorded by
him in writing, direct that the member of the Service shall

confinue to be under suspension {subiect to sub-rule {8)1.

(c) An order of' suspension made or deemed to
- have been made under this rule may at any time be modified or
revoked by the authority which made or is deemed to have made
the order.

(8)(a)An order of suspension made under this role
which has not been _extended shall be valid for a period not
exceeding ninety days and an order of suspension which has
been extended shall remain valid for a further period not
exceeding one hundred eighty days at a time, unless revoked
earlier.

-~ (b} An order of suspension made or deemed to
have been or confinued, shall_ be reviewed hy the competent
authority on the recommendation of the concerned Review
Commitiee.

(c)The composition and functions of the Review
Committee and the procedure to bed followed by them shall be
as specified in the Schedule annexed to these rules.

(d) The period of suspension under sub.rule (1)
may, on the recommendations of the concerned Review
Committee, be extended for a further period not exceedmg one
hundred and eighty days at a time;

Provided that where pgo order haé been passed

MAALIAN ARl S T Y

with effect from the date or expiry of the order being revxewed ”

" (emphasis supplied)
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8. A combined reading of aforesaid rule position wonld make
it abundantly clear that an order of suspension initially passed has a
life of pinety days and under sub-rule (8) unless it has been reviewed
by the competent authority and extended, it comes to an end. The
competent aunthority can extend the same for-a further peried not
exceeding one hundred and eigjhty days at 3 time, un}e;ss revoked
earlier. In other words il:ynowhewre requires or prescribes that merely
hecause departmental proceedings has also been initiated against the
delinquent official, besides placing him under suspensian, there is no
necessity to conduct such review of a suspension order. No law has

been pointed out by the respondents supporking their aforesaid

contention, as noticed hereinabove. Proviso under sub-rule (8) of Rule

3, as noticed hereinabove, in specific, provides that where no order
‘has been passed under said clause 8 extending the period of
suspension, the same “shall stand revoked” w.e.l. date of expiry of
the order being reviewed. In other words it mandatorily requires to
have a review of the suspension hefore expiry of ninety days
beginning from the deate of suspension, Admittedly, the official
respondents have not undertaken any such exercise on specious plea
that departmental proceedings had been initiated on the even date
and thus there was no necessity to hold a review to extend or
otherwise of such suspension. We do not find any justification and

substance in the said contention.

9. In view of discussion made hereinahove and holding that
suspension order dated 17.11.2008 had a life of only ninety days and
since it has not been extended thereafter at no point of time, it is

rendered non est and shall stand revoked by legal fiction on expiry of

<$
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ninety days. Thus O.A, is al)éweq%, Applicant is deemed to have been
reinstated on expiry of ninety days from 17.11.2008 with all

consequential benefits. No costs. -

( MADANKUMAR CHATURVEDI ) ( MUKESH KUMAR QUPTA)

ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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Court &\ﬁcen.
In O.A. No. 3 /2009
(Dr. C.L. Goel -Vs- Union of India & Ors)
LIST OF DATES WITH BRIEF FACTS
1977 Applicant was:- appointed as a direct recruit
= [

Indian Forest Service Officer of Nagaland Cadre.

01.04.2004 Civil Services Board / Screening Committee in its
e wmemmmmmtmmee
M

EZeting recommended the applicant for promotion to the cadre of

Addltlonal ‘ Pr1nc1pal Chief __lgonservator of Forests. For

assessment of the appllcant the\%»reenlng Commlttee among others
also considered the ACRs of thegﬁﬁpllcant for perlod 2000~-01,
2001-02, 2002- 2003 and 2003-04. Tgé% Screening Committee was
constltuted with the follow1ng persons;Rki
1. Shri R.S.Pandey, - . —==—- ) Chairman
IAS,Chief Secretary |
2. Shri Tali Temjen Ao, ' I Member
IAS, Additional Chief Secretary & Home, Comm.

3. Dr. S.C.Deorani, - Member Secretary
IFS, Principal Secretary, Forests & Environment
(ANNEXURE-22 to the applicant’s Rejoinder against
| the WS of respondent 5, Pg. 9)

i L)

16.04.2004 On having come to know that the applicant has
been recommended for the post of Additional PCCF the Re_pondent

(:) (A. Rongsenwati ®Ao- Initially he was not a party but got

N e st

. himself impleaded to oppose the OA) an aspirant to the post of

Additional PCCF and 1978 Batch IFS officer, wrote a letter to
" ——— ST}

the Principal Secretary to the Government of Nagaland

highlighting his performance since the year 2000 onwards and

prayed for rev1ew of his ACRs for the period 2001-2003 so that

he could also get the outstanding grading like the applicant.
(ANNEXURE-II to the WS of respondent 2,3 & 4, Pg. 14-15 and
' ANNEXURE-R 2 of the WS of respondent 5, Pg.14-15)




10.05.2004 Similar  letter written by  respondent 5
reiterating his prayer for review of’' his 'ACRs for the period

2001 to 2003.

ANNEXURE-R 3 to the WS of respondent S, Pg.16

18.10.2004 Respondent 5 wrote a letter to the Principal
Secretary, Forests, Ecology, Environment and Wildlife,

Government of Nagaland alleging that the applicant had tampered
. . T N . - .
with his ACRs for the period 2001 +to 2004 and demanded

W. SNBe T = - N

appropriate action.

(ANNEXURER- 3A _to the WS of respondent S, Pg.19)

03;11.2004 The ‘then' PCCF, Nagaland Shri N. Lolenmeren Ao}
purportedly wrote a letter to the Principal Secretary,
Department of Forests Ecology, Environment & Wlldllfe that as a
reporting authority of the applicant for his -ACRs during the

period 2000-2004 he cannot exactly say anything about the year

—— :
2001-2002 and 2002-2003 but for the year 2003-2004 he could

, e, . N ssehse)
remember that he graded the applicant as very good. (Applicant }
‘W e e —— N .
has pleaded in Para -8 of his rejoinder to the WS of the

respondent 2, 3 & 4 'that the communication dated 03.11.04 is

unrellable and has to be reviewed with susp1c1on Para 4.27 and

w
PETET4T28 may also be referred)
(ANNEXURE-III to the WS of respondent 2,3 and 4, Pp.16) .

13.12.2004 Respondent 5 wrote a letter to the Principal
Secretary, Forests, Ecology, Environmentﬂ and Wildlife stating
that though in response to the representation of respondent 5
dated 18.10.04 PCCF Nagaland had written to the Principal
Secretary about applicant tampering with his ACRs but even then
the Principal Secretary, Forests, Ecology, Environment and Wild
Life recommended the applicant for promotion to Additional PCCF

(ANNEXURE——R 5 to the WS of respondent 5, Pg 23)

‘ |
* Kk k Kk % Additional Chlef Secretary, Nagaland made  an

T r— =

==
enquiry on the complaints of respondent 5 dated 18.10.04 and
(——-M
13.12.04 and submitted . his report. (Refer Para 7 of ‘the
e e , . ‘ J
o

applicant’s rejoinder  against the written statement | .

Respondént 5)




02.02.2005 The then Minister, Forest examined the report of
the then Additional Chief Secretary and in his office note in
Government File No. FOR-Estt-5/94-IFS wrote that "“As per the
investigation report submitted by Addl Chief Secretary (P & AR)
there is ho relevant proof of tampering. ACRs of ( Dr C.L. Goel)

A ——. ———— - . -

by hlm , therefore this case may be closed in the best interest

of.the department”.
(Refer to para 7 of the Applicant’s rejoinder against the

WS of Respondent 5, Pg.4)

12.12.2005 Another letter of respondent 5 to the
Commissioner & Secretary, Forests, alleging tampering of ACRs by
the applicant.

(ANNEXURE-R 4 to the WS of respondent S, Pg.20-22)

19.01.2006 Respondent 5 wrote a letter to the Commissioner
& Secretary, Forests, reiterating the allegation of tampering of
ACRs by the applicant.

(ANNEXURE-R 6 to the WS of respondent 5, Pg.24)

17.02.2006 Respondent 5 wrote to the Vigilance Commissioner,

Government of Nagaland reiterating the allegation of tampering

of ACRs by the applicant and demanded enguiry into the matter.
(ANNEXURE-R 7 to the WS of respondent 5, Pg.25)

23.02.2006 civil Services Board / Screening Committee in its

e ot =3

meeting recommended the applicant for promotion to the cadre of
i Yt

W, . Sawer. Sy

Principal Chlef Conservator of Forests For assessment of the

s i ea . L - s m— M " > — mTE T

applicant the Screenlng Committee on thlS occasion among other
materials considered the ACRs of the applicant for the period
2000-01, 2001-02, 2002-03, 2003-04 and A2004—05. The Screening
Committee was constituted with the following persons:

1. Shri P. Talitemjen Ao, IAS, Chief Secretary —- Chairman

2. Shri Lalthara, IAS, Additional Chief Secretary

(P&AR) -—- Member
3. Shri N. Lolenmeren Ro, IFS, PCCF -—- Member
r(reporting authority of the applicant
for the ACRs of 2000-04)



N

4. Shri R. Binchilo Thong, 1IAS, bommissioner
& Secretary, Department of Forests, Ecology
Environment & Wildlife -- Member Secretary
| (ANNEXURE-2,3 to the applicant’s rejoinder against the
WS of Respondent 5, Pg.10)

01 03 2006 _ Applicant on being iecommended by the DPC was

€y

promoted on a regular ba51s as the Pr1nc1pal Chlef Conservator

of Forests
e

07 06.2007 The Government of Nagaland 1ssued a Notlflcatlon

transferrlng and postlng the applicant to the post of Chalrman,
T T T oo - -
- Nagaland Pollutlon Control Board ‘and the post was declared

w2 - N

equlvalent in pay and status to that of the Principal Chief

Conservator of Forests and directed the applicant to hand over

charge to Mr A. Rongsenwati Ao (Respondentuﬁk an_IFS_officer of

1978 batch on or before 12. 07 07

o N

(ANNEXURE: 1 to the O.A., Pg. 19)

08.06.2007 Applicant on receipt. of the —copy of the
Notification dated 07.06.07 submitted a representatlon praylng

e e T

for revocation of the Notification dated 07.06.07.
(ANNEXURE:.Z to the O0.A., Pg.20)

June 2007 The applicant filed' Original Application No.
147/07, before this Tribunal assailing the said Notification

dated 07.06.07.

11.06.2007 The Hon'ble Tribunal while issuing notices in
Original Application No. 147/07, passed an 1nter1m order
L D OO e e .

|
i

L restralnlng. the authorltles from 1mplementlng the sard

<, —-

Notitioatlon dated 07. 05,07

-

W
29.06.2007 Respondent 5 wrote., to the Commissioner &
Secretary, Department of Forests, statlng that his ACR for the

period ]Ft April 2006 to 31°° March 2007 was submltted to the

appllcant on 09 04 07 in his capacity as reportlng authorlty of

N = RERERY
respondent 5 but the said ACR did not reach the Government In

- e R —— e e - S

-t

s



the letter it was urged that the applicant should not be allowed

to write ACR of other officers.

(ANNEXURE R 8 to the WS of respondent S, Pg.26)

12.07.2007 The Hon'ble Tribunal in the Miscellaneous

Application No. 58/07 of the Government of Nagaland vacated its

_ . wEREE
interim order dated 11.06.07.

July 2007 The applicant being aggrieved filed W.P. ( )
h-oxm-—-
No.3488/07 assailing the order dated 12.07.07. -

-~

3T -

18.07.2007 'The Hon'ble Court admitted the writ petition and

in the interim directed the respondents not to give effect to

- —

the posting of the appllcant as Chalrman, Nagaland Pollution |

oo e e

Control Board

et B - 1

[V

(ANNEXURE: 3 to the O.A., Pg.21-22)

August 2007 When the respondents did not comply with the
interim order and insisted on applicant making way for

respondent 5, the applicant filed Contempt Case No. 370/

—— ——

01.10.2007 The Hon'ble Gauhati High Court in Contempt Case

(C)No. 370/07 recorded the undertaking given by the authorities
AN e
to reinstate the applicant as Principal Chief Conservator of

[N
N -~

Forest, Nagaland and closed the contempt proceedings before it.

(ANNEXURE: 4 to the O.A., Pg.23-26)

21. 12?2007 By a fresh order the applicant‘ was allowed to
2 o I ”

S

o e

continue as Principal Chief Conservator of Forest, Nagaland and

i [ SMTY EEINT LG A et

e .
the Notification dated 07.06.07 was superseded. The applicant

was also granted all consequential service benefits.
Consequently respondent 5 was released from the post of PCCF and
posted as Chairman, Nagaland Pollution Control Board. Applicant

resumed his service as PCCF on the same day.

(ANNEXURE: 5 and 6 to the O.A., Pg. 27 & 28)

15.09.2008 Recommendations of the State Vigilance Commission

B et

for diseiplinary proceeding against the applicant for his

purported acts of omission and commission. =

L —




17.11.2008 The applicant - was placed under suspension in

A

-

contemplation of dlSClpllnary proceedlng

(ANNEXURE : 7 to the 0. A. , Pg. 29)

17.11.2008 On the same day . charge sheet was issued against

the applicant containing two <charges. The First charge was to
i

the effect that while serving as Additional PCCF, . Nagaland

during the peried 2001-2004 the applicant tampered his own ACR

. Ay S n "
by typing the Reporting Officer’s Column. The Second Charge was

to the effect that the applicant cello-taped the grading columns
of his ACR Gfter/ the Qenipulatiohs w=Te done. 7 o

T PR} N . )
- (ANNEXURE: 8 to the O.A., Pg.30-36)

24.11.2008 Applicant submitted a letter for supply of ‘copies .

of the llsted documents in charge sheet.

(ANNEXURE 9 to the O.A. , Pg.37)

12.12.2008 The applicant preferred a statutory appeal under
Rule 16.of the All India Services (Discipline & Appeal) Rules,
1969 before the appellate authority (Central Government) against

his order of suspension.
(ANNEXURE: 10 to the O.A:, Pg.38-43)

18.12.2008 The Chief Secretary to the Government of Nagaland.

(Disciplinary Authority) appointed an. Inquiry Officer fand) Ythe
. L ST e AN

Presenting Officer in a disciplinary proceeding against the

applicant.

January 2009 O.A. No. 3/2009 filed by ‘the applicant
w

challenglng the order of suspension dated 17.11.2008.

06.01.2009 The official respondents by forwarding letter
send the copies of the listed -documents askedl for by ‘the

epplicant for preparatien of his written statement of defense

‘and also granted him further 10 days time from the date of

receipt of documents for filing of written statement of defense.

The applicant received the aforesaid documents on 03;03.2009.

12.03.2009 Applicant prepared the written statement of

defense controverting the charges leveled against him and



submitted the same to the Chief Secretary of the Government of
Nagaland (Disciplinary Authority).

(ANNEXURE-11 to the applicant’s Rejoinder against

the WS of Respondent 2, 3 & 4, Pg.12-23)

19.03.2009 Letter of the Joint Secretary to the Government
of Nagaland to the applicant requesting the applicant to return

his Personal File to the custody of the office of the Principal

Chief Conservator of Forests, Nagaland as the aforementioned

file is not in the custody of the concerned office since 2001-

02. The applicant came to know about the issuance of this letter

only when the Reply of Respondent No. 3 and 4 to the Rejoihder

of the Applicant against the Written Statement of Respondent 2,
3 & 4 was received on 10.12.09.

(ANNEXURE-A to the Reply of Respondent No. 3 and 4 to the Applicant’s

Rejoinder against the WS of Respondént 2,3&4,P29)

10.06.2009 The Central Government wrote to the State
Government to furnish its comments on each para of the
applicant’s appeal against the order of suspension along with a
brief background note and relevant authenticated case records in
order to enable the Central Government to examine the matter and

take a decision.

17.06.2009 The Government of India, Ministry of Environment
s Forests wrote another letter to the Chief Secretary,
Government of Nagaland, seeking relevant information pertaining
to the case of the applicant along with necessary departﬁental

records and alsq referred to its earlier letter dated 10.06.09

(ANNEXURE: 18 of the Additional Statement of Facts, Pg.7-8) |

01.07.2009 The Inquiry Offiqer sent a notice caliing upon
the applicant to be preéent for preliminary hearing in the
departmental proceeding on 27.07.09.

(ANNEXURE-12 to the Applicant’s Rejoinder against the WS of

Respondent 2,3 & 4, Pg.24)

04.07.2009 The Government of Nagaland forwarded a copy of

the present OA to the Central Government.



(ANNEXURE-A to the Reply of Respondent No. 3 and 4 to the
Additional Statement of Facts by the Applicant, Pg.6)

15.07.2009 The Government of Nagaland forwarded a copy of
the written statement filed by the State Government.

' (ANNEXURE-A to the Reply of Respondent No. 3 and 4 to the

Additional Statement of Facts by the Applicant, Pg.7)

22.07.2009 The Governmeﬁt of Nagaland informed the Central
Government about the next date of hearing of the present OA.

(ANNEXURE-A to the Reply of Respondent No. 3 and 4 to the

’ Additional Statement of Facts by the Applicant, Pg.8)

24.07.2009 Applicant requested the Inquiry Officer to keep.

the inquiry in abeyance till the Original Application is decided
by the Hon’ble Tribunal. The applicant also requested in his
letter that he may be furnished with the copy of the Government
order dated 18.12.08 by which the Inquiry Officer was appointed
because the applicant had no knowledge of such ban order and he
came to know about the same because the reference to the said
order was made in the notice of the Inquiry Officer dated
01.07.009.
(ANNEXURE-12 to the Applicant’s Rejoinder against the
Weritten Statement of Respondent 2, 3 & 4, Pg.25)

28.07.2009 The Tribunal for Disciplinary Proceeding directed

that the copy of the order dated 18.12.08 appointing the Inquiry

Officer be furnished to the applicant and re-fixed the matter
for preliminary hearing of the charges on 10.08.09.

(ANNEXURE-13 to the Applicant’s Rejoinder against the

WS of Respondent 2, 3 & 4, Pg.26)

05.08.2009 Applicant requested the Disciplinary Authority to
allow him the assistance of a legal practitioner as his Defense

Assistant in the departmental proceeding.

(ANNEXURE-14 to the Applicant’s Rejoinder against the -

WS of Respondent 2, 3 & 4, Pg.27)

‘9
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07.08.2009 Applicant requested the Inquiry‘Officer and the
Disciplinary Authority to supply him the copies of certain
documents which were highly relevant in the departmental
proceeding for proving his innocence. In his letter = the
applicant gave details of those documents with reasons for which
.those documents Were necessary.
(ANNEXURE-15 to the Applicant’s Rejoinder against the
WS of Respondent 2, 3 & 4, Pg.28-31)

10.08.2009. The applicant appeared before the Tribunal for.

Disciplinary Proceeding for participation in preliminary hearin

in terms of order dated 28.07.09. The applicant made (fhree}

prayers, viz,
[

(i) he be allowed to inspect 9 .files of the forest
department, details of which he had given in his letter dated
07.08.09, in order to prepare his defense in the departmental
proceeding; | |

(ii) he be furnished with the copy of the order of the
Government’s appointment of the Inquiry Officer; and

(1ii) he be allowed to engage a lawyer for the inquiry.

10.08.2009 The Tribunal for Disciplinary Proceeding (Inquiry
Authority) by its order allowed all the three prayers of the

e rpla

applicant and fixed the departmental proceedlng after 60 days of
the order dated 10.08.09.

(ANNEXURE-16 to the Applicant’s Rejoinder against

| the WS of Respondent 2, 3 & 4, Pg.32)

18.08.2009 Applicant wrote a letter wherein he requested the

Disciplinary Authority to allow him to “examlne, inspect —and

obtaln photocoples of the relevant documents required for his
vg?::“_‘
defense in terms of the order dated 10.08.09 of the Trlbunal for

Disciplinary Proceeding. The documents asked for by the

applicant were precisely those very documents, details of which
he had given in his letter dated 07.08.09.

(ANNEXURE-17 to the Applicant’s Rejoinder against the

WS of Respondent 2, 3 & 4, Pg.33)

Y
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12.10.2009 The applicant filed his rejoinder against the

written statement of respondent no. 2, 3 & 4.

31.10.2009 Applicant submitted an application to the Chief
Secretary, Government of Nagaland (which was received by the

Chief Secretary personally) for permission to leave headquarter
G - e ———

B

due to critical illness of his wife who is living in Dehradun
and from Dehradun he prayed for extensioﬁ of his leave till
28.11.09 through telegram.

(ANNEXURE: 20 of the Additional

Statement of Facts, Pg.10)

07.11.2009 Letter of the Inquiry Officer to the Under
Secretary to the Government of Nagaland, Department of Forests,
Ecology and Environment & Wildiife submitting the Status Report:
on Disciplinary Proceedings against the applicant.

(ANNEXURE-A to the Reply of Respondent No. 3 _and 4 to the

applicant’s rejoinder against the WS of Respondent 2, 3 & 4, Pg.9)

* ok ok ok X Inquiry Authority issued two undated
e

summons/letters asking the applicant to be present either in

o "I

person or through pleader for the departmental proceeding @ 4
11.11.09 and 20.11.09.

S - R - - - T
(ANNEXURE: 21Colly of the Additional
Statement of Facts, Pg.11—12)
17.11.2009 The Government of Nagaland, Department of

m.pﬂ:ﬁ‘—‘:a
Forests, Ecology & Wildlife issued letter wherein the applicant

was supposedly “reminded” that the files and records of the
[ =g -3

Office of the Depértment of Forests, Ecclogy & Wildlife and the

P.C.C.f Office are available for his inspection during regular’
et e et Tt = T T - [ e i L

office hours under the terms & condition stipulated by the

~- . - ~»

Vigilance Commission.
~ (ANNEXURE: 19 of the Additional

Statement of Facts, Pg.9)

November 2009 The applicant filed his Additional Statements of

Facts.
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20.11.2009 Letter of the Government of Nagaland forwarding

the copy of applicant’s statutory.appeal against the order of
suspension with its parawise comments and baékground note.

(ANNEXURE-A to the Reply of Respondent No. 3 and 4 to the -

Additional Statement of Facts by the Applicant, Pg.9)

28.11.2009 Applicant informed the official respondents that
he along with his pleader (who would also be his defense
assistant) would be visiting the office to inspect, examine\and
take'photocopies of thé relevant files on 03.12.09 at about
10.30 am. (Refer Para 14 )to the applicant’s rejoinder ‘aga:i..nst ‘

the WS of Respondent 5)

03.12.2009 When the applicant along with his pleader went to
| S A =
the Office of the Department of Forests, Ecology & Wildlife,

T

they were informed that the relevant files were(jﬁi?)jjl the
off%g§_4§nd as such the gpp%;pappw~qqulq ‘not Vipspegéji_qxaming
a;a/ééwéakéVphéfoéébiéé»of the samé. dn the.same day applicant‘
wrote a letter to the Secretary, Department of Forests,
Government of Nagaland stating these facts.

(ANNEXURE-24 to the applicant’s rejoinder against the

WS of Respondent 5, Pg. 11-12)

05.12.2009 The applicant filed his rejoinder against the

written statement of respondent no.5.

16.01.2009 Reply of respondent 5 against the rejoinder of

the applicant was received.

Filed by
Ropem Gl 2

Advocate
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:
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GUWAHATI BENCH AT GUWAHATI

0.A. No._2 /2009

IN THE MATTER OF:

Dr. C.L. Goel ...Applicant
Versus
The Union of India & Others ...Respondents
And

IN THE MATTER OF:

Reply filed by the Respondent No.5 i.e. Sri A. Rongsenwati Ao against the

Rejoinder filed by the Applicant.

The humble Respondent No.5 above named —

MOST RESPECTFULLY SHEWETH:

1. That the answering Respondent No.5 is in receipt of a copy of the
Rejoinder filed by the Applicant against the written statement of the Respondent
No.5, and having read over the understood the contents thereof, the answering
Respondent No.5 deems it fit and proper to file this reply in order to bring the

correct facts on record.

2. That save and save and except what is specifically admitted by the

answering Respondent in this written statement, all statements made in the

K M/L%MA“"’LM
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Rejoinder filed by the Applicant is deemed to have been specifically dénie"d, and

‘the Applicant is put to strict proof thereof.

3. | ‘That with regard to the statements made in péragfaph 2, the
answering Respondent No.5 denies the correctness thereof and reiterates the
statements made in paragraph 6 of his written statement. It is categorically

stated that he is QQt the beneficiary of the order of suspension in question in as

much as he is the automatic choice for holding the post of Pfincipa‘i" Chief

Conservator of Forests, Naga'land (PCCF for short) te'mpOrarily-Since__:‘" he is the |

only eligible officer to hold the said post. The allegation that the answering

=

Respondentr No.5 would like the applicant to remain in suspension is baséless
inasmuch as the answering Reépon‘dent No.5 is asked to hold the additional
charge of PCCF apart from his regular posting as the Chairman of Nagaland
Pollution Control Board without any extra service‘ benefits énd | being a

Government servant, the answering Respondent No.5 has to abide by the

decision by the competént authority to hold the post of PCCF_in the interest of |
public.

4, That with regard to the statements made in paragraph 3, the

‘answering Reéspondent No.5 has merely narrated the facts as avai'lable‘ on retord‘

of his service, and nowhere in his written statement the answering Respondent

No.5 has requested anyone else to share his view.

5. That with regard to the statements made in paragraph 4 and 6, the |
answering Respondent No.5 denies the same as those are not cor‘r_éct and the
Applicant is put to strict proof thereof. The statements to the effect that the

suspension order dated 09.08.2007 was withdrawn by the State Respondents on

Romghers



interference of the Hon'ble High Court are totally incorrect and misinterpreted by

fhe Applicant in order to mislead this Hon’ble Tribunal. The‘vanswering
Respondent No.5 states that this Hon’ble Tribunal by an order dated 12.07.2007
passed in M.P. No.58/07 (in OA No.47/07), inter-alia, held that there was no
illegality in effecting the transfer of the Applicant to the Nagaland Poilution
Control Board. In this regard, the answering Respondent, whb was the then
Additional PCCF and Chief Wildlife Warden, was to take over current charge of

PCCF. However, the said order was stayed by the Hon'ble High Court by order

dated 19.07.2007 passed in W.P.(C) No. 3488/07, though by then the answering:

Respondent had already assumed the charge as PCCF as per the Govt.
notification dated 17" July, 2007 in view of vacation of the interim order dated
11.06.2007 by this Hon'ble Tribunal. Therefore, it is not correct to say that the
order of suspension was withdrawn by the official respondents on interference by
the Hon'ble High Court, father, the Applicant himself withdrew his writ petition
i.e. W.P.(C) No. 3488/07. The answering respondent states that the Applicant
ought to have produced the High Court"s orders to substantiate his statements,
but as he has not done so, the answering Respondent craves leave of this
Hon'ble Tribunal to produce the relevant orders of the Hon'ble High Court at the

time of hearing.

6. That with regard to the statements made in paragraph 5, the
answering Respondent No.5 states that the various screening committees which
had considered the ACR’s of the Applicant could not detect tampering as they
were not experts to detect tampering and fabrication of records, which has been
established by the subsequent investigations carried out by Vigilance

Commission. In this context, the answering Respondent No.5 states that the

issue relating to tampering of ACR’s by the Applicant is the subject matter before °
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the disciplinary authority and the Applicant must face the said proceedings and
prove himself to be innocent. Furthermore, it is speciﬁcaliy stated that the
Applicant is not entitled to the documents annexed as Annexure-22 and 23, and
the presence of copy of the said documents with the Applicant is indicativé of the
fact that he has some way to access the said records and he could have easily

committed tampering of his ACR’s as stated above. However, the answering

“Respondent has no personal knowledge about the contents of the said document

and, as such, the answering Respondent reserves his comment thereon.

7. That with regard to the statements made in paragraph 7; the
answering Respondent No.5 states that the enquiry was carried out by the
Vigilance Commission on being directed by the Staté Govt. and later basing on
the report by the Vigilance Commission, the notification dated 17.11.2008 was
issued and therefdre, thé question of the matter being closed does not a’risé. The
promotion of the applicant was effected by overlooking the representations made
by the answering Respondent as well as the then PCCF’s letter dated 03.11.2004
stating that he had not given outstanding grade to the Applicant, and to that
effect the ACR of the Applicant was found to have been tampered with. It is
stated that the answering Respondent No.5 has come to know'frdm reliable
sources that an investigation was made by the Handwriting Expert from the
Questioned Document Examinatfon Bureau, Govt. of West Bengal, C.I.D.,
Bhabani Bhawan, 3 Floor, Alipore, Kolkata-700027, at the request by the
Vigilance Commission, and the findings of which prima facie indicétes existence
of a serious offence. Hence, if as per the version of the Applicant the case of
tampering of his'ACR’s were closed, the authorities would not have gone ahead
with any further investigation in the case. It is further stated that the_'anSwering

Respondent brought to the notice of the State Govt. the irregularities committed
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by the Applicant as the answering Reéspondent has-a right to represent before -
the higher authorities if any irregularity is committed by a high officer of stature
of the Applicant and moreover, his re'presentation was not in violation of any

rule.

8. That with regard to the statements made in paragraph 8, the
answering Respondent No.5 denies the same and reiterates his statements made

in paragraph 13 of his written statement.

0. That with regard to the statements made in paragraph 9, the
answering Reép_ohdent No.5 states the Applicant is trying to divert the issue of
tampering of ACR'’s by the apﬁlicant and ih this context it is stated as follows:-
a. The incident of tampering of ACRs by the AAppIicant |s known to
‘many other officers both in the office of the PCCF and in the Forest -
Secretariat of the Govt. of Nagaland;
b. The answering Respondent wanted a review of his ACR, which was
not considered, but on the request of the Principal Secretary to the
Reporting Authority, the then PCCF informed that he had not given
the Applicant an }“outstanding grade” in his ACR’s and on coming to
know‘about the same,. the answering Respondent requested thé
Govt. to inquire into the matter of tampering of ACRs by the
Applicént. |
c. On further enquiry, the answering Respondent No.5 came to kndw "
that the Applicant had been tampering with his ACR’s sincev the
year 2002 by} grading himself “exceptionally outstanding”, w_héreas ,
| there is no provisioh or cblumn for the said gradin_cj in thé |

applicable ACR format, and the said information compelled the

Ry



answering Respondent to make his subsequent representation
before the competent authority and, as such, the said
representation must be considered to be in the interest of the
public.

. The Answering Respondent worked as Addl. CCF and CCF in the
office of the PCCF and as CCF (Headquarters), the answering
Respondent used to handle the entire IFS Service matters including
- cadre review, and files relating to IFS including ACR’s were képt
under the custody of Sri Chumchamo Pattoh, a Dealing Assistant
(U.D.A.). It is known from reliable sources, that the said UDA has
deposed before the Vigilance Commission that the ACR’s of the
Applicant was not routed through the proper official channels and
that the same was handled by the Applicant himself. Reliable
sources further revealed that as many as three Stenographers in
the office of the PCCF had also testified before the Vigilance
Commission that the Applicant asked them to type the ACR’s in
question.

. Regarding the allegations that the answering Respondent No.5
might have done the tampering because he had a motive in
harming the applicant is stoutly denied as malicious, false,
frivolous, baseless and vexatious and the Applicant is put to strict
proof thereof. The said story of the answering respbndent having
done the tampering is now being maliciously cooked up, and would
be evident from the fact that in the Original Application this was
never the case of the Applicant, and the Applicant is put to strict

_proof thereof.
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10. Tha't'v with regard to the statements made in par‘agr‘abh 10, the |
answering Respondent No.5 stoutly denies that any mischief by him to harm the

Applicant in any manner whatsoever. The said allegations are serious and

malicious in nature and must be strictly proved by the Applicant, failing which

the Applicant may be directed to withdraw the said allegations.

11. “That with regard to the statements made in paragraph 11, the |

answering Respondent No.5 states that the suspension order dated 17.11.2008

was passed by the competent authority by considering all the aspects of the

matter and the said order speaks for itself why it was baséed and in this
- connection the answering Respondent reiterates the statements made by him in
paragraph 16 of his written statement. It is denied that _the answering»

respondent has any vested interest in continuance of suspension 6f the Applicant |

as alleged.

12. That with regard to the statements made in paragraph 12, the |

© answering Re”sp‘ondent No.5 denies the same and reiterates the statemenfs
made in paragraph 17 of his written statement and in this connection it is further
stated that the answering Respondent No.5 is one of the listed witness in the
disciplinary prdce‘edings. The Applicant is making irrelevant submissions Aand
statements with a view to 'divert the real issues in controversy i}n}the present

case by repeating similar statements again and again.

13. That with regard to the statements made in _p‘ara"graph 13, the

answering Respondent No.5 denies the baseless allegations that he is benefited

by the applicant’s suspension and in order to maintain brevity, the answering

Respondent reiterates the statements made in paragraph 9 and 10 above. At this
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juncture, the answering Respondent invites the attention of this Hon’ble Tribunal
to the conduct of thé Applicant of the fact that he initially did not implead the |
answering Respondent because he had nothing adverse to say about the
answering Respondent, but once this Hon’ble Tribunal impleaded the answering
Respondent in this case, the Applicant has started to make wild allegations
against the answering Respondent. Moreover, the allegation that thet answering
Respondent has impleaded himself is baseless and without merit as because this
Hon’ble Tribunal permitted such impleading on a propér application filed in by

the answering Respondent in this behalf.

14, That with regard to the statements made in paragraph 14 and
document referred therein, the answering Respondent No.5 has no personal
knowledge about the same and the statements do not pertain to him, as such, .

no comments is made thereon.
15. That with regard to the statements made. in paragraph 15, the
answering Respondent No.5 reiterates the statements made in paragraph 19 and

20 of his written statement.

Verification....



VERIFICATION

I, 'Sri A. Rongsenwati Ao, soh of Late-AoIepden, aged about 57
years, resident of Lower Forest Colony, Kohima, working as Principal» Chief
Conservator of Forest, State of Nagaland, do hereby verify that the contents of
paragraph 1 to 20 are true on legal advice and that I have not suvppressed any

material fact.

s

(Signature of the ?ém.ﬂ

Place: Kohima. i
W \g,w,vg—‘}//
(Signature of the Advocate)

Dated: 15™ January, 2010.
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," GOVERNMENT OF NAGALAND
DEPARTMENT FORESTS, ECOLOGY, ENVIRONMENT & WILDLIFE
- N NAGALAND : : KOHIMA
~ NO.FOR/COURT-1/2009 : : Dated Kohima, the  th Nov.2009.
To
Dr. C.L.Goel
Principal Chief Conservator of Forest (U/S).
Sub :- Inspection of Office files and records.
Sir,

I am directed to refer to extract copy of the order passed by Tribunal for Disciplinary
Proceeding, Vigilance Commission dated the 10™ Aug. 2009 (copy enclosed) wherein you were allowed
to inspect the office files and records for preparation of your defense in the disciplinary proceeding
against you. You have so far not approached the Department of Forest Ecology & Wildlife nor the office
of the Principal Chief Conservator of Forest to inspect the files and records in spite of the Vigilance
Commission’s speaking order which enables you to inspect the files and records.

You are therefore reminded that the files and records of this Office and the P.C.C.F.
Office are available for your inspection during regular office hours under the terms & condition stipulated
by the Vigilance Commission.

Yours faithfully,

/

( T.IMTIWAPANG AIER )
Under Secretary to the Government of Nagaland

NO.FOR/COURT-1,2609 : : Dated Kchime, the th Nov 2004
Copy to :-

1. The Principal Chief Conservator of Forest, Nagaland, Kohima.

2. The Tribunal for Disciplinary Proceedings (Inquiry Officer), Vigilance Commission,

Nagaland, Kohima.
\/ The Central Administrative Tribunal, Guwahati, Rajgarh Road, Bhangagarh, Guwahati-5
(0.A.No. 03 of 2009).
4. AJdI. St. Court Advocate, Nagaland, Guwahati High Court, Guwahati with reference to
O.A. No. 3/09 CAT.
5. The Director, Vigilance, Ministry of Environment & Forests, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Delhi for information.

sCr >
= a ( T. IMTIWAPANG AIER )

Under Secretary to the Government of Nagaland.

Files & Records.

|
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EXTRACT COPY OF THE ORDER PASSED BY
TRIBUNAL FOR DISCIPLINARY PROCEEDINGS
VIGILANCE COMMISSION

Ref: TRL/8/2009 Dated: Kohima the 10" August 2009

Proceedings against Dr. C.L Goel
IFS. Principal Chief Conservator of Forest (U/S)

Charged Officer Dr. C.L. Goel, IFS PCCF (U/S) Kohima appears
before the inquiry and has submitted that:

(1) He be allowed to inspect nine files of the forest department and take
notes and also to acquire Photostat copy of relevant papers required for his
preparation of the inquiry.

(2) He be furnished with a copy of the order of the government’s
appointment of the Inquiry Officer.

(3) He be allowed to engage a lawyer for the inquiry.

The charged officer’s prayers are examined and after due
consideration of the matter the T.D.P. is pleased to rule that:

The charged officer maybe previliged to inspect, take notes and also
acquire photo copies of the documents which is relevant for the preparation
of his defense (on payment):

On the second issue the charged officer has been furnished with the
same which is duely acknowledged by him.

On the third issue, it remains the legal right of the petitioner to be

assisted by a lawyer whether any Court or Inquiry Officer rules to that effect
or not.

The petitioner/charged officer has also prayed that 60 days time
mavbe granted to him to collect all the materials required by him to defend
his case, and engage a lawyer. The prayer is allowed. Fix the matter for the
preliminary hearing 60 days from the day of the passing of this order.

Extract copy of this order be furnished to the concerned department

that the charged officer maybe allowed to examine, inspect and obtain photo |

copies of the relevant documents required for his defense. (For the sake of
brevity the file No.s and the purpose for which it is sought has not been
recorded on the case sheet, endorsement of the Inquiry Officer has been
made on the petition for necessary action).

| | s~
%\'\L » | (S. HUKA'TO SWU)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

0.A. NO. -9 OF 2009

Dr. C.L.Goel ... Applicant

- Versus -
Union of India & Others ... Respondents
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:

GUWAHATI BENCH AT GUWAHATI

0.A. No.227/200

IN THE MATTER OF:

Dr. C.L. Goel ...Applicant
Versus
The Union of India & Others ' ...Resgondénts
And
- . IN THE MATTER OF:

Written Statement filed by the newly impleaded Respondent No.5 i.e. Sri A.

Rongsenwati Ao.

The humble Respondent No.5 above named -
MOST RESPECTFULLY SHEWETH:
1. That the Original Application filed by the Applicant is not

maintainable on facts and law.

2. That the Original Application (hereinafter referred to as “the OA”
for the purpose of brevity) is misconceived and for oblique purpose, and is liable

to be dismissed.

3. That before venturing to address the various statements and

allegations made by the Applicant, the answering Respondent states that the

Kot
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answering Respondent is in the rank and grade pay scale of Principal Chief

Conservator of Forest, and is presently the Chairman, Nagaland Pollution Control
Board, holding additional charge of Principal Chief Conservator of Forest,

Nagaland. _ @

4. That the answering Respondent states that the Applicant has made
certain personal allegations against the answering Respondent without
impleading him, thereby compelling this answering Respondent to implead
himself in this proceeding as Respondent No.5 so as to answer those allegations
in order to assist this Hon'ble Tribunal for a just and fair adjudication of the

issues involved in this case.

5. That save and except what is specifically admitted by the
answering Respondent in this written statement, all statements made in the OA
is deemed to have been specifically denied, and the Applicant is put to strict

proof thereof.

6. | That with regard to the statements made in paragraph 1, the
answering Respondent stoutly denies the allegations that the order of suspension
of the Applicant is only an eye wash and the actual reason is to see the ouster of
the applicant from the post of Principal Chief Conservator of Forests, Nagaland.
The answering Respondent states that the Applicant himself is to be blamed for
his conduct and the impugned order has correctly been passed and the same is

sustainable on facts and law.

7. That with regard to the statements made in paragraph 4.2 of the

OA, the answering Respondent states that he is also a direct recruit Officer to

T Rugp®
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the Indian Forest Service, belonging to the 1978 batch borne on Nagaland
Cadre. The answering Respondent has been working for the last 31 years with
devotion to his duty and has a clean service record all throughout. The
answering Respondent was promoted to the grade of Principal Chief Conservator
of Forest (PCCF for short) vide Government Notification No. FOR-33/83 dated 3™
Décember, 2007. As of now, Frllgr_e_q(e_‘tllreve IFS officers in the grade pay scale
of liring:ipal Chief Conservator of Forests, namely, Dr. C¢.ﬁ‘t',,§5°e'g(1977); Shri. A.
Bong_senwati Ao (1978) and Shri. Af\sar Ahmed wrlo is on Central deputation

(1978). A copy of the said Govt. Notification No.FOR-33/83 dated 3™ December

2007 is enclosed herewith and marked as Annexure — R/I.

8. That with regard to the statements made in paragraph 4.3 of the

OA, the answering Respondent denies the correctness of the allegation that
there éxists nothing adverse against the applicant with regard to the discharge of
his duties as PCCF, and in this connection the-answering Respondent states that
the Applicant has suppressed material facts by withholding that hbei_had twicg

been suspended, and he is presently under suspension as he has committed

misconduct by manipulating and tampering his own ACR’s and failing to maintain 7

. _ e e e - 1
¥

integrity and devotion to his duty.

9. That with regard to the statements made in paragraph 4.4 and 4.5,
it is stated that the issue involving the Applicant was of tampering of his own
ACR by the Applicant, and the illegality thereof has been established through
investigation by the Vigilance Commission, and therefore, the question that the
Applicant was found suitable for promotion to the post of PCCF prior to Vigilance

Commission’s findings in the matter of tampering of ACRs does not hold water

‘nor does it absolve the Applicant for the misconduct committed by him. /

 Ron gt
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10. That with regard to the statements made in paragraph 4.6, it is
stated that transfer and posting is the prerogative of the employer and the
Notification dated 07.06.2007 Was issued under the relevant rules and there has
been no infringement on any of the rights of the Applicant. The Applicant
challenged the notification in question before this Hon'ble Tribunal. This Hon'ble
Tribunal by an order dated 12" July, 2007 passed in M.P. No. 58 of 2007 (in OA
No.!147/07), inter-alia, held that there was no illegality in effecting the transfer of
the applicant to the Pollution Board and the respondents cannot be faulted.
Therefore, in this case the transfer order cannot be said to be violative of any
provisions of the Constitution of India or hit by any arbitrariness or malafide. In
this regard it is stated that the answering Respondent, who was then Addl. PCCF
& Chief Wildlife Warden, was to take over current charge of PCCF vide Govt.
Notification No C&S (FOR) MISC-1/2006 dated 7™ June, 2007. However, the said

order was stayed by the Hon’ble High Court by an order dated 19.07.2007

passed in W.P.(c) No. 3488/07 though by then the answering Respondent had

already assumed the current charge as PCCF as per the Said Govt. notification
dated 17" July, 2007 in view of vacation of the interim order dated 11.06.2007

by this Hon'ble Tribunal in connection with the said O.A. No. 147/2007.

11, That with regard to the statements made in paragraph 4.7 to 4.17,

the answering Respondent does not admit anything which are beyond record.

12. That with regard to the statements made in paragraphs 4.18 and
4.19, the answering Respondent denies the statements that nothing adverse
existed against the Applicant herein. In this connection it is stated that the
Applicant is presently under suspension Vide Memorandum No. C&S > (FOR) MISC-

Aot
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1/2006 dated 17" November, 2008 for manipulating and tampering of his own
ACR%, failure to maintain integrity and devotion to duty and such suspension is

in pursuance to findings of the Vigilance Commission’s Inquiry and therefore, the

" Applicant’s transfer order of 2007 is not liable to be clubbed with the present

case. In this connection, it is denied that there are any vested interests in

operation against the Applicant. It is further stated that bringing the notice of the |

concerned authorities about the tampering of ACR by the Applicant cannot be
said to be an act of vested interest. In fact, but for such tampering of ACR by the
Applicant, the answering vRespondent ought to have been promoted before the
promotion of the Applicant. In this connection, it is stafed as follows:-

a. The answering Respondent states that by his letter No.
CWL/ESTT/89/32 dated 16™ April, 2004 and CWL/ESTT/89/991
dated 10" May, 2004 the answering Respondent made
representation befdre the concerned. authorities for review of his
ACR. A copy of the said letter dated 16™ April 2004 and 10" May,

2004 are annexed herewith as Annexure-R/2 & R/3 respectively.

b. The ‘Answering Respondent by his letter No. CWL/ESTT/Part-
1/89/435 dated 18" October, 2004 informed the Principal
Secretary, Forest, Ecology, Environment & Wildlife, Govt. of
Nagaland, that the Applicant herein had tampered with his ACR,
and asked for suitable action. A copy of the said letter dated 18"

October, 2004 is annexed herewith as Annexure-R/3A

¢. The answering Respondent by a letter No. FE-1/28/93 (Part-1)/
10649 dated 12" December, 2005 represented before the
Commissioner & Secy. Forest against tampering of ACRs by the

en Applicant herein. The said letter dated 12" December, 2005 is

annexed herewith as Annexure-R/4. - {
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. The answering Respbndent once again by his letter No. CWL/
ESTT/Part-1/89/562 dated 13" December, 2004 requested the
Principal Secretary, Forest on the tampering with ACR with further
request that promotion of officers in the rank of CCF to Additional
PCCF should not be taken up unless the case of tampering of ACR
by the Applicant herein is not finalized. A copy of the said letter

dated 13.12.2004 is annexed herewith as Annexure-R/5.

. The answering Respondent once again by his letter No. FE—1/28/93
(Part-1)/10966 dated 19™ January, 2006 submitted information to
the then Commissioner & Secy., Forest about tampering of ACR by
the Applicant herein. A copy of the said letter dated 19.01.2006 is
annexed herewith as Annexure-R/6. |

. The ahswering Res:pondent by his letter No. FE-1/28/93 (Part-1)/
11687 dated 17" February, 2006 informed the Vigilance
Commissioner through Commfssioner & Secy., Department of
Forest, Environment, Ecology and Wildlife that although the case of
tampering of ACR by the Applicant herein was brought to the notice
of the Government on 18.10.204, but nothing was heard of any
enquiry of the case. It was further represented that it would be
unjustified to allow the Applicant herein to write ACR of other
officers. A copy of the said letter dated 17.02.2006 is annexed

herewith as Annexure-R/7.

. By another letter Nov.CWL/Estt/Pvart-1/89/315 dated 29" June, 2007
written to the Commissioner & Secy., Forest, the answering
Respondent represented that his ACR for the period from 15 April,
2006 to 31 March, 2007 was submitted to the Applicant herein on‘

9" April, 2007 as he was the reporting authority, but the same had
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not reached the Government, and also represented that tainted
officer (i.e. the Applicant herein) ought not to be permitted to write
ACR of other officers. A copy of the said letter dated 29.06.2007 is

annexed herewith as Annexure-R/8.

13. That with regard to the statements made in paragraph 4.22, it is
categorically denied that the answering Respondent is the beneficiary by o_usting‘
the Applicant from the post of PCCF. The allegations are totally baseless as the
tampering of ACRs has been prima- facie found through investigation by the
aufhority none other tHan Vigilance Commission. While denying the allegation
that the answering Respondent has been favoured with posting as PCCF, it is
stated thét this Hon’ble Tribunal would be pleased to consider that only by virtue
of ‘long-hands’, that the Applicant herein has bee‘n able to prevent any enquiry to

proceed against him for about five long years from 2004 despite regular

representations made in this regard by the ahswering Respondent. The

answering Respondent states that he is the only other competent officer in that
Qrade to hold charge of the post of PCCF, because:

a. The promotion of the answering Respondent to the post of PCCF

was effected after completing the required length of continuous -

service;

.b. The service record of the answering Respondent was good;

c. There was no vigilance case agains;t,'the answering Respondent;

d. The case of promotion of the answering Respondent to the post of
PCCF was by the Civil Service Board as per the guideline for
promotion of Indian Forest Service Officers to various grades;

e. Promotion to the post of PCCF can Be effected only on completion

of 28 years of continuous service, and the answering Respondent

ﬁafhvd ‘
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was promoted to the post of PCCF on completion of 29 years of
service.
It is stated that by making unfounded and wild allegations against the answering
Respondents, the Applicant has tried to mislead the Hon'ble Tribunal by bringing

forth unrelated matters in this application.

14, That with regard to the statements made in paragraph 4.24 and
4.25, the answering Respondent denies the correctness thereof. In this regard it
is stated that the Applicant herein has all along been continuously favoured by
not initiating any proceedings or action against him for all theée years in spite of
various representations. It is denied that at the relevant time when the ACR was
tampered by the Applicant, his ACR was with the Gox)t. The tampering was done
by the Applicant while he was in PCCF’s Office as CCF, and the tampered ACR as
received from the PCCF’s Office were in the Govt. record, which was examined
by the Vigilance Commission. The competent authorities examined witnesses and
the relevant records. Hence, it is a fit and proper case wherein this Hon'ble
Tribunal may cal.l for the records pertaining to enquiry by the Vigilance
Commission. Since tampering was done while the Applicant was in PCCF's Office,

it is pointless to say whether he had any access to his ACR.

15. That with regard to the statements made in paragraph 4.26, the
answering Respondent states that the truth about the allegations would

definitely come out during further investigation or Departmental proceedings.

16. That with regard to the statements made in paragraph 4.27, the
answering Respondent denies the correctness thereof, and states that the

suspension of the Applicant is only with a view to facilitate an impartial enquiry,

it



as it is well known that no one would come forward to adduce give any evidence
if the delinquent officer remains in charge of office and if authorized to write ACR
of people who could be a possible witness in the case for the prosecution against

him.

17. That with regard to the statements made in paragraph 4.31, the
answering Respondent denies the correctness thereof, and states that sufficient
materials exist to show that serious offence was committed by the Applicant by
tampering his own ACR, and if he is allowed to continue in the said post, it will
not only hamper the impartial enquiry, but the ACR of all those persons whose
names appear in the list of prosecution witness, including this answering
Réspondent would be at great and irreparable risk and jeopardy of manipulation
by the Applicant‘ SO0 as to dissuade those withess from disclosing any

incriminating evidence against the Applicant.

18. That as regards the grounds for relief as pleaded in paragraph 5,
the answering Respondents deny the correctness thereof, and state that had the
ACR of the Applicant not been tampered, the promotion of the answering
Respondent should have been considered with retrospective effect i.e. with
effect from the 3™ February, 2005 i.e. the date when the Applicant was
promoted to the post of Addl. PCCF. Moreover, the draft Article of. Charge and
Statement of Imputation framed against the Applicant was framed by the
Vigilance Commission, which ‘was forwarded to the Chief Secretary on
0'5.0.9.2008, basing on which the Applicant has been placed under suspension.
The Applicant has no good grounds for this case as the tampering of ACR was
done by the Applicant while he was the CCF in the PCCF's Office and the

tampered ACR as received from PCCF’s Office are in the Govt. recgri,and these
K} t
A/ ‘
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was the ACR which was examined by the Vigilance Commission. Since tampering
was done while the Applicant was in PCCF's Office, only he would be the
beneficiary of such tampering and, as such, in is pointless to say whether the
Applicaht had any access to his ACR. Moreover, the Applicant herein had been
favoured all throughout as desbite representations, no action whatsoever was

taken against him for last several years. Hence, the Applicant is not entitled to

~ any relief in this case.

19. That the answering Respondent states that the Applicant has failed
to make out ahy case for interfering with the impugned order by this Hon'ble
Tribunal, as such the Applicant is not entitled to any relief in this case, and the

same is liable to be dismissed.

20. PRAYER: The answering Respondent therefore, prays for dismissal

of this instant case.

Verification.....

{ on gl
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VERIFICATION

I, Sri A. ‘Rongsenwati Ao, son of Late Aoplpden, aged about 56
years, resident of .Lower Forest Colony, Kohima, working as Principal Chief
Conservator of Forest, State of Nagaland, do hereby verify that the contents of ,
paragrapﬁ 1 to 20 are true on legal ad\}ice and that I have not suppressed any

material fact.

Jo
v KM%M\N ‘
(Signature of the Rea;}ronden(: Ng.5,
Res prdemb No.$

Place: Kohima.

M

(Signatuke ¥f the Advocate)

Dated: ¥ June, 2009



I, Sri A. Rongsenwati Ao, son of Late Aoplpden, aged about 56

years, resident of Lower Forest Colony, Kohima, working as Principal Chief
Conservator of Forest, State of Nagaland, do héreby solemnly affirm and state as

follows:-

1. That I am the impleaded Respondent No. 5 in this case. I am fully
convefsant with the facts and circumstances of the case and competent to swear

this affidavit.

2. That the statement nﬁade in this affidavit and in paragraphs 1 to 4,
6, 8to 11, and 13 to 18 are true to my knowledge_, those made in paragraphs 7
and 12 being matters of record are true to my information derived therefrom,
which I believe to be true and the rest are my humble subfnissions before this

Hon'ble Court.

Guwahati.
' —
Identified by: - v K”\}W et
DEPONENT

Advocate g{\
=W
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- No. CWL/Estt/Pem-I/89/315 Dt. Dimapur the 29" June 29, 2007 -

‘ GOVERNMENT OF NAGALAND

| OFFHCE OF THE ADJDL PRINCIPAL CHIEF CONSERVATOR OF FORESTS ‘

& CHIEF WILDLIFE WARDEN,
NAGALAND DH\/IAPUR

To ‘

' ShriRB. Thong IAS

" The Commissioner & Secretary to the Govt. of Nagaland
‘Department of Forests, Ecology, Environment & WIldllfe '
' Kohnma :

uwahati'Bench .

~ Sub: ACR in respect of Shri A.Rongsenwati Ao IFS, Addl. Phncnpnll Chief

: _(,onservator of Forests & Chief Wildlife Wnrdcn, Nagaland — Dmmapamr .
' For the peno«ﬁ from l April 2006 to 31* March 2007.

Sir, ' : :
i have the honour to bring to your notice that ACR in respect of self for the penod o
from 1% Apnl 2006 to 31% March 2007 was submitted to the Reporting Authonty ie, -
Dr.C.L.Goel, PCCF vide tlsis letter No.CWL/Estt/Part-1/ 89/26 dt. Dimapur 9" Apnl’

2007 followed by verbal request for timely submission to the Reviewing Authonty but

so far lt is leamt that my ACR in question has not reached the Govt

In this context 1 may be permitted to draw your kind attention to my earher :'

; representatlon to the Government vide leters No., FE—-1/28/93(Part-I)/10649 dt.
Kohima the ]12“‘ Dec’ 2005 and Ne. ]FE—E/ZS/%/P;\N—R/R 1687, dt. Kohima the 7™

. Feb® 2006, in whxcﬁn request has been made not to allow an officer with tainted

-~ imtegrity (Dr.C.L. Goe!l) to write the ACRs of other officers and colleagues unﬂess

proven otherwise and mow that the said officer being the Repomng Amhonly, T
(Govemment may. kmdﬁy make favourable decision om this matter §0 as to snfegnnrd

- sanctxty oﬁ‘ service. of the memben's of the Indian Fomst Service. -

| In view of the above 1 request you to look into the matter at the earhest 50 as to

- avond any further delay in writing my ACR.

CFon o) (/n)qm\) «} Y—Q}Yaa Yeceda hrch .

3 _Thanking you, . : Yours falthfully

(A. Rongslnwa %
Addl. Principal Chi¢f Consen Vator of Foxests: '
& Chief Wildlife Warden L
'Nagaland: Dimapur
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- Confidential ~}
: SRR GOVERNMENT OF NAGALAND S
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR ()r l ORt S I )
- NAGAI /\ND KOHIMA :

No. FE 1/28/93(Part 1)( N6EF Dt Kohima /?’R Feb’ 2006 o

- | o ﬁz 0 JUL zoo@
, o o , ]
'-_ , ~ The Vigilance Coramissioner ; ?{WQWQ@}@
; /" To the Governmeni of Nagaland éuwahan Bench
: ./ ' Nagaland, Kohirma. . - ,
(Throhgh ComnﬁSSiOriér & tSécr'e:taily., Dept. of Forest, Env. Ecology and Wildlife) |
‘ - Sub:- ._.Tampél;ibng of ACR by Dr.C.L.Goel, IFS and inquiry thercof:
R '
:V -+ . 1 bhave the honour to state thal a case of tampering of ACR by Dr.C.L.Cocl,
E_‘f B '__I]" S, the then CCF(Hq) was brought to the notice of the Govt. vide letter’ Nos.
i o .‘CWL/ESTT/Part~I/89/43Q dt.Dimapur the 18" Oct’ 04 and CWL/F?‘;T/Pall 1/89/562 ’

L . dt. Dimapur the 13" Dec’ 04. . L
o " In‘this context, I would like to say that so far nothmg is heard of any inquiry
made by the Govt. rclatmg to this particular case. Further, I intend to bring to your
~ notice that reminders enclosing copies of PCCF’s letter No. FE- -1/7/2004/8261 Dt.
" Kohima the 3"d Nov’. 2004 and Statements given by the ministerial staff of
- PCCF’s off'cc testlfymg tampermg of ACR had been sent to the. Govt. for
- adducing as additional evidences in _support of my representation vide letter nos. -
- v/28/93(Parf-1) /10649, dt. Kohima the 12" Dec’2005 and FF-1/2893(Part- .
o l)/l()966 dt. Kohima the 19" Jan’2006 : : copies enclosed herewith. : e | 1
S | feel that i inquiry by Vlgllance Commission is pertinently warmnted, $0. o ' ’
_‘ that I may also get an opportumty to dispose may statement before the COMMISSION. _
8 It also: appears to be unjustifiable to allow such an officer with tainted
i: ‘fcmty to write ACRs of other officers unless proved otherwise and thérefore taking - : ,
- this point. into account, timely remcdlal measure is badly required for mamtamnw [ |
o ,samtlty of the career of govemmenl servant. e

~ In the cnrcumstances menttoned above, [ would request you to kindly- Io()k into
_ /the matter at' the earliest, in order that such malpractice is prevcntcd for ensurm;:
© sanctity of the pubhc servme

Yours faithfﬁlly

(A. Rongqenv&atl Ao, 1 Q)
Chief Conservator of Forest
R T S , o . Env., BlodlverSJty&Research
B e A (OloPCCF)
SRR R Nagaland, Kohima.’




GOVERNMENT OFNAGA LAND

, OFF[CE OF THE PR]NCIPAL CHIREF CONSERVATOR OF FOREST

' NAGALAND KOHIMA
. No FE- 1/28/93 (Part l)/ \ Q f‘\ N L Dt. Kohima the o January, 2006

.To- :

The Commnssuoner & Secretary

Dept. of Forest, Env. Ecvology & Wwild life o
Govt ofNagaland . o S

. t.wahatr Bgnch
_ Sub Tampenng ofACRs by Dr. C L. Goel IFS. I — :
i 'Ref Thls off ce letter No 1/28/93 (Part 110649 Dt. Kohlma The 12" Dec 2006

'.Sir,‘ ‘ : : o
' ln contmuatlon of this office letter cited above, | am to enclose herewrth _the\
statements given by the stenographers of the office of PCCF in the matter of tampermg
~of ACRs which clearly indicates that the Reporting Officer did not write ACRs of Dr.

. . C L Goel Statements enclosed as Annexures 1, 1T & 111

. ~ Shri. K. Chumchamo Patton who had been assigned to look after mattens of lFS
- meludmg ACR also said that Dr. C.L. Goel’s ACRs were not kept under his custody -
~ during the perlod from 2002 to 2004. He further stated that he had processed ACRs of -
other IFS officers e‘(cept Dr. Goel’s as it never came to him which is again a clear.
iindication. that ACRs for the penod in question were not under the custody of E
, Reportmg Officer. :
Statement enclosed as Annexure -1V v o :
It is therefore requested to take into cognizance all these documentary evidences during -
“the process of enqurry : o

. “E‘ncl.;as_‘ stated above. ‘

Yours favthfully

o Rongsihat ae x‘\\&»

. Chlef Consgrvator of Forest
Env. Blodlversny & Re_search

~ No.FE- I/28/93(Part 1)‘ w' (03 Dt. Kohima the 19" lanuary, 2006

' o« ‘\ 5
(A Rongsenwatl Ao)
Chief Conservator of Fore t
Env. BIOleCl’Slty & Research B
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DS " GOVERNMENT OF NAGALAND %m@mﬁﬁi&,
e . OFFICE OF THE CHIEF WILDLIFE WARDEN e L
'NAGALAND :: DIMAPUR i~
\

't_’.No CWI/ESTI’/Part—l/89/562 o Datelemapm thebDeccmber 2004

A

' The Prmcxpal Secretary
Forest, Ecology, Environment & Wildlife
Nagaland, Kohm

 Subj:-  Promotion at the level of CCF & above and tampering with ACR theréof:

Sir, ‘
o ]In response to my rqmcmatxon v1de letter No. CWIJES'IT/ Paﬂ-l/89/435 dt.
o 18“‘ 001’2004 PCCF has communicated to you that Dr.C.L.Goel has tampered with -
the ACR whereas yow have proposed him for promotion to o AddLPCCF without takmg
mOoognmmetheoﬂ'enceandmgularltycommntedbyhun. :
o " Itlsalsotomennonherethatlhavecompleted%yemsmthe semoeandm .
~ the zone of gmmotmn to the post of AddL PCCF whereas you have not proposed my "
' pame.

o It i is, themeﬁme mequwtedto redress commission ofsuch u’gulang mthe .
proposal for pmmotaon so as to avoid legal problem; and the promotion of officers in the ,

" rank of CCF to AddLPCCF should not be taken up unless Dr. Goel’s case of :

= tampermg w1th ACR is ﬁnahsed

* Yours faithfully

* (A-Rongsenwati Ao)
Chicf Wildlife Warden
 Nagaland: Dimapur

~ No. cmswmm-mwsem Dated Dimapur the 13th December 2004

,Copyto
B PStoMmsterForest,Naga!and,Kohma : ' o g
2) PStoChlefSecretary Nagaland,Kohlmawnharequesttomtervenemthe
. matter.

(A.Rongsenvkn Ao)w\

Chief Wildlife Warden
Nagaland: Dimapur
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<% N cONFIDENTIAL * ANNEXUER —@\}‘7

GOVFRNMENT OF NAGALND I
 OFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS‘» | B
 NAGALAND: : KOHIMA IR

B No 1L—1/28/93 (Part 1)(; v 6 ‘«3 Dt Kohrma the \L)lb] 2005

ETO; y
V The. Commlssroner & Secretary : S
- Department of Forest, Env1ronment Ecology & Wlldhfe T
. Govt. ofNagaland Kohlma e SRS

| bub Representdtmn agamst I‘ampermg of ACRs bv Dr.CLGoel S
' H“S Cmef Conservator of Forest (Hq) and Inqmrv thereof SR

"”Ref My letter Nos (n) CWL/ESTT/Part—l/89/435 dt. Dlmapur the 18“‘ Oct’ 04
(i) CWL/ ESTT/. Part-1/89/562 dt Dimapur the 13" Dec’04 ‘
> (m)CWL/ESST/89/32 dt. Dimapur the 16“' April, 2004
' PCCF’S lctter (i) 'No. FE-1/7/2004/8261 Dt. Kohlma the 3~ Nov 2004_. .

. Thave the honour to 1nv1te your attention to the subject cited - above
-and beg. mterventron of your kind authority by taking approprrate actron -
- towards redressmg grlevances as explained hereunder :- » S
A case of tampering of ACRs for the three consecutive years Viz., -
7001 2002, 2002-2003 and 2003-2004- by Dr.C.L.Goel, . the “then = -
~CCF(Hq) was brought to the notice of the govt. vide my letters referred T
toabove: o
. Substantmtmg hns admlssmn before Prmmpal Secretary Forest in" .
. presence _of other. senior officers, PCCF_vide his letter No.. FE- .
. 1/7/2004/8261, dt.-3.11 2004 commumcated to the govt. that ACR of
- pr. CL Goel for the 2003 04 has been found to be tampered w1th

He further mformed the Govt. in the same letter of his
. ambmw to estabirsh tampering of 'ACRs for the years 2001-02 and Y
o f@ﬁ?‘? @3 in absence ot’ back up coprw of thesame. o

‘ Lo In sptte of thc ﬁndmg submltted bv PCCF govemment has not -
aon 50 hr conducteu inquiry or initiated any action against Dr.C.L. Goel nor . -
| was the matter ‘brought to the knowledge of GOI : rather he was

: srzomotcd to Addl PCCF The effect of such action bemg condoned'

Centrai Mmmtstmim 'i’ﬁ'sbunai o
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' nn,oum to demorallzmg officers in the. department and n: addmon_‘

~thereto, it will now be open for any officer to manlpulate ACRs for
- furtherance of his / her career.. ‘

1 is not gusﬁnﬁed to allow such an ofﬁcer w1th tamted mtegrlty _
{o write. ACRs. of other officers and colleagues unless - proved

| ;-ﬂ(horwxse and thercfore govt may have to consider this point for
‘maintaining sanctity of the career of the govt. servants.

- ACR should usually indicate a clear opinion on the character, "

conduct snd integrity of the officer reported upon and also. there. .~
o should not be any hesitation on the part of the reporting ofﬁcer to record o

“adverse remarks in the subsequent year in _)UStlﬁed cases’ but such
f)rmcxples are not observed in this case.-

- Further, 1 am to state here that 1 have been workmg closely wnth' -

bhr: N Lolenmeren Ao, PCCF in the same dept. for the last twenty ﬁve"ﬁ" T
. years at various capacny and to the best of my knowledge he has not SO

ar typed entries in the ACRs as Reportmg or Reviewing Officer. He

has been continuously writing my ACRs as Reporting Officer - for

the last five years and I .am sure all the entries in the. relevant

clumns of my ACRs have been made i in his own handwntmg whlch co a
: mev kindly be verified. .

1 represented to the Govt. agamst tampermg ‘of ACR byfl
Br CLGoel since it came to my notice incidentally which was

further eonﬂrmed through the persons who had been assngned by R
Lim to type entries in all the relevant columns of his ACRs including =
Reporting Officers’ column. This matter was brought to. the -
mowi’edge of the PCCF on severaﬂ oecasnons and it was on hxs verbal]{: N
nermission that representatxon was made to- the hlgher authonty

" Three type writers were used which will be produced / exhibited SR

- before the i mqunry committee along with other evidences and details.

o In view of the aforesaid facts and . circumtances, I would request. you_;' o
to. either conduoi: departmental inquiry or refer the case to Vlgllance o
- C ‘eomnnssxon for i inquiring into the matter on the followmg pomts

e Tampermg of ACR for the year 2001-02 and 2002-03 to be verified |

since tampering for the year 2003-04 has already been estabhshed

J mCR for. zthe year 2000-01 may. also be exammed in order to,f o
- est:mhsh genmneness of Reporting Officer’s entnes in the relevant

-columns in his own hand wntmg

= 'And also in the process of i inquiry, Photo- coples of Dr C L Goel’ o
- ACR. for the periods in question may be . compared with the ACR e

F—photo-copnes of his colleagues in order to ascertain authentlmty_

AR

of the emnes made in the reporting officer’ s column

o= eﬁfe: “ﬁa“m\»
ﬁﬁ Mmmhe&mﬁh!e Tﬁbuna
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3 'modus oi)crandl of tampermg mcludlng type Wnters u""d the' -
. persens who iyped , pasting of ceIIO«tape over the gradmg for. -

Criter m/hmtlﬁcailon for gradmv “L'.xcentzmmllv Outstandmg” for -

three consecutive yc'zrs whereas it is known in the dept. that the‘

incumbent has not even been attending offce rcgularly not to
- ”speak of performmo lus duty.

-'-‘Juvnﬁcatlon for - promoting the ofﬁcer to Addl. Principal"‘Chief

- Conservator of Forests whereas govt. was already. mformed of the

tamipering of ACR -by the said officer vide. Ly letter
-‘CWL/ESSWP3:‘¢-1/89/S62 dt- Dimapur the 13" Dec” 2()04 &

- PCCT’S LeﬁerNo FE—1/712®04/8261 Dt. Kohlma the 3rd Nov’ 04 R

nder refereme

I may kmdly be permxtted to add that 1f approprrate actron is not taken RN

in time, legal remedy would be sought in the interest of the ofﬁcers in the

dept. & social Justxce wrthout further brmgmg the matter to the IlOthC of |
the govemment :

- Coprcs of letters referred to above enclosed for your ready reference ‘

‘é%'v‘%m wnrma ﬁfm

3 Centraa»&,cimmgswame Tribunal .

Yours falthﬁJlly K '5;::':'?' —

R - , .‘ (A Rongsen\katl,A(;SU\ ‘
2 U u 2009 " y' L , Chief Conservator of Forest SRS
W??W“’a R ~ Env. Blodxversny&Researchv )

Guwanat] Banch S ‘ (O/0 of PCCF) -

Nagaland : : Ko‘hrrna_ L
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: GOVERNIVI ENT OF NA GALAND
OFF ICE OF THE CHIEF WILDLIFE WARDEN
' NAGALAND DIMAPUR ’

“No. CWL/ESTT/ Part 1/89/ ~ DtDimapur, the 18th Oct - 2004
- To '
‘ The Prmcrpal Secretary ,
* Forest; Ecology, Environment & Wildlife
‘Gowt. of Nagaland Kohima

: Subject Tampermg with Annual Confidential Report by Dr. C L Goel IFS
R Chlef Conservator of Forest (HQ) ‘
. The Annual Conﬁdentral Report is an important document which provides ’rhe
- basic and vital mputs for assessing the performance of an officer for his further
o advancement in career. Tt is equally important both in the interest of efficiency of the
service and also of the officers that ACRs are written with the greatest possible care so '
that conduct, character and capabilities of the officers reported upon can be accurately
“judged from the recorded opinion : : Whereas, it has come to my knowledge that Dr.
CL. Goel CCF (HQ) has tampered with ACRs for the preceedmg 3 (three) consecutnve
© yearsie. (2001 02, 2()02 03 & 2003-04) by way of :
e _Makmg type—wrltten entries by himself in the columns requlred to be filled in -
: - only by the Reporting Authority : :
X3 :Mampulatmg the Gradmg
e, Alsoit does not bear the official seal of the designated Reportmg Authon |ty
. T herefore in view: of urcumstances mentioned above, suitable action may be taken by
enquiring into the tampermg of the document so as to mamtam sanctrty of the career of
the govt. servants R _
I may be permrtted to mention here that if appr opnate action is not taken in t1me l L .
~ may be compelled to seek remedy in the court of justice in order to protect the career and
. 1mage of the service members : s
' : Yours falthfully

(A.Rongsenwati Ao )

~ Chief Wildlife Warden -

: ' . Nagaland Dnnapur _
No. CWL/ ESSTT/Part /89/ L/3 QA 2 DL \ Dimapur, the 18" Oct. 2004

. Copy in Advance to- ' :
' 1) PS to Minister Forest, for kmd information of the Hor’ ble Mmlster
2) PS to Chief Secretary, Nagaland for kind mformatron of the C hlef

Secretary
\ \,4/ %\ \0
(A .Rongsenwati AB

‘Chief Wildlife. Warden‘
Nagaland : Dimapur‘ .

AL rr:%rre‘?r&” ﬁ

Central A&mtm‘ttﬁ’& ‘mhunal :

/ @ L 2009 1;
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CONFIDENTIAL

S To - - :
- Shri Lolenmeren . o
~ Principal Chief Conservator of Forests
- Nagaland, Kohima.

No.. CWL/ ESSTT/ 80/991 Dt Dimapur 10" May, 2004
‘Subj- Review of ACR |

Sir,
~ With due respect, it is to bring to your notice that T have requested :
- Principal Secy. vide office letter No.CWL/ESTT/89/32 Dt Dimapur the 16™ April, .
2004 —(enclosed) for review of my ACR for the year 2001- 2003 giving '
 justifications. Since ACR determines the service career of an officer, I feel it
 justified to request for review in order that there is no hindrance while applying E

placement for higher responsibilities; more particularly outside the dept.

o - Justiﬁcationé are being furnished and therefore request you to consider the
- matter. S ' o o

Encl: as stated above.

~ Yours faithfully

5 /
R ZCIE
(ARongsenwati Ao) \

* Chief Conservator of Forests
'~ Nagaland : Kohima. :

e tT AT TNE T v




- CWL/ESTT/892n~ * Dt. Dimapur the |& ® April, 2004 \
? - .

. Go»vérnmér'lt of Na.gvz_i'lajad\-,
- Office of the Chief Wildlife Warden
 Nagaland : Dimapur =~ |

[Framrer aﬁ

.- Confidential |
J Centias Administrative Tribunal '

!

. 2.0 ,zggg‘ x g
\ %ﬁwmmﬁa ,

Guwahatl Bench

D’r'_t S;C Deorani o .
Principal Secretary to the govt. of Nagaland
~ Dept. of Forests, Environment, Ecology & Wildlife

L vSubj‘eCt - Re&iéw‘ of »Af_x_l‘nual Confidential Report

" With due respect, I am to state that there has not been any dereliction of duty and

" responsibility throughout “my service career in the dept.

~ T have been posted as the Chief Wildlife Warden when you were the Pﬁncipél Chief |

" Conservator vide govt. order : FOR-25/82(pt) dt. Kohima the 15" February,2000 and

since the day of taking over the charge, 1 have been working with sincerity and
dedication as a result of which the following outstanding achievements have been

, :brou'ght about: - -

-1. Taking into account the importance of the Wildlife conservation and
" _managemen, it was felt necessary to bring forth a well defined programme for .
. sustainiable forest and wildlife conservation concept and. thus prepared and =~
presented A Fmsnblllty Report on An Integrated Infrastructure Development
" for Sustainable Management,Conservation , Bioinformatics and Ecotourism
in Intanki NP, Rangapahar; Puliebadzie and Fakim WIs. The report received

" due appreciation even from the Planning dept. A copy was also forwarded to the =~
Union Minister in charge North East Shri. Arun Shourie. P

2. Rangapahar, _o‘né;e a prime forest - an incomparable resource of the state was
~ devastated due to illegal removal of trees and encroachment. ' '
. Eviction was carried out several times besides mobilizing the support of the

" surrounding villages and NGOs and now an area of 1.76 sq km has been secured
and 'the developmental activities for establishing the Zoological park is under -
- progress. S L e
'3, For many years Intanki National Park has been plagued with the twiri problems
of killing of wild animals and encroachment. Several attempts to evict the |
ncroachers failed since 1991 but on 5/6/2002, it was cleared and till date this -
,  rotected area is free from illegal settlers. L
4. Identified and prepared digitized map of elephant habitats in the state and also
~prepared Perspective Plan of management basing on which strategies could be
7 evolved with regard to conservation programme. N A
5. Conducted seminars in the villages for generating awareness towards wildhfe . -
‘protection & conservation and also distributed pamphlets, posters and stickers in-

|




schools, offices, villages and amdng NGOs. In fact the slogans on ,thé. ﬁbsters of
‘elephant “ My days are numbered” and “ We are not for your meals” are the

~ quotations coined by me which should not go unacknowledged.

_ Visited many villages sensitizing the community on the issue of formation of

biodiversity rich area into community feserves. .
Contributed towards formulation of Biodiversity Action Plan of Nagaland. =~

~ Wildlife Wing has been made functional and now there is also a good office
 building with Fax; e-mail/ internet facility. ' ' -

: 1 méy also be perrhitted to state here that The State Forestry Research |
Plan was prepared during my tepure as CCF(Hq) which has been approved and

" released by Indian Council of Forestry Research & Education in My, 2000.

Much has been contributed towards drafting of JFM resolution, FD'and State
Forestry Action Plan. , o ' A
| sincerely feel that my ACR Grading should be in commensurate with

~ contributions made. I have discussed the matter with the Hon’ble Minister,

.Forests. S v v .
. -Asyouare aware that IFS officers borne on Nagaland cadre  are not given
"due -privileges and opportunity n respect of placement, status and facilities which

* are being enjoyed by members of other two AIS . 1 feel one of the ways 1o bring

about improvement in our service condition is by getting suitable placement
outside the dept. at the senior fevel and herein ACR becomes the deciding factor .
“ And for the Same‘ reason,l have been working hard and sincerely throughout my
service career. = ‘ : . : ‘
1 am delighted to learn that my colieague Dr. C.L. Goel has been

 awarded outstanding grading and hence I feel it justified to request you to kindly -

. .A 0”/(‘ “ - 'CA&UTGXQ},M _‘

P.S.to Honble Minister Forests, Env. Ecology & wildiife

\(/ | .

~ review my ACR ‘taking into account the achievements made by me ‘for" which act

of kindness I shall remain grateful to you.

Yours Faithfully \/
(A. Rongseh_\bu\’l Ao\)% A
- Chief Wildlife“Warden . -
v . | Nagaland : : mDimapur -
- t;;No. CWL/ESST/89 / 15 Dt. Dimapur ﬂ. th April, 2004 |
- '.Copy to |

. . e
. \\ e Centrar AT I8 34f
(ARongsenwati Ad) ' /. Ministrativg Ty,
Chief Wildlife Warden o L TTeun
Nagaland : Dimapur. 2 0 UL o o
_ Lo P 2009
TR

Ywahati Bench

alf- o

r[o}," .
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. . St - Confidential --
~° Government of Nagaland ' ST L
- Office of the Chief Wildlife Warden T CITaRE st
'~ Nagaland : Dimapur j ey “Teh B

i

Centrai Administrative Tribuna:

WL/ ESTT/89/-,7,4/" ~ Dt. Dimapur thefb ® April 2004 [, . o

. . ' o » ; 2 0 -« 2009 :
To - : ) ) \? o |
- Dr.SC Deorani =~ ‘ h ‘ s

-~ Principal Secretary to the govt. of Nagaland i uwahati Bench - ]

Dept. of Forests, Environment, Ecology & Wildlife
- Subject - R&iew 6f Annual Confidential Report

Sir, . o A : .
- With due respect, T am to state that there has not been any dereliction of duty and |
responsibility throughout my service career in the dept. ' '
I have been posted as the Chief Wildlifé Warden when you were the Principal Chief
Conservator vide govt. order : FOR-25/82(pt) dt Kohima the 15" February,2000 and

- since the day of taking over the charge, I have been working with sincerity and
dedication as a result of which the following outstanding achievements have been
brought about : . S } , : R

- 1. Taking into account the importance of the Wildlife conservation and
manageinen, ‘it was felt necessary to bring forth a well defined programme for
sustainable forest and wildlife conservation concept and -thus prepared and

. presented A Feasibility Report on An Integrated Infrastructure Development

~ for Sustainable Management,Conservation , Bioinformatics and Ecotourism S
in Intanki NP, Rangapahar, Puliebadzie and Fakim WIs. The reportteceived
due appreciation even from the Planning dept. A copy was also forwarded to the .~ = g -~

~Union Minister in charge North East Shri. Arun Shourie. S CE
o 2. Raﬁgapahaf;_ once a prime forést - an incompafable resource of the state was ) ;

devastated due to illegal removal of trees and encroachment.

" Eviction was carried out several times besides mobilizing the support of the - -

- surrounding villages and NGOs and now an area of 1.76 sq km has been secured

- and the developmental activities for establishing the Zoological park is under ~ -
| progress. . T O
3. For many years Intanki National Park has been plagued with the twin problems

. of killing of wild animals and encroachment. Several attempts to evict the

‘ncroachers failed since 1991 but on 5/6/2002, it was cleared and till date this
- rotected area is free from illegal settlers. o o
4. Identified and prepared digitized map of elephant habitats in the state and also
- prepared Perspective Plan of management basing on which strategies could be
- - evolved with regard to conservation programme. I
5 Conducted serinars in the villages for generating awareness towards wildlife

- protection & conservation and also distributed pampbhlets, posters and"_stiCkérs in

.....




: = .~ schools, offices, villages and among NGOs. In fact the slogans on the postersof .. =" AR
' | elephant My days are numbered” and “ We are not for your meals” arethe .
quotations coiried by me which should not go unacknowledged. - =
6. Visited many villages sensitizing the community on the issue of formationof =

~ biodiversity rich area into community reserves. : e

7. Contributed towards formulation of Biodiversity Action Plan of Nagaland. -

8. Wildlife Wing has been made functional and now there is also a good office

 building with Fax; e-mail/ internet facility. S

1 may also be permitted to state here that The State Forestry Research
Plan was prepared’ during my tenure as CCF(Hg) which has been approved and
 released by Indian Council of Forestry Research & Education in My, 2000. = -
' Much has been cotitributed towards drafting of JFM resolution, FD'and. State
* Forestry Action Plan. | S _ ~ I ;
1 sincerely fee! that my ACR Grading should be in commensurate with
 contributions made. T have discussed the matter with the Hon’ble Minister,
Forests. : R , A
. Asyou are aware that IFS officers borne on Nagaland cadre are not given
due ‘privileges and opportunity in respect of placement, status and facilities which® -
are being enjoyed by members of other two AIS . I feel one of the ways to bring
- about improvement in our service condition is by getting suitable placement
outside the dept. at the senior level and herein ACR becomes the deciding factor .-
‘And for the same reason,] have been working hard and sincerely throughout my B
 service career. : 1 : o :
-~ Tamdelighted to leam that my colleague Dr. C.L. Goel has been
“awarded outstanding grading and hence 1 feel it justified to request you to kindly
review my ACR taking into account the achievements made by me for which act -

of .ki_ndness"I shall remain grateful to you. '
| i e siftr
s : o R : \} »/V .Lﬂ'  | ev“BiAdnﬁ"mﬁﬁﬂV@Tﬁbunﬁﬁ
L A (A Rongsem&on‘)% A o ! D
- o Cief WidifeWarden ~ + 20 2L 2009
Nagaland : : mDimapur S .

' Yours Faithfully

E]

~ No. CWL/ESST/89/$5 | ~ Dt. Dimapur ﬂ, th- Aprl, 2004__ uwahati Bench

© Copyto: il o - |

o P.S.to Hon’ble Minister Forests, Env. Ecology & Wildlife |
A et

(A.Rongsenwati A0) :

* Chief Wildlife Warden
Nagaland : Dimapur.
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NOTIFICATION ST Lv;ﬂ_ e

Dated Kolnma, the 3rd December 2007

NO F OR 33/83 The Governor of Nagaland is pleased to release the next hlgher grade of pay

to promote the followmg IFS officers with immediate effect agamst the ex -—cadre posts

o created vrde v NO FOR 33/83/330 Dated Kohima, the 3rd December 2007

1

Shn A Rongsenwatl Ao The scale of Prmcrpal Chief Conservator of Forests in the'

scale pay of Rs 24,050- 650-26,000/- P. M

Shn Ansar Ahmed The scale of Prmcrpal Chief Conservator of Forests in the .

scale pay of | Rs 24, 050 650-26, OOO/- P.M (Pro- forma)

.--Dr Shaslndhar - The scale of Addl Principal Chief Consewator of Forests in

vthe scale pay of ‘Rs. 22 ,400-525-24500/-.against resultant vacancy- of Sl No 1. above

;_Slm Weprc tso . : The = scale of Conservator of Torests in the scale pay of

 Rs 16,400 - 20,000/-/- pm.

-~ plus all other allowances ds are admlssrble to AIS officers in the State of Nagaland

This is rssued wlth thevaporoval of the Governor vide U.Q No 23}56 dated 19/1 1/07 '

. ND, 'Fon-ss'/se;/,sst S " Dated Kohima, ihe
2 Copy to:- o '

L.
2.

;, 3. The Secretary to- the Government of India, Mmlstry of anuomnent & Forests

Paryavaran Bhavan €GO ("‘omplex Lodh1 Road, New Deihi- 110003

. The Publisher Nagaland Gazette Kohima.
. Ofﬁcers concerned

. Personal ﬁle

*8d/- LALHUMA o
Clnef Secretary to the Govemment of Nagaland .

‘ 3rd Decemoer 2007

‘The Secretary to the Governor of Nagaland, Kohima.

The Addl. Clnef Secretary to the Chief Minister, Nagaland Kolnma

“The Drrector General of Forests & Specral Secretary, Government of Indla Mrmstry of

anrromnent & Forests Paryavaran Bhavan, CGO Complex Lodln Road New Delln-

. 110003
- The Sr P S to the Chlef Secretary Nagaland Kohima.

The Prmcrpal Secretary, P& AR Department

The Prmcrpal Chref Conservator of Forests, Nagaland K ohrma :

All Admunstratlve Heads & Heads of Deptts Government of Nagaland
The. Accountant General Nagaland
. All CCF, Nagaland
: All Consewator of Folests/DCT Nagaland

° S/‘

B / S o B o ( Akumla Chuba) |
o R - Lo ’ Under Secretary to the Govemment of Nagaland
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Noting by Of “Yer or ‘ Scrial Date  Office notes, reports, orders o proceedings
v Advocglc -No. B D with signaturc
| "1 | . 2 3 e SO
‘ MISC bAbt NO 71708
| | ‘| [In WP(C) No.3488/07]
- : BEFORE
: HON’BLE THE CHIEF JUSTICE MR. J. CHELAMESWAR
) HON'BLE MR} JUSTICE A.POTSANGBAM
13.02.200 |

~.  [Chelamegwar, CJ]

. This application is filed with the prayer
| | : ,aﬁs follows: '.
” ' “ In the| premises aforesaid it is most

| respectfllly prayed that your Lordships

"m,ay be. ple._ased to allow the applicant

‘herein tp withdraw W.P((‘;) No.3488/07

, with |ibet'ty,‘ in t'erms'of the Annexure A :

~ . |'' |&B.ordgrs dated 21.12.07." L

o 'For»th’_e"t'easons given in the application L !
the‘fN.P(C} No.3488/07 is dismissed on withdrawal. -~ *

o | ceem=GHE A POTSANGBAM " Sd/-J. CHELAMESWAR
| -  JUDGE . * €HIEF JUSTICE

- Memo'NoHCsz“ /0 FF el /RMDtd QE’%/OS

Copy forwarded for mformatron and necessary action to

1. The Union of Indra, represented by the Secretary, Govt. of India, Ministry of Personal P‘

Grrevance and Pensron (Department of Personal and Training) North Block, New De1h1-1
-~ 2. The State of Nagaland represented by the Chief Secretary, Govt. of Nagaland, Kohima.. | .
"3 The Cornmrssroner and Secretary, Govit. of Nagaland, Departme*rt of Forest Eco‘ogy -
' Envrronrnent and Wild Life, Kohima. S P i
X Sri A Rongsenwatr IFS Addrtronal Principal Chief Conservator of Forest and Chref erd ere T
e Wardeh Department of Forest Ecology, Envrronment and Wild ere Drmapur CeoT
s, SryTemsuwatr IFS Chairman, Nagaland Pollution Control Board, Dimapur.
/6/1‘ he Central Admlmstratrve Tr1bunal Guwahat1 Bench, represented by its Reglstrar Rajgarh
Road, Guwahati, Assam. - ‘ ‘

Asstt.Registrar (B) | -
Gauhati High Court, Guwahatr

N
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<~ ¥HE GAUHATI HIGH COURT -
Q ' (High Court of Assam, Nagaland. Meghalaya. Manipur, Tripurd, ; i "
Mizoram & Arunachal Pradesh) ) ' o

CIVILAPPELLATE SIDE |

Appeatfrom : Mio. Cage NOwoveerren., 71 of 200&

CiviLRle | o mr@ y,gg/{‘?
Appellant

. N | D‘M oL (r)od, Trg Petitioner

dersus >

“The uvu‘w\ ﬂk\j\"\&'\& f U

Respondent
Opposite Party
*
Appellant Mv NN Y
For.
Petitioner Mo B Souaws,

WAV . A &\/\1&7
Respondent - b
For N MW

Opposite Party
Noting by Officer or Serial Date Office notes, reports orders or proceedings
Advocate o No.

with signature

1

[£9)
(¥8)

1
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BEFORE THE CENTRAL ADMINISTRATIVE RIBL ',NA’EFatf Bench

GUWAHATI BENCH: AT GUWAHATIL.

ORIGINAL APPLICATIONNO. 3. /2009

Dr. C. L. Goel _
. ....Applicanf
VERSUS

The Union of India & Ors.
o Respondents
SYNOPSIS

That the applicant has by way of this Or 1gmal Apphcauon
assailed the arbitrary and illegal action on.the part of the authorities in 1ssumg a
notxﬁcatlon dated 17.11.08 towards placmo him under suspension on 111e basis

of frivolous and perverse allegauons

‘ The apphcant who is the Punmpal Chief Conservator of . Forest,

' Nagaland was so appointed. on the basis of his selection, on mer it, by a duly
constituted selection committee in the year 2006. Since joining as Principal
- Chief Conservator of Forest, Nagaland, moves were on at the bel%est of some
| unknown forces to see the ouster of the applicant from the post held by him,

leading to msutu‘uon of proceedings by him before this Hon’ ble F nbunal and

_the Hon ble Gauhatl High Court. The dir ections as passed in the matter by the

' Hon’ble Gauhati High Court lead to the continuance of the applicant as the

Principal Chief Conservator of Forest, Nagaland.

Thereafter, in ‘continmtion of the diﬁcrirninatorv tnal‘mmr being

. meted out to the apphcant the 01der dated 17.1 1 08 uune to be issued placing

h1m under suspensmn The order of suspensmn of the appheam 1S nothlno but

an eyewash and the actual reason is to see ﬂu Olls“‘l of thc c.pphcdnl hom 1he ‘
post 01 Pr mmpal Chld Conservator o’] orest, Na‘l (ldﬂd

]
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The allegatlons purpouedly 101mmo the basis of the s@%ﬂ?‘% ]Bench_r : J

~ of the- apphcant are all perverse and unsustamable An examination of the

factors leadlng to the recommendatlon of the applicant - for promotion as
Prmmpal Chief Conservator of Forest, Nagaland including the persons of the
selectlon commlttee and the materials consldered by it would reveal that the

allegations now levelled against the applicant are all untenable and perverse.

The order of suspenswn in the facts and 01rcu1nstances of the
matte1 has assumed the proportion of a penalty and has adversel ly eff tected the
service interest of the apphcant As such this appllcatlon praymg for urgent and

1mmed1ate rehefs

Advocate _
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GUWAHATI BENCH: AT GUWAHATIL. R uwahat:?B!aendclah ‘

ORIGINAL APPLICATION NO. 3 - 2009

Dr. C. L. Goel -

.....Applicant
VERSUS

The Unionr of India & Ors.
.... Respondents

LIST OF DATES ' .

Y

1. 1977 - The applicant on his selection was appointed 13 a Direct
Recruit Indian Forest Service Officer.
‘
2.01.03.06 - The applicant on . being selected 13)7 thé Civil Services
| Boa‘rd_/ SEreening Commiittee for the Forest Departinhent,
Nagaland,. promoted on regularA basis -as_the Principal

-~ Chief Conservator of F orests.

3.07.06.07 - The Government of Nagaland proceeds to ‘transfer and -

" post the applicant as the Chairman, Nagaland Pollution

Control Board.

4. - The applicant files Original Application No.147/07 before
| this Tribunal assailing the said notification dated 07.06.07.
5.11.06.07 - The Hon’ble Tribunal while issuing notices in Original ' P

Application No.147/07, was pleased by way of interim
order to restrain the authorities from implementing the
said Notification dated 07.06.07.

s -

- 6.09.07.06 - This Hon’ble Tribunal proceeds to hear the Original

-

Application on merits as per’ consent of the partics. On

.




7.12.07.07 -

8.

9.

18.08.07- |

01.10.07 -

10.21.12.07 -

11.

12.

13.

14.

17.11.08 -

17.11.08 -

24.11.08 -

12.12.08 -

conclusion of hearing in the matter, the Judgment came to

be reserved.

This Hon’ble Tribunal inspite of .taking up the Original

Apphcatlon for hearmg, proceeds only to dispose of the

‘ Mlscellaneous Petition No.5847 by vacating the interim

directions as passed vide the order dated 11.06.07.

The Hon’ble Gauhati High Coutt in W.P. (C) No. 3488/07

restrains the authorities from releasing the ﬂppllcant from
the post of Prmmpal Chief Conservator of Forest,

Nagaland.

The Hon’ble Gauhati High Court in COP (C) No. 307/ 07

by recording the undertakings made by the authorities to

reinstate the applicant as Principal Chief Conservator of

Forest, Nagaland, closes the proceedings before it.

The applicant allowed to continue as Prihcipal Chief -

Conservator of Forfest, Nagaland. The Notification dated

07.06.07 superceeded. The applicant granted  all
A .

consequential service benefits.

The applicant came to be placed under suspension in view

of contemplated departmental proceedings against him.

Memorandum of charge issued against the applicant.

WNMN

The applicant prays for supply of copies of the listed

documents.
gocuments,

The applicant prefers a statutory appeal before the
il

appellate authorities against his order of suspension.

Filed By

M)

ce:8

N - v AMG@“*‘Z» o
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BEFORE THE CENTRAL ADMINISTRATIVE LrRIBUﬁ mf& Bmsn

GUWAHATI BENCH: AT GUWAHATIL

ORIGINAL APPLICATIONNO. 3 /2009

~ Dr. C.L. Goel ;
; . o | o o .....Applicant _
' VERSUS | S '
The Union of India & Ors.
. Respuhdents '.
SI. No Particulars Pages
1. : ~ Original A])pllCdllOﬂ - 1-1% o
2 \ Verification - T | 18 | . ;‘
3 Annexure ~1 | : - 45 N /
4 Annexure—2 1 20 v Ay
5. Annexure -3 ' - 21-22 o
6 | Annexure -4 - 23—26 e
7. Annexure — 5 - 2% ' \1
8 ' Annexure - 6 ' - 28 o o
9 Annexure — 7 v - 29 - E
10 , Annexure - 8 - 20-26 - L
11, - Anmnexure-9 - - 3% o /
12 ‘ .‘ 7 Anne:_xufe'— 10 (Series) o 38 ~47% o

 Filed By

= OB arn

Advocate
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BEFORE THE CENTRAL ADMINISTRATIV]iZ TRIBUNAL: . ...
GUWAHATI BENCH: AT GUWAHAT\!.-_M AP
‘ . v
ORIGINAL APPLICATION NO. 3 /_2009 -%: . ‘3,
>
< {3
Y
BETWEEN :g
. >3
Dr. C. L. Goel, IFS, son of Sri R. C. Goel, ;gc ﬁ,%
presently posted as the Principal Chief = 2
Conservator of Forests, Nagaland (under 5 _%7
Suspension), Kohima. #Ym —~ Q TQeo) .
i ...Applicant %
AND

\

1. The Union of India, represented by
the Sécretary to the Government of India,
Ministry of Personnel, Public Grievance and
Pension (Department of Personnel and

Training) North Block, New Dethi — 1.

2. The Secretary to the Government of
India, Ministry of Environment and Forests,
Paryavaran Bhawan,.CGO Complex, Lodhi
Road, New Delhi- 3.

3. The State of Nagaland represented by

the Chief Secretary, Government of

Nagaland, Kohima. Pin —397e0]|

A5 percdreder. D¥- 15 06.0%
4. The Commissioner and Secretary to B) Slel A Rang b enmak
the Government of Nagaland, Department of °§ Lote As P' P den
Forests, Ecology, Environment and Wildlife, I'L@.Md%‘)’ 0’5- Koweu. totceb'\-
Kohima. Pim— 970l ' WokKing o Priner Poﬂ NN\a’
g F o e Respondents C’,lrue% ComhertVectar SH;
Fopest-
Stote sf Na alo

Kafuma. —FQ700L



1.  PARTICULARS OF THE ORDER AGAINST WHICH THIS
APPLICATION IS MADE;: ”

That this application is directed against the notification bearing memo
no. C&S (FOR) MISC- 1/ 2006 dated 17.11.08, issued by the Chief Secretary

to the Government of Nagaland towards placmg the applleant under suspension

SRS ETETT L

in V1ew of contemplated drawal of departmental proceedings against him. The

ey

_._-.—.——4“"‘_‘
P TS —————y vl

_ sa1d notification came to. be 1ssued without proper appreciation of the matter’
- and without examining the fact as to whether a prima facie case was made out
against the appellant. The order ef suspension is only an eye wash and the.
actual reason is to see the ouster of dthe applicant from the. post of Principal

S~

Chief Conservator of Forests, Nagaland.

2. JURISDICTION:

The applicant further declares that the subject matter of the case is |

w1th1n the jurisdiction of the Admlnlstratrve Tr1buna1

. e

3. LIMITATION:

The ap'plib‘ant declares that the instant application has been.ﬁlevd within
the limitation period prescribed under section 21 of the Central Administrative
Tribunal Act, 1985.

4. FACTS OF THE CASE;

a1 > ~ That the apphcant is a citizen of India and as such he is entltled
- to all the rlghts protectlons and pr1v1leges guaranteed under the Constltutlon of

. Indra and the laws framed thereunder

. - ° ' . . "‘.\
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42 That the appllcant is a direct recruit Indian Forest SefVice ;ofﬁcerwnh
.'M

and on his such selection was allotted the Nagaland Cadre. The year of
allotment of the applicant 1s 1977. The applicant since his date of his initial
appointment has held various responsible positions in the service and had all
along discharged his duties with upmost sincerity, dedication and with due
promptness. The applicant as on date is the senior most officer in the Nagaland

cadre of the Indian Forest Service.

4.3 “That the applicant states that riding the ladder of promotion, the

applicant came to be promoted on regular ‘basis as the Principal Chief

Conservator of Forests, Nagaland w.e.f. 01.03.06. The post of Principal Chief.

Conservator of Forests is designated as the “Head of the Department” and the

applicant has been discharging the duties against the said post to the best of hi§

ability and without blemish to any quarter. There exists nothing adverse against
the applicant with regard to the discharge of his duties as Principal Chief
~ Conservator of Forests, Nagaland.
r .

4.4 That the applicant states that the case of the ai)plicant for
promotion to the cadre of Principal Chief Conservator of Forests, Nagaland
was considered by the Civil Services Board/ Screening Committee in its
meeting held on 23.02.06. The said committee was constituted with the

following persons;

[—
.

Shri P. Talitemjen Ao, IAS, Chief Secretary — Chairman
2. Shri Lalthara, IAS, Additional Chief Secretary

(P&AR) _ — Member
3. Shri N. Lolenmeren Ao, IFS, PCCF, - Member
4. ShriR. Binchile Thong, IAS, Commissioner |
& Secretary, Department of Forests, Ecology

Environment' & Wildlife ' — Member Secretary
4.5 ; That the applicant states ihat the Civil Services Board/8ereening

Committee on examination of 'the ACRsF 'Vigilance Clearance Report and

Integrity Certificate of the officers before it, 1nclud1ng the applicant, proceeded

-
‘-

to recommend the name to. the appllcant for promotlon as Pr1n01pa1 Chlef :

s
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Conservator of Forests, Nagaland ‘w.e.f. 28.02.06 (AN) rThe said

'y &

: %C’i’ 43\'% 4{525;;
M

UW..i:?utl Bench,

e

‘Q&?‘ML)‘:T.:[
2ive Tbiinay

recommendation came to be made in favour of the applicant on his merlt and

suitability being found to be superior to that of the other officers in the Zone of

consideration. It may be mentioned here that Sri L. Lolenmeren Ao, IFS, the

then Prihcipal Chief Conservator of Forests, Nagaland who, was a member of

P
the said Screening Committee, happened to be the.Reporting Officer in case of |

the applicant while the applicant was holding the post of Chief Conservator of

Forests as well Additional Principal Chief Conservator of Forests, Nagaland.

4.6 That the -applicant states that after assuming the charge of the.

post of Principal Chief Conservator of Forests w.e.f. 01.03.06, a-m'oye was

initiated for ousting the applicant from the post of Princioal Chief Conserslator '

of Forests. The moves initiated lead toissuance of a ﬁotiﬁcatiOn' dated (_)7,06.07

* by which the applicanit was transferred and posted'as the Chairr_nan of Nagaland

Pollution Control Board purportedly in exercise of power under Rule 6 of the -

- IFS (Cadre) Rules 1966. Further, the posf was declared to be equivalent in pay

and status to ‘that of Prmmpal Chief Conservator of Forests Nagaland in

- consonance with .Rule 9 (i) of the IFS (Pay) Rules- 1968. One Shri A. -

Rongsenwati, IFS, Addltlonal Prmmpal Chief Conservator of | Forests,
Nagaland was directed to take the current charge of the post of Prifcipal Chief
Conservator of Fore_sts. The notification also required the applicant to hand

over charges of the post held by him on or before 12.06.07.

A copy of the notification dated 07.06.07 is

annexed as Annexure —1, .~

4.7 That the applic.ant states that on receipt of the copy of the
notification dated 07.06.07, the applicant vide his representation  dated
08.06.07 prayed for revocation of the notification dated 07. 06 07 speciﬁcally

on the ground that the status, duties and responsibilities as attached to the post .

of Chairman, Nagaland Pollution Control Board is not 51m11ar to ‘that of

Principal Chief Conservator of Forests and efforts to equate the same has been

already negated in the past. - _
A copy of the representatiorrdated 08.06.07

is annexed as Annexure —2.
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4.8 That the _applicant states that bemg aggrieved with the 1Ssuance

of the said notification dated 07.06.07, he approached this Hon’ble Tribunal

assailing the same,- by way of filing Original Application being OA
No.i47/07. This Hon’ble Tribunal vide its order dated 11.06.07 while issuing
notices in the matter fixing 27.06.07 as the date for filing of affidavits by the =
Respondents, was pleased to direct the Respondents not to give effect to the
said notification dated 07.06.07. '

4.9 That the applicant states that in terms of the directives passed by
the Hon’ble Tribunal he continued as the Principal Chief Conservator of
Forests, Nagaland. Poised thus the applicant ‘was intimated on 21.06.07 te :
appear before the Chief Secretary to the Government of Nagaland and the
Secretary to the Government of ‘Nagaland,’ Depaftment of Forests, for a
discussion for finding out an amicable settlement witﬁ regard to the grievances
raised by the applicant before this Hon’ble Tribunal. The applicant accordingly
appeared beforé the said authorities on 21.06.07 and 2_2.'06.07. The meeting
had prbceeded in a very congenial atmosphere and the grievances raised by the
aj:plﬂicant were assured to be redressed. As per the impression drawn by the-
applicant, the respondent authorities were to withdraw the notification dated
07.06.07 and thereafter issue fresh notification invoking the provisions of
proviso to Rule 4 and Rule 8 (3) of the IFS (Cadre) Rules, 1966.creating ex-

_ cadre posts in the rank of Principal Chief Conservator of Forests. Accordingly, -
the applicant basing on the said impression drawn by him during the said
meeting and as ins_isted upon by the gluthofities, proceeded to issue
commﬁnication dated 22.06.07 to his Counsel requesting for withdfawal of the
Original Application No. 147/ 07.

4.10 That the appllcant states that the respondent authorities contrary
to the 1mpresswn drawn by the appllcant during the discussions indicated
herein above proceeded to issue a notlﬁcatlon dated 22.06.07 lncorporatmg
certain measures for the smooth functioning of the Nagaland Pollutlon Control '
Board. The said measures as contained in the notification dated 22.06.07 did

not in any manner redress the grievances of the applicant. After considering the .

matter in detail, the applicant instructed his counsel on 23.06.07 not to act upon



/

his communication dated 22.06.07. The applicant thereafter again approached
.the authorities for initiating steps for an amicable settlement in thematter, but
noting concrete has emerged there-from. The respondent authorities were
insisting upon the applicant to comply with the directions contained in the

~impugned notification dated 07.06.07.

4.1i That the applicant states that the respondent authorities entered
appearance in the matter before this Hon’ble Ttibunal and filed their Writt@n
statement along with an appl,ication registered and numbered as M.P. No.58/07
praying for vacation of ‘the interim directions passed on 11.06.07.

4.12 That the applicant states that’ on 09.07.07 the matter was listed
for admission before tﬁis Hon’ble Tribunal and as agreed to by the parties it
was decided that the Ofigiﬁal application would be. taken up for ‘disposal. :
Accordingly, the matter was heard on merits and on conclusion of the hearing
~ the judgment came to be reserved. It is stated that the applicant had'submitted
his rejoinder to the written statement as filed by the respondent state in the -
original Application and the pleadings in the said application was also

complete.

413 ' That the applicant states that the Learned Tribunal on 12.07.07
passed an order disposing of the Miscellaneous Petition No.58/07 by vacating
the interim directions passed on 11.06.07. The Original applicatioil although
heard as pér agreement of the parties and as desired by this Hon’ble Tribunal
was however, kept pending. This Hon’ble Tribunal while passing the
impugned order dated 12‘;07.07. disposing of the. Miscel!anéous petition
recorded findings on the merits of the case and for all practical intent and

~ purpose had virtually decided the issues involved in the Original Application.

 4.14 ~ That the applicant states that being aggrievéd by the 6rder dated -
12.07.07, the applicant moved before the Hon’ble Gauhati High Court
assziiling the said order by way of filing W.P. (C) No. 3488/ 07. The Hon’ble
Gauhati High Court on appreciating the contentions made and on examining

the matter was pleased vide order dated 18.07.07 to issue notices in the matter,



with further direction that the®applicant’s posting as Chairman, Nagaland

Pollution Control B‘oérd shall not be given effect to.

A copy of the order dated 18.07.07 is

annexed as Annexure —3.

415 That the applicant states that the respondent authorities inspite of

the clear directions contained in the order dated. 18.07.07 (Annexure — 3) féiled’
to irriplemerﬁ the same and thereby violated the said directives. The applicant

was shown to be released from the post of Principal Chief Conservator of

Forests, Nagaland and the dire‘ctives passed by the Hor’ble Gauhati High
Court ‘cam‘e to be ignored. Poised thus the ‘applicant instituted an application
registered and numbered as COP(C) No. 370/07 praying for drawal of

coﬁtempt proceedings against the authorities. The respondent authorities von .
receipt of notices entered appearance in the matter and undertook before the

Hon’ble Gauhati High Court to reinsftate the applicant as Pr.incipal Chief
Conservator of Forests, Nagaland. This aspect of the matter was taken note of -
by the Hon’ble Gauhati High Court and vide order dated 01.10.07, the
'COP(C) no. 307/ 07 came'to be closed by recording the statement made by the
respondent authorities. . ‘ -

N

A copy of the order dated 01.10.07 is

annexed as Annexdfe -4,
4.16 That the applicant states that during “the pendency qf the
proceedings the applicant was suspended vide issuance of an order dated
09.08.07 and the same was also not grounded on any cogent and justifiable
reasons. The respondent no. 3 thereafter vide his order dated 21.12.07
proceeded to revoke the order of sus‘pe_nsion of the applicant with further
direction that the period of his suépen_sioﬂ w.e.f. 09.08.07 be treated to be on

duty for all purposes including drawal of salary. -

A copy of the said order dated 21.12.07 is

\

annexed as Annexure — 5.
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~ dated 21.12.07 proceeded to superceed the earher notlﬁcatlon dated 07 06 07 ‘

Conservator of Forests Nagaland

- a -“ .
:) -«»-,- e
&_. . _

_and ordered that the apphcant would contmue as the’ Pr1nc1pal Chlef o

A copy of the said order da_ted 21.12.07 is

annexed as Annexure — 6.

418 That the appllcant states that on resummg h1s duties as Pr1nc1pal
Chief Conservator of Forests, Nagaland the apphcant proceeded to dlscharge
his duties in the manner required and nothing adverse ex1sts agamst him with

vested interest in operatlon from time to time tried to get proceedmgs 1n1t1ated

made in this connectron havmg failed, the sald circle was. on a look outto bring

| regard to such dlscharge of his duties. Inspite of the said posmon certam

- against the applicant basmg on false and frivolous allegatlons The attempts as

allegat1ons agalnst the appllcant which would look very serious to the eye

although such allegatlon mrght not have any basis whatsoever

419 That the. applicant states that poised thus he was shocked and .

surprised to receive an order dated 17.11.08 by which it jwa'.s stated.' that in

contemplation of disciplinary proceeding against the applicant he is heing

placed under suspension. The said order dated 17.11.08 came to be so 1ssued

by the Ch1ef Secretary to the Government of Nagaland.

A copy of the order-dated 17.11.08 is

annexed as Annexure 7.

" 4.20 That the appllcant states that along w1th the order of hlS |

suspension the appllcant 'was served a memorandum dated 17.11.08 by whrch, -

an enquiry was proposed to-be held against the appl1cant w1th regard to the
charge set out in Annexure -1to the said memorandum.
" A copy of the memorandum dated 17.1 1.08

along with its enclosures is annexed as

“Annexure — 8.
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421 That the applrcant states that given the nature of the allegatrons' -

leveled agalnst him and the same bemg vague and _perverse, the apphcant for a

better understanding of the matter and for the purpose of preferring an effective

statement of defence, proceeded vide his communlcatlon dated 24.11.08 to

request the authorltles to furnish to him the documents hsted at S1.,, No. 3to 7

of the Annexure.— 3 list of documents enclosed to the memorandum dated -

17.1_1'.08.: The applicant is yet to be given access to the said documents and his |

prayer in this connection is still pending disposal.

A copy of the communication dated

24.11.08 is annexed as Annexure — 9. -

4.22 That the apphcant states that a perusal of the memorandum of
charge dated 17.11.08 would go to show that the allegation leveled agamst the
applicant per_tams to purported mampulatrons and tampering of his ACRs for
the years 2001-‘02, 2002-03 and 2003-04 pertaining to his service as Chief
Conservator of Forests/ Additional Principal Chief Conservator of Forests. The
said manipulation was alleged to have been made by the applicant so as to’ get
good gradings in the Reporting Officer column. It is also seen that. there er(ists
a complaint from Sri A. Rongsen‘Wati IFS in the matter. It is pertinent to note
that it is this person who was a beneﬁcrary of the ouster of the apphcant from
the post of Pr1nc1pal Chief Conservator of Forests, Nagaland in the year 2007.

Again on suspension of the apphcant it is this very same person who has been
favoured with a postmg against the post of Principal Chief Conservator of

Forests Nagaland

4.23 That the applicant states that the authority issuing the
memorandum of charge and the reporting officer whose purported statements
have been made the basis for issuance of the charge memo in his capacity as
- the reportmg ofﬁcer of the applicant then, where the same authorities who
were the constltuents in the C1V11 Service Board/ Screening Committee
constituted rn’the year 2006 for the purpose of considering the cases of eligible
officers, including the applicant, \for_ promotion as Principal Chief Conservator

of Forests, Nagaland. The ACRs \in which manipulation has been alleged now
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were the same very ACRs that the said committee had cixsidere&-inih's" Bsnch

~ meeting held on 23.02.06. It was on consideration of the said ACRs that the
metit and suitability of the applicant was assessed fér recommending his case T
. for promotion as Principal Chief Conservator of Forests, Nagaland. It may be
mentioned here that the ACRs of the applicant as Chief Conservator of Forests/
Additional Principal Chief Conservator of Forests for the years 2001-02, 2002- |
03 and 2003-04 were along with other ACRs examined, .ap‘preciated and
marked by the said committee in'its mee';ing held on 23.02.06.

4.24 ' That the applicant states that the allegations now made against
him pertains to the alleged manipulation of the remarks of the reporting officer.
The Reporting Officer and his office staff, as revealed from the memorandum
dated 17.11.08 has even gone to the extent of disowning the remarks existing
in the Reporting officer’s column of the ACRs of the applicant for the years
2001-02, 2002-03 and 2003-04. Such an allegation on the face of it is perverse
and unsustainable inasmuch as it was this véry reporting officer who had in the
meeting of the screening committee held on 23.02.06 examined the said ACRs
of the applicant and assessed his merit. The minutes of the said meeting would
reveal that no doubt whatsoever was raised by the Sri Lolenmeren Ao, IFS.
The allegations now leveled by the said reporting‘ofﬁcer seen in the back -
ground of the steps continuously been taken for the ouster of the applicant
from the bos‘t of Principal Chief Conservator of Forests, Nagaland can be
clearly discerned to be a ploy made out to see the ouster of the applicant from
the post of Principal Chief Conservator of Forests, Nagaland. The said ACRs
,of the applicant having been considered by its authors itself, while considering
the case of the applicant for his promotion as Principal Chief Conservator of
Forests, it is not open to the respondent authorities to now make a‘llegations of
the nature made in the memorandum dated 17.11.08 (Annexure — 8) inasmuch
as the said ACRs were acted upon and the gradings therein are to be presumed
to be made in the manner prescribed and by the authorities authorised-to'make -
such gradings. The ACRs and the gradings therein having attained its finality it
is not open for the authorities to make allegations thereon at this distant point

of time.
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4.25 That the applicant states that he does not have any access: t‘?«ﬁ}sféjf'ﬁ

said ACRs which are kept in the custody of the Government. The nature of the
allegations now leveled against the applicant, after the said ACRs were
examined at various points of time by its authors itself, raises a doubt as
regards the bonaﬁde of the allegations itself. The allegations now leveled
against the applicant cannot under any circumstances be said to be an outcome
-of an independent exercise. The allegations as malafide and have been so
leveled so as to give coverage to the 111ega11ty committed in ousting the

applicant from the post of Principal Chief Conservator of Forests.

~

4.26 " That the applicant states that the nature of the allegations now™

leveled against the applicant and the facts ‘as stated herein above clearly
discredits the W1tnesses sought to be relled upon for both the purpose of

leveling the allegatlon against the apphcant and also for the purpose of

sustaining the same in an enquiry if so held There being no prima facie truth

behind. the allegatlon leveled agamst the applicant in view of the undlsputed
facts occaswmng in the matter the memorandum of charge can safely be
construed to be one issued without apprematmg the fact as to whether a prima
facie case of misconduct exists against the applicant. -
4.27 | That -the ~applicant states that on a close” perusal of the
memorandum of charge dated 17.11.08 it is fe\fealed that the allegations are
being sought to be leveled against the applicant on basis of certain disclosures
made by an U.D.A and three stenos who were attached to said Sri Lolenmeren
Ao, IFS. The statements as made by the said persons in the event of there being
any truth would have exposed them to departmental proceedmgs inasmuch as
the acts done by them clearly construe mxsconduct However, no proceedings
had been initiated against the said persons whlch proves the veracity of the
contentions of the applicant that the statements made by the said persens are all

false and they have been forced to make the 'same basing on extraneous

consideration. This aspect of the matter coupled with the unreliability of the

disclosure made by Sri Lolenmeren Ao, IFS clearly extradicates the applicant
from the allegations leveled against him. The order of suspension in the present

circumstances is nothing but an order of punishment and the continuance

-
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thereof is only to cause undue mental harassment to the a phcanLand*ailso -fgich
. lower his dlgmty in the society. .
- 4.28 That the applicant states that the contention of Sri Lolenmeren

Ao, IFS that he had never graded any officer as “Qutstanding” is an out and out

false statement. In the event this Hon’ble Court is pleased to call for the
records of the ACRs of officers which were 'dee'llt'with by said Sri Lolenmeren

Ao, IFS, the fact that the said contention has been made only with a view to

bring out a case against the applicant would come to the forefront.

4.29 That the applicant states that in the event this Hon’ble Tribunal is - \
pleased to call for the ACRs of IFS officers working in the department it would -
be revealed that in the event there is event of a slightest of inconsistency,
ambiguity existing in the reporting ofﬁcer s column, the ACR concerned is not
reviewed and/ or accepted by the rev1ewmg and accepting authorities and the

ACR is returned for clarification. In the case of the applicant right from 2001 to

2004 never had a occasion arisen for returning of any of his ACRs which gOe's'to

prove that the same was written and processed by the Reporting Officer and his office .

strictly in accordance with the manner prescribed.

4.30 That the applicant .state.s that as per the statutory prescription made
- in Rule 16 of the.All India Service (Discipline and Appeal) Rules, 1969 the applicant
\ by raising contentions as raised herein above ﬁad approached the appellate authority
praying for revocation of his order of suspension. The said appeal was preferred by
the applicant 6n 12.12.08 but inspiie of lapse of considerable peﬁod of time no
decision thereof has been received. Given-the forces operating against the applicant
and the-political clout enjoyed by them, it has been gathered by the applicant that
moves are on to hdve the said appeal rejected. As such, it is this Hon’ble Tribunal
only left wherein the applicant- can expect an impartial and dispassionate
| consideration of his grievances. It is pertinent to mention here that the applicant in

addition to sending the said appeal through proper channel has also on 12.12.08 itself

o
L4

send a advance copy thereof to the appellate authority by courier. .

~

A copy of the said appeal dated 12.12.08
along with ‘Ehe covering letter thereof and

the postal receipt of” sending the advance
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copy to the appellate authority -are-annexe

as Annexure — 10 (series).
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431 That the applicant‘ states that he has brought on record materials |

which goes to show that the allegations leveled against him are perverse and no
penalty worth its name can be imposed against him. Further, assuming though
not admitting that a prima facie case has been made out against the applicant
By the authorities, the continued suspension of the applicant i$ unjustified
inasmuch as fhe statements made in the memorandum dated 17.11.08 goes to
show that the autﬁorities have got on record all materials which they deem to
be sufficient for proceeding against the applicant. In this view of the matter the
continuance of the order of suspension of the applicant is of no wo.rth and thé

applicant given the facts existing in«the matter cannot now hamper in any

manner the proceedings, if at all initiated against him. As such, the order of -

suspension requires to be stayed pending final consideration of the matter by
this Hon’ble Tribunal.

- 4.32 That the applicant submits that the order of suspension cannot be
sustained inasmuch as the same are not being on materials which can be held to

be authentic. The impugned action on the part of the respondent authorities in

issuing the impugned notification dated 17.11.08 has the effect of meting out

arbiirary treatment to the applicant and further subjecting the applicant to
malafide exercise of power by the State machine}y, the rights of the applicant
" guaranteed under Article .14 ‘& 16 of the Constitution of India has been
infringed with. | |

433 That the applicant states that he has no any other appropriate,

equally efficacious, alternative remedy available to him and the remedy sought

for herein if granted would be just, adequate, proper and effective.

4.34 . That this application has been filed bonafide for securing the -

_ ends of justice
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51 . For that the impugned action on the part of the respondent

authorities is illegal, arbitrary and in violation of the principles natural justice.
\ .

52 For that the purported allegations leveled against the applicant

requiring issuance of orders towards his suspension are all perverse and the
: Suspernsion a

same has been projected against the applicant without there being any truth

behind the same. The purported allegations are all after thoughts and have been
allegations a

pammm——

so leveled agamst the applicant so as to justify the illegality being committed
in keeping him away from the post of Principal Chief Conservator of Forests,

Nagaland.

5.3 ‘For that the allegations leveled against the applicant at‘ the
-present tlme are based on materials- which were scrutinised by the authorltles at
'several points of time including at the time of consnderlng the case of the

applicant for promotion to the post of Principal Chief Conservator of Forests,
" .Nagaland. Had the said anomalies existed in the ACRs of the applicant as has
been alleged now, the same would have béen detected then and their itself
inasmuch as the reporting officer whose remarks have been alleged to he
v manipulat.ed/ tampered was a member of the committee which had considered
the ACRs of the applicant for his promotion as Principal Chief Conservatar of
Forests, Nagaland. « "

54 For that the ACRs of the applicémt having been scrutinized by the
Civil Services Board/Screening Committee on 23.02.06 and the same having

been examined therein by Shri Lolenmeren Ao, IFS in the said committee, no

discrepancy having been found, it is not open to the authorities to now level .

allegations against the applicant with regard to the said ACRs, when the said
ACRs were already acted upon and the person involved in writing the said

ACR on examination of the same did not report of any discrepancy.

55 For that in view of the facts and circumstances involved.in the

matter, no prima facie case of the misconduct has been established against the
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applicant and the allegations with regard to purported man?ipuléfi{t;ibﬁi hléqu?
ACRs beihg not Sustainable after it was acted upon, the order of suspension of
the applivcant is against publivc interest and requires to be set aside and qﬁashed
by this Hon’ble Tribunal. | |

5.6 For that the order of suspension issued against the \applicant is
. R v————-—-——_——- :
not based on any prima facie material justifying such action and the materials
basing on which such an action has been resorted to being perverse, the order
of suspension_has been rendered illegal, discriminatory and violative of the
/ .
basic principles of service jurisprudence. As such, the impugned order of
suspension and.the continuance thereof having assumed the proportion of a
- penalty the same cannot be sustained and requires to be set aside and quashed.
&
57 For that in any view of the matter the impugned action on the

part of the respondent authorities is Bad and unsustainable in the eye of law. .

\
VA

!

The applicant craves leave of the Hon’ble Tribunal to advance more

grounds both legal as well as factual at the time of hearing of the case.

6. © DETAILS OF THE REMEDIES EXHAUSTED:

That’ the applicant declares that he has exhausted all the remedies
available to him_ and there }is no alternative remedy available to him. The urgenf
nature of the relief’s as sought’ for in this application has forced the applicant to

“approach this Hon’ble Tribunal at the earliest possible instance.

7. MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT

.. The applicant further declares that he has not filed any application, writ
petition or suit regarding the grievance in respect of which this applicétion is
made before any other court or any other bench of this Ttibunal or any other

-
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authority, nor any such application writ petition or suit is ‘pendi

them.

8.  RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the applicant most

respectfully prayed that the instant application be admitted, records pertaining

to the selection and Wapphcant as Prmcrpal Chief _

Conservator of Forests, Nagaland and the records pertaining to the drawal of

departmental proceedings against him on 17.11.08 along with the file

“containing the ACRSs of the applicant including the ACRs for the period from

-—

2001 to 2004 be called for and after hearing the parties on the cause or causes

that may be shown and on perusal of records, be pleased to grant the following

relief’s to the applicants:

8.1 To set aside and quash the impugned order dated 17.11.08.
(Annexure - 7). '
8.2 .To direct the respondent authorities to reinstate the applicant as

Principal Chief Conservator of Forests, Nagaland and to regularise his period

of suspeﬁsion as on duty for all purposes including drawal of salary, etc.
8.3 Cost of the application.

84 Arry other retief/ reliefs that the applicant may be entitled to.

9.  INTERIM ORDER PRAYED FOR:

N

)

The applicant inthe facts and circumstances of the case prays that your
Lordshrps would be pleased to stay the effect and operatlon of the impugned
notification dated 17.11.08 (Annexure - 7); -
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11.  DETAILS OF INDEX:

- An Index showing the partii_:ulars of doCum?hts is enclosed

/- '
12.  LIST OF ENCLOSURES:

AY

As per Inde.x.

. L L o o -“(-"f'l“‘:"’i‘jla‘haﬁ-sehch ‘
10.° PARTICULARS OF THE POSTAL ORDER: —————
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VERIFICATION

’
<
s

I, Dr. C. L. Goel, IFS, aged about 55 years, Son of Sri R.C. Goel,
resident of Forest Colony, Kohima, in the State of Nagaland, do hereby
solemnly affirm and verify that T am the applicant in this instant application

Rd

and conversant with the facts and circumstances of the case, the statements

made in péragraph‘ T, jg .1. 2,3 audH - -

~ - _ .+ e - % .+« .gre -true to .my personal

' knowledg¢ and those made ih paragraphs 6‘/ G,.?/. @ Ml 9 - -

-~ —~ - —- - believed to be true on legal advise and that I have not

suppressed any material fact. .

And I sign this veriﬁcation on this the 22™ day of December, 2608, at

Guwahati.

. | | | DET ]é\ER N 40‘(-1)




~19 -

ANNEXURE — |

GOVERNMENT OF NAGALAND
DDPARTMENT OF FORESTS, ECOLOGY, ENVIRONMENT &
WILDLIFE

NOTIFICATION .

Dated Kohima‘, tire 7th June 2007

No. C&S (FOR) MISC-1/2006: The Governor of ngaland is pleased to order
transfer and posting of the following IFS officers:-

1. - Dr C.L. Goel, IFS [NG: 77], Principal Chief Conservator of Forests is
transferred and posted as Chairman, Nagaland Pollution Control Board (NPCB)
under Rule 6 of IFS (cadre) Rules 1966. The post is hereby declared equivalent in
pay and status to that of Principal Chief Conservator of Forests in consonance with
Rule 9 (1) of IFS (Pay) Rules 1968.
2. Shri A. Rongenwati, IFS /[NG:1978], Additional Principal Chief
Conservator of Forests and Chief Wildlife Warden is to take current charge as
Principal Chief Conservator of Forests vice Dr. C.I.. Goel, IFS, Principal Chief
Conservator of Forests transferred.

" 3. Shri Temsuwati, IFS [NG.83] Chairman, Nagaland Pollution-control Board
(NPCB) is to take current charge as Chief Wildlife Warden vide Sri A.
Rongsenwati, Chief Wildlife Warden Transferred.

SI. No. 1 shall hand over charge to SI. No. 2 on or before by 12 th June, 2007.
" Sd/- R. Binchilo Thong, IAS

Commissioner & Secretary
to the Government of Nagaland.™

No. C&S (FOR) MISC-1/2006 Dated Kohima, the 7th June 2007
Copy to -~ ’ '
1. The Commissioner and Secretary to the Governor, Nagaland. Raj

- Bhawan, Kohima.
2. The Addl. Chief Secretary to the Chief Minister, Nagaland KOhlmd

.....................
.....................
.....................

.....................

12. The Officers concerned.

13. Personal file/ Guard file of officers concerned. -
& " (L.KIRE) IFS
Certified 1. e (r o 7 0y Secretary to the Government of Nagaland
/

Advocale

-y
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No Pc:c: r:r/c:ra ~ / sel. Dated the Kohxma 8‘“ June 2007

,/

S The Commlssmner & Secretary,

.. Department'of Forests Enwronment Eoology & Wl]dhfe
Govtt Of’ Nagaland Kolnma

&,"'e (rang : nd Postiny 5—'Répr¢§c_ﬁfatiqrﬂl Régardi'r'ig;'

. That, though the State Pollution . Control Board Nagaland is an autonomous
body, ‘but 'the fact -remains. that itisa. subordmate orgamzatxon under-the -

- Principal Chief Conservator of Forésts, Environment, Ecology and Wildlife: o
- The fact that SPCB draws its salary as grant from the Depamnent speaks SR

.about:the status.of SPCB vis-3-visiFor partment.

2. That, since the inception of SPCB; never ever any IFS Ofﬁcer in the rank of
PCCF had been posted. as Chaarman. State Pollutxon Control Board

‘. T T NS S B e SRS, Forief o e i AT Y
# T e . 4 - o (:'em.a.na..m.':j 5 é\_fa“mommip{

' IR B H S - 7009 e %
. } ‘ v' S 4 N \ - ?:‘*é?;”wé*‘@w'fﬁ’d ,,,,, .
o - GOVERNMENT OF NAGALAND - L~ Guwanati Bench 4

S § have the. honour to- draw your kmd attentlon to- State Govt Notlﬁcatlon No
C&S(FOR)MISC 1/2006 dated 7h June 2007 on the subject cited above transferrlng

o therewith unders1 gned o the post of Chalrman’ State Pollution. ControI*Board Nagaland,

T 'Dlmapur Ini this context, I'wish to state’ followmg facts for your kind' reference: -

- Nagaland, Dlmapur If at all, Mr. T: Angami and Dr.’S. C.Deorani were

- given, charge, it was as an additiotial- charge only. No officer-in. the rank of .

- “.PCCF.had never. given substantrvefcharge as Chairman, SPCB. Even, in -past -

_the effort.to create one. ex-cadre post in the: rank of PCCF to head SPCB had
- _-_not succeeded ;. , -

i wew of aforesald ‘facts You are kmdly requested to look mto the matter and do

the.needful for- revocation of the said govt order Lukxng forward for an.early decxsron
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S You?sfaahﬁ;uy,
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(Katakey,J) | ._
Heard {Mr. N {Dutta, ‘learned senior couhlsel

assisted by Mr. - UK | Nair, :Iearned counsel for the -
. petitigner. o
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~Guwahati, ﬂari A Rongesenwatr, ll’S (NG 1978)
. Additional:P
"_»'Ch ef Wildlif§ Warden ‘is hereby allowed to assume.

,nclpal Chlef conservator of Forests and

“cufrent charge - as. Principal . Chief’ conservator of
Fol ests_with {mmediate effect. Consequentiy- Pr. C.L
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B . : t
‘ GOVERNMENT OF NAGALAND o T ipar ‘
T P T g 3
DEPARTMENT OF FORESTS, ENVIRONMENT & WILDLIFE |- o
| | L TES iy :
ORDER [ Suwahati Bench i
No.FOR/GEN-64/2007 Dated 21* Dec.2007

In supersession of the Government Notification No. C&S (FOR) MISC-1/2006 dated Kohima the 7"
June 2007, the Governor of Nagaland is pleased to transfer and post the following IFS officers as hereunder:

1. Shri A. Rongsenwatu Ao, IFS (NG: ‘78) is released from the current charge of looking after :

‘ the post of the PCCF with immediate effect as entrusted to him vide Government

~ Notification No FOR/GEN-54/2007 dated 03" October 2007 and he is posted as

Chairman, Nagaland pollution Control Board, Dimapur in the rank and status of the PCCF.

Dr. C. L. Goel, IFS (NG: ‘77) will continue as Principal Chief Conservator of Forests
Nagaland, Kohima.

Since Shri Rongsenwati Ao , IFS was promoted to the post of the PCCF vide Gouvt.

No.FOR-33 / 83 dated _3'd Dec. 2007 , he will continue to draw his own pay-scale as ‘[
Chairman, NPCB. ‘

2. Shri T. Temsuwati Ao, IFS (NG: ‘83) Chairman, Nagaland pollutio‘n Control Board, Dimapur
is transferred and posted as Chief Conservator of forests in the office of the Principal
Chief Conservator of Forests, Nagaland , Kohima.
Since Shri Temsuwati Ao, IFS was promoted to the post of the CCF vide Govt. No. FOR-40 .
/85 dated 5" April 2005, he will conitinue to draw his own pay-scale.
) &

Sd/-  (LALKUMA) |

Chief Secretary to the Government

PO

No.FOR/GEN-64/2007 Dated 21* Dec.2007

{
1. The Secretary to the Governor, Raj Bhawan, Kohima ) 1
2. The Addi. Chief Secretary to the Chief Minister, Kohima ' i :
3. The Chairman, Central Pollution Control Board, New Delhi ' _ , ‘
4. The Secretary ,Ministry of Environment & Forests, Paryavaran Bhawan, C.G.O. Complex, Lodi Road, New Delhi-
110 003
The Director General Forests & Special Secretary (Forests), Paryavaran Bhawan, C.G.O. Complex Lodi Road,
New Dethi-110 003
& The Advocate General, Nagaland, Kohima
7. The Principal Chief Conservator of Forests of all the states.
8. The Commissioner & Secretary, Law & Justice, Kohima .
9. The Accountant General, Nagaland, Kohima !
10. Dr. C.L.Goel, IFS, PCCF, Kohima |
11. Shri Rongsenwati Ao, IFS, PCCF, Kohima
13. The Addl. PCCF/AII CCFs / All CFs / All DCFs / All DFOs in Nagaland
14, The Secretary, Nagaland Pollutlon Control Board, Dimapur

v

0?&'\4\\;‘/\”\ ‘

(Dr.s.C.De

Principal Secretary to the GovernmenfZ | - 1’7’%“7 |

ge’téﬁed Lt be trove £ ainyg

—

ddvocate



GOVERNMENT OF NAGALAND

A ! '
4 OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS 13 - W
| NAGALAND, KOHIMA 0 AR 200
No.FE-1/PF-20/79 (Pt 859 Dated: Kohima the 2 /5/_D cembe 3[20@7~? Tt

twahar, Bench

To ————
The Principal Secretary . , o
Government of Nagaland ,
*Department of Forests, Environment & Wildlife _ |
Kohima : o . |

SUB: TAKING OVER CHARGE OF THE OFFICE OF THE PRINCIPAL CHIEF i
CONSERVATOR OF FORESTS, NAGALAND i

Ref.: (i) My letter No. PCCF/FE-1/08-10.2007/1 Dated 08.10.2007 ’
- (ii) Government Notification No FOR/GEN-54/2007 dated 03" October’07 & (iii) 1
Government Order No FOR/GEN-64/2007 dated 21* December 07

Sir, S . o . :

With reference to the above I wish to inform you that in view directions passed by
the Hon’ble Guwahati High Court vide order dated 01.10.2007 I continue as Principal Chief
Conservator of Forests, Nagaland, which has already been reported to your honour vide my
above referred letter No. PCCF/FE-1/08-10.2007/1 dated 08th October 2007.

In pursuant of the Govemment Order No FOR/GEN- 64/2007 dated 21* December
2007, I resume my services in the FORFNOON of this 21% day of December, 2007, A
copy of the Certificate of Transfer of Charge is enclosed herewith for favour of kind ‘ ‘
information and necessary action please. §

. Yours faithfully,

(DR. C. ébﬁL) freer. |

No.FE-1/PF-20/79 (Pt)/ 3606 ’Of' Dated: Kohima the December, 2007

Enclo: As stated.

Copy to:

1. The Addl. Chief Secretary to the Chief Minister, Nagaland, Kohlma

2. The Chief Secretary, Nagaland, Kohima.

3. Accountant General, Nagaland for information with a copy of Certificate of
Transfer of Charge. ' |

4. The Senior Treasury Officer, Kohima South Treasury, Kohima with a copy of :
Certificate of Transfer of Charge.

5. The Branch Manager, State Bank of India, Erie Branch, Kohima with a copy of
Certificate of Transfer of Charge.

6. The Officers conceme_@
7. Personal file of the officers concerned. :
8. Guardfile. .
A1'12 260
(DR.C GOEL)

Cert(fied ta be trur Canmy

%vowe ‘
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> . NAGALAND: KOHIMA ‘! | FiSirethve 'ﬁ%unal
. . * H ’ . J H
ORDER ] - 2008
W
i T A

Dated Kohima, the 17" November.mﬂgch

‘No. C&S (FOR) MISC41/2006 Whereas disciplinary proceeding against Dr.C.L.Goel, IFS,
Principal Chief Conservator of Forest Nagaland is contemplated;
Whereas, the Govemor of Nagaland is satisfied that it is necessary and desnable to place the said
- Dr.C.L.Goel, IFS, Principal Chief Conservatoxf of Forest, Nagaland , a member of the Indian Forest Service
of the Ndgaland Cadre, under suspension to facilitate impartial inquiry free from interference;
Now, therefore, the Governor of Nagaland, in exercise of Rule 3(1) (a) of the All India Services
(Disciplihe and Ap'peal Rlﬂés), 1969, is pleased, during the pendancy of the disciplinary proceedings against
the said Dr.C.L.Goel, IFS, Pfincipal Chief Conséfvator of Forest, Nagaland to place him under‘susp'ension
" with immediate effect. ‘
| Further, in exercise of Rule 4(1) (a) of The All India Services (Discipline and Appeal Rules)
" 1969, the Governor of Nagaland is pleased to order that during the period of suspension, the said Officer shall |
be entitled to a subsistence allowance efjual to leave salary entitled to the Officer, on furnishing of a certificate
- that he is not engaged i in any other employment., business, profession or vocation as required under Rule 4(2)
of All India Services (Discipline and Appeal Rules)1969.
It is further ordered that during the period that this order shall remain in force the headquarters of
Dr.C.L.Goel, IFS, Principal Chief Conservator of Forest, Nagaland  shall be Kohima and the said Officer

shall not leave the headquarters without obtaining the previous permission of the undersigned.

Sd/-
(LALHUMA)
Chief Secretary to the Governtent of Nagaland
No. C&S (FOR) MISC-12006 - | Dated Kohima, the 17" November 2008
B Copy o ' |
1. The Secretary to the Governor, Raj Bhavan, Kohima.
2. The Addi Chief Secretary to the Chief Minister, Nagaland for information.
3. Th'e Secretary to Government of India, Ministry of Environment and Forests, Paryavaran Bhawan,
CGO "complgx, Lodhi road, New Delhi. They are requested to confirm suspension of the said Officer.
Thé P. P.S to Chief Secretary, Nagaland, Kohima. '
The Vigilance Commissioner, Vigilance Cbmmis’sion, Nagaland.
The Accountant Getieral, Nagaland, Kohima.

The Commissioner & Secretary, Forest Department.

o N o Loa

All Comshissioners& Secretaries/Secretaries/Addl. Secretaries to the Government of Nagaland,

Kohima. |

9. Heads of Depaﬁment, Government of Nagaland, Kohima.
_ Dr.C.L.Goel, IFS, for compliance.

11. Personal file of the Officer.

Certified to be true C"”_)'b Commissioner & Secret ry to the Govt of Nagaland

dvocate | - - N | 1 -
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Tt ey

Guw

MEMO RANDUM wahati bench

Dated Kohima, the 17" November 2008.

No. C&S (FOR) MISC-1/2006 The Governor of Nagaland proposes to hold an inquiry against
Dr.C.L.Goel, IFS, Prmmpal Chief Conservator of Forest, Nagaland  under Rule 8 (2) of Part-IV of
“The All India Services (Discipline and Appeal) Rules, 1969. The substance of the imputations of
' mis-conduct' or misbehavior in respect of which the inquiry is proposed to be held is set out in the
enclosed statement Articles of charge (Annexure-I) with statement of the imputations of
" mis-conduct or misbehavipr (An.l‘le_xure-ll) in support of each article of charge is cncloSed. A list of
- documents by which: and a list of witnesses by whom the articles of charge are proposed to be
. sustained are also enclosed (Annexureglll ,IV).

2. Dr.C.L.Goel, IFS, Principal Chief Conservator of Forest, Nagaland  is directed to submit
w_ithin 10 days of the receipt of this Memorandum a written statement of his defense and also to state
" whether he desires to be heard in person as permissible under Rule 8(8) of Part-IV or to take the
assistance of some Government Servant as permissible under Rule 8(4) (a) and (b) of Part-1V of ‘The
All India Services (Discipline and Appeal) Rules,1969".

3. He is informed that an inquiry will be held only in respect of those articles of charge as are

~ not admitted. He should, therefore, specifically admit or deny each article of charge.

"Gu")“

4. Dr.C.L.Goel, IFS, Principal Chief Conservator of Forest, Nagaland ) is further informed

that if he does not submit his written statement of defense on or before the date specified in para 2
“above, or does not appear in person before the inquiring authority or otherwiseA fails or refuses to

comply with the provisions of Rule 8(5) of Part-IV of ‘The All India Services (Discipline and
* Appeal)Rules 1969’ or orders/directions issued in pursuance of the said Rule, the inquiring authority
may hold the inqﬁiry against him ex-parte as permissible under Rule 8(21), Part-1V, of ‘The All India
Services (Discibline dnd Appeal) Rules 1969°.

-~ 5. Attention of Dr.C.L.Goel, IFS, Principal Chief Conservator of Forest, Nagaland is in{'ited

- to Rules 17 and 18 of “The All India Services(Conduct) Rules 1968’ under which no member of the

: Afl India Services. shéll except with the previous sanction of the Government have recoufse to any
. -court or to the press for the vindication of official act which has been the subject matter of adverse

' cr1t1c1sm or attack of a defamatory character, and that no member of the' All India Services shall
bring or attempt_to bring any political or outside influence to bear upon any ‘'superior authority to

further his interests in respect of matters pertaining to his service under the Government.

Certified to be true Copy
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7f any representation is received on his behalf from another person in respect of any matter dealt with -
‘in thcsé proceedings, it will be presumed that Dr.C.L.Goel, IFS, Principal Chief Conservator of
Forest, Nagaland is awéré of such a represcntation and that it has been made at his instance and
action will be taken against him for violation of Rules 17 and‘ 18 of ‘The All India Services
(Conduct) Rules, 1968’-. |
6. The receipt of this Memorandum may be acknowledged.
7. By drder and in the name of the Governor of Nagaland.
Sd/-
(LALHUMA)
v Chief Secretary to the Government of Nagaland
No. C&S (FOR) MISC-1/2006:  Dated Kohima, the 17" November 2008
Copy to:- ' |
1. The Secretary to the Governor, Raj Bhavan, Kohima.
 2. " The Secretary to Govt of India, Ministry of Envi_ronment and Forests, Government of India,
New Delhi. o |
The Sr. P.S to Chief Secretary, Nagaland, Kohima.
| 4. All Principal Secretaries/ Commissioners& Secretaries/Secretaries/Addl. Secretaries to the
Goveminent of Nagaland, Kohirha. _ - ‘:‘""f"“”“"‘"""‘T~~~—-~—§.‘_‘~_,‘
5. Dr.C.L.Goel, IFS, for compliance. | ‘; i g;‘?ﬂ;;ﬁmg
6. The PCCF, Nagaland. 1 , |
7. Personal file of the Officer. | AN 2008
8. 2

Guard file W o

Guwahati Bench

er & Secretary to the Govt of Nagalan_d

Certified to be true Copy
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> ANNEXURE-} ;3 jiﬁ -
G
No. C&S (FOR) MISC-1/2006: Dated-Kohima, the
ARTICLE -1

Statement of articles of charges framed against Dr C.L Goel, IFS, Principa-l Chief Conservator

| of Forest, Nagaland

That Dr C.L Goel, IFS; . whlle servmg as Add Pr1nc1pal Chief Conservator of Forest Nagaland

during the period from 2001 to 2004 has involved in the manipulation and tampering of his own
ACREs in order to get good grading by typing the Reporting Officer’s column: Secondly, Dr Goel has

also covered the grading column of the ACR with cellotape after the manipulations were done.

‘ Dr C.L Goel, IFS, by the above acts have failed to maintain absolute integrity and devotion to duty

and conducted -himself in a manner which was unbecornmg of a senior member of the IFS and

' thereby contravened Rule 3(1) of “The All India Services (Conduct), Rules, 1968”.

Sd/-
(LALHUMA)
Chief Secretary 1o theerverrune;nt of Nagaland
No. C&S (FOR) MISC-1/2006: Dated Kohima, the 17 NdVember 2008.
Copy to:- | |
I. The Secretary to the Governor, Raj Bhavan, Kohima.
2. The Secretary to Govt of India, Mlmstry of Env1ronment and Forests, Govemment of India,
- New Delhi.
3. The Sr. P.S to Chief Secretary, Nagaland, Kohima.
4. All Principal Secretaries/ Commlsswners& Secretaries/Secretaries/Addl. Secretanes to the
Government of Nagaland Kohima.
Dr.C.L..GQel, IFS, for compliance.
The PCCF, Nagaland.
Pers’dn_al file of the Ofﬁcer.
. Guard file

* N w

N Commissioner & Secre

'y to the Govt of Nagaland

Advocate
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Guwahati Bench

No. C&S (FOR) MISC-1/2006: Dated Kohima, the 17" Novert

Statement of imputations of misconduct or misbehavior in support of the articles of charges
framed against Dr C. L Goel, IFS , the then Addl PCCF.

ARTICLE -1
- DrC. L Goel whrle functlomng as Addl PCCF has tampered with his own ACRs pcrtammg to
- 2001-02, 2002-03, 2003-04 in order to get good grading. |

1. Shri K. Chumchamo Patton, UDA was Dealing Asst looking after the ACR files of IFS
ofﬁccrs since 1997-98 to 2005. All other ACRs of the officers were processed by him every.
year and after the PCCF writes the Reportmg Officer’s column , he used to stamp the PCCF
seal and thereafter forward to the Govt. However in case of Dr. Goel, he has never handled
his ACRs nor processed in file, It was Dr. Goél who used to do it by himself. Therefore it is
confirmed that Dr. Goel’s ACRs were never routed through the proper official channels.

2. ‘Three stenos of the PCCF office viz: Smti. Kehouserluo Smti. Ellis and Smti. Temsunaro
have all admitted that they were asked to type the ACRs of Dr. Goel for the years 2001-02,
2002-03, 2003-04 by Dr. Goel who has also instructed them to type m small or big letter
size typewrrters

3. In said three’ years ie 2001 -02,.2002-03, 2003-04, where the tampering was done, the
reporting ofﬁcer s columns are all typed ones whereas the ACRs for the year after the said -
three years tampenng, the reporting officer has written the ACR with his own handwriting.

4. Shri. Lolenmeren the then PCCF who was the reporting Officer for Dr. Goel for the said three
years has categorlcally stated that he never glves outstandmg ACRs to any officers including
that of Dr. Goel. He has specrﬁcally clarrﬁed that the type written portlons in Dr. Goel’s

- .ACRs for the year 2001-02 was not written by him. He used to write his name with his own
handwriting. About the ACR for 2003-04 he has never given outstanding to Dr. Goel but he
was given only Very Good. However all these three years ACRs, Dr. Goel has tampered it

A by grading ‘outstanding’ by hrmself '
5. The Reportmg Officer’ s signature found in the ACRs of Dr. Goel for the year 2001 02 and

2002-03 are not the genume signatures of Lolenmeren as per the opinion of the Expert.

- ARTICLE-II
Dr Goel, IFS is also in the habit of covering the 1mpor“tant portlons in Govt /official documents
with cellotape. ) '
1. He is the one who has cellotaped the grading columns of his ACR for the year 2003 04 and -‘
- struck off the other irrelevant portion.

- 2. He is also the person who has done the cellotape covering in the notesheet of file.no.

FE-3/5/88 where ‘should be M_arch ’ was writ_tep by him and covered with cellotape. Ofﬁce‘rs

’ .IL.::':':‘ S h‘ I A
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like Shri. K.R.Lyngdoh, IFS whose signature also appeared in this notesheet is very much
aware of this cellotaping. | | '
Dr. C.L. Goel, IFS has therefore, failed to maintaihw absolute integrity, lack of devotion to
Vduty and acted in a manner which is unbécoming of a Govt. servant an'd thereby

~contravened Rule 3(1) of the All India Services (Conduct)Rules, 1968.

Sd/- -
(LALHUMA)
Chief Secretary to the Government of Nagaland |

No. C&S (FOR) MISC-1/2006: | Dated Kohima, the 17™ November 2008.
Copy to:- | '
1. The Secretary tov’the Governor, Raj Bhavan, Kohima.
2. The Secretary to Govt of India; Ministry of Environment and Forests, Government of India,
New Delhi. |
3. TheSr. P.S to Chief Secretary, Nagaland, Kohima.
| 4. All- Principal Secretaries/ Commissioners& Secretaries/Secretaries/Addl. Secretaries to the
Government of Nagaland, Kohima. '
Dr.C.L.Goel, IFS, for compliance.
The PCCF, Nagaland.
Personal file of the Officer.
Guard file

P NN w»

Commissioner

L ey

Tt ity

“Uwahati Banchy
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ANNEXURE-III

List of d'o_cumehts by which the articles of charge framed against Dr C.L. Goel, IFS, ' are

proposed to be sustained:-

1
2
3
a.
5
6
7

. The All India Services (Discipline and Appeal) Rules 1969

. ‘Complaint letter of Shri A. Ronsengwati .

. Notesheet of File No FE-3/5/88
. Copy of Expert opinion -

. Specimen signature of Shri Lolenmeren Ao.

All Indié Services ( Conduct) Rules, 1968

ACRs of Dr C.L Goel wef 2000-01, 2001-02, 2002-03, 2003-04, 2005-(3.’6 f

T 3
\g:-ﬁs:; A vy
Guwahati Bench |
— e

. ‘ Sd/-
(LALHUMA)
Chief Secretary to the Government of Nagaland

No. C&S (FOR) MISC-1/2006: Dated Kohima, the 17" November 2008.
Copy to:- '
1. The Secretary to the Governor, Raj Bhavan, Kohima.

2.

e A

The Secretary to Govt of India, Ministry of Environment and Forests, Government of India,
New Delhi. |

The Sr. P.S to Chief Secretary, Nagaland, Kohima. |

All Principal Secretaries/ Commissioners& Secretaries/Sécretaries/Addl. Secretaries to the
Government of Nagaland, Kohima.
Dr.IC.L.Goel', IFS, for compliance.
The PCCF, Nagaland.

Personal ﬁlé of the Officer.

Guard file

Certified ta be true Copy
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-serving as Principal Chief Conseryator of Forests, Nagaland are proposed to be sustained:-

1.

Shri A. Ronsengwati Ao, Chairman , Pojlution Control Board, Nagaland » Dimapur

2. Smti Kehouseno_, Sr Grade Steno, office of the PCCF, Nagaland, Kohima
3. Smti Ellis, Steno Grade II1, office of the PCCF, Nagalaﬁd, Kohima

. “ _

5
6

Smti Temsunaro, Steno Grade I, office of the PCCEF, Nagaland, Kohima |

. Shri'K.Chumchamo Patton, office of the Chief Wi_ldlif‘e Warden, Dimapur |
. Shri quenmeren, IFS PCCF ( Retd)bc/o Bendangwala, UDA office of the PCCF, Nagaland,

Kohima_

Shri K.R Lyngdoh, IFS, Chief Conservator of Forest, Shillong ( on study leave) |

Shri Utpal Bandyopadhya, Examiner of Questioned Documents, QDEB, CID, West Bengal
Shri 1. Meyionen, Addi SR, Vigilance & Anti —Corruption., Vigilance Commission,
Nagaland. . |

- Sd/-
- (LALHUMA)
Chief Secretary to the Government of Nagaland

No. C&S (FOR) MISC-1/2006: Dated Kohima, the 17% Nove_mber 2008.
Copy to:- .

L.
2.

o

B N o

The Secretary to the Governor, Raj Bhavan, Kohima.

The Secretary to Govt of Indja, Ministry of Environment and F orests, Government of India,
New Delhi.

. The Sr. P.S to Chief Secretary, Nagaland, Kohima.

All Princ‘ibal Secretaries/ Commissionersé& Sccreta_ries/Secretaries/Addl. Secretéries_ to the
Government of Nagaland, Kohima.

Dr.C.L.Goel; IF S, for compliance,

- The PCCEF, Nagaland.
- 'Personal file of the Officer.

Guard file

Commissioner & Secretary to the Govt of Nagaland

Certified to bé true Copy
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PRINCIPAL CHIEF CONSERVATOR OF FORESTS
Nagaland : Kohima Cuwrsswéewm)
Phone No. 0370-2224362 24y 96 #4082

7 Date...................
Ref. Nou.euaaeevirevneannn. _ . .

No. Misc-PCCF/ 2008-09/1 Dated: Kohima the 24 November, 2008

To ) P ey quﬂab i
The Chief Secretary ' _
Government of Nagaland, _ 1y m
KOhima. ! iy Z{}Gg

: th ST
~ Ref: No.C&S (FOR) MISC-1/2006 dated 17" November 2008 Gu

wahati Be'nch

SUB: PRAYER FOR FURNISHING COPIES OF THE LISTED
DOCUMENTS = AVAILABLE AT ANNEXURE-III TO THE

MEMORANDUM UNDER REFERENCE
Sir,

With due deference and profound submission I beg to state that the
memorandum under reference came to me as a great shock inasmuch as the
allegations leveled against me are all vague and perverse. | categorically deny the
allegations. However for the purpose of preferring an effective reply to the
allegation levelled against me, I am in need of the documents specified under serial
No. 3 (three) to 7 (seven) of the Annexure- I list of documents.

In view of the above, I request you to kindly furnish to me the documents at
the serial No. 3 (three) to 7 (seven) of the list of documents Annexure- III list to the
Memorandum under reference.

I further request you to extend the time of preferring my written statement of

defence by further 10 (ten) days from the date of furnishing to me the documents
indicated herein above. - _

o Thanking you,

e , . ~ Yours faithfully,

& : ;2‘4 Vi 2608
(DR. C. J. GOEL)'Q

Certified to be true Copy
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\
To,
~ The Chief Secretary, o ;
Government of Nagaland, Kohima PE an opn
Dated the 12th dgy of December, 2008 L___M G l”ﬁ ti Bencr
Ref: - Order bearing No. C&S (FOR) MISC-1/2006 dated 17.11.08.
Sub: - Appeal preferred under Rule 16 of the All India Service
(Discipline and Appeal) Rule, 1969 against the order under
reference.
Sir, .

With due deference and profound submission I beg to request your honour
‘to kindly take on record the accompanying appeal petition preferred by me against
the order under reference and forward the same to the designated appellate |

authority at the earliest for due consideration thereof.

Enclosed: - As stated above.

Thanking You,

Yours faithfully,

a I -

| lia- 1208
(Dr. C.L. Goel, IES)

PCCF, Nagaland, Kohima.

(Under Suspension)

Certified to pe trye C(;pv
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To,

'The Secretary, | » o
Govt. of India, Ministry of Environment & Forests, P
Paryavaran Bhawan, CGO Complex, ' ] L g
Lodi Road, New Delhi. : T et

| LR gy
_ . S tsmvégaét,‘ Bench

(Through Proper Channel) T
Dated the 12th day of December, 2008

Ref: - Order bearing No. C&S (FOR)'MISC-1/2006 dated 17.11.08 issued

| by the Chief Secretary, to the Government of Nagaland.

Sub: - An appeal under Rule 16 of the All India Services (Discipline

' and Appeal) Rules, 1969 against notification bearing No. C&S
(FOR) MISC-1/2006 dated 17.11.08 issued by the Chief Sécretary?
to the Government of Nagaland placing the appellant Dr. C.L. Goel,
IFS under suspension. '

Sir,

With due deference and profound submission I beg to lay this appeal for _

your honours kind consideration and necessary action;

That while working as the’ Additional Principal Chief Co.nservator of
ForestsbNagalarAld my case for promotion to the cadre of Principal Chief
Conservator of Foreéts, Nagaland came up for consideration along with two other
Senior IFS Officers. The selection committee constituted for the said purpose

consisted of the following officers;

(A) SriP. Talitemjen Ao, IAS, Chief Secretary, Nagaland  : Chairman
(B) Sri Lalthara, IAS, Addl. Chief Secretary : Member
(C) Sri R. Binchilo Thong, IAS, Commissioner and
Secretary, Government of Nagaland, Department of .
Forests, Ecology, Environment & Wildlife : Member
{D) Sri Lolenmeren Ao, PCCF, Nagaland : Member

Mn-mog
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The said selection committee in its meeting held in the m
2006, on consideration of the ACRs of the officers in the zone of consideration
was pleas!ed to recommend my case for promotion as Principal Chief Conservator

of Forests, Nagaland. On the basis of the said recommendation, I was vide order

dated 10.03.06 promoted and appointed as Principal Chief Conservator of Forests, -

Nagaland. It may be mentioned here that the said selection committee had
considered arhongst others my ACRs for the period from 2001-2004. On my.
appointment as Principal Chief Conservator of Forests, Nagaland, I have been
discharging the duties attached thereto to the best of my ablllty and without

blemish to any quarter.

- That while Working as Principal Chief Conservator of Forests Nagaland, a
vested vcvircle initiated moves for seeing my ouster from the said post and such a
move fesulted in issuance of an drder doted 07.06.07 transferring me as Chairman,
Nagaland Pollution Control Board. Further, I was placed under suspension w.e.f.
09.08.07. The said order of transfer came to be challenged by me and ultimately
the Hon’ble Gauhati High Court passed orders in the matter which resulted in my
teinstatement as D1‘1“1c1pall Chlef ‘Conservator of Fores s' Naga"and The
Government of Nagaland in the Department of Forests Env1ronment & Wildlife
was pleased in terms of the directives passed by the Hon’ ble Gauhati High Court
to issue order bearing No. FOR/ GEN-64/ 2007 dated 21.12.07 reinétating me as
Principal Chief Conservator of Forests, Nagaland and further reg}llarising the
period of my suspension w.e.f. 09.08.07 to 21.12.07 as on duty with all

consequential benefits.

A copy of the order dated 21.12.07 is enclosed

as Document No. 1.

That having failed in their attempts to see my ouster from the post of

Principal Chief Conservator of Forests, Nagaland, move was initiated by the said

vested circle to create doubts in the mind of the authorities with regard to the

‘writing and maintenance of my ACRs for the period from 2001 to 2004. Basing on

the said allegations, without appreciating the actual factual matrix in the matter, I
came to be placed under suspension vide issuance of the order under reference. To

justify the order of my suspension, a memorandum dated 17.11.08 also came to be

.o Certified to be true Copy
12.)2.68 ' % |
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issued by which a charge “....... from 2001 to 2004 has mvolve
and tempering of his own ACRs ......... ” came to be levelled against me. The
memorandum of-charge reflects that the said charge came to be levelled basing on

the statements of Shri Lolenmeren Ao, the then Principal Chief Conservator of

Forests, Nagaland who was my reporting officer for the period from 2001 to 2004

and also statements of employees working in his office at that relevant point of

time.

A copy of the order bearing No. C&S (FOR)
MISC-1/2006 dated 17.11.08 is enclosed as

Document No. 2.

A copy of the memorandum No. C&S (FOR)
. MISC-1/2006 dated 17.11.08 along with its

enclosures is enclosed as Document No. 3.

That as indicated herein above my said ACRs were scrutinised by a
selection committee, which included Sri Lolenmeren Ao, as its member, while
promoting me as Principal Chief Conservator of Forests, Nagaland. The ACRs
having been scrutinized and the reflections made therein having been accepted, I
came to be recommended for promotion to the post of Principal Chief Conservator
of Forests, Nagaland. The said positibn coupled with my contention that there is a
constant move to see my ouster from the post of Principal Chief Conservator of

Forests, Nagaland, clearly reflects that the allegations now levelled against me are

all perverse. It is also clear that I am in no way connected with the said allegations

in any manner whatsoever.

That the order of my suspe‘nsion' and also the memorandum of charges
issued against me cannot be sustained inasmuch as the same are not based on
materials which can be held to be authentic. ‘It is reiterated that it was only because
- of my excellent .grading‘s in the ACRs and absence therein of irregularities/
| illegalities as alleged against me now, tﬁat I came to be promoted to the cadre of
Principal Chief Conservator of Forests, Nagaland. The allegations now levelled
against me is not sustainable inasmuch as the persons making the said allegation
‘had not raised any such doubts when my said ACRs were considered by them
during the said selection committee held in the month of February 2006.

. Certifie
12112.08 | 1
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reporting officers remark are not kept in the custody of the Pr1n01pal Chief
Conservator of Forests, Nagaland but the same is kept in the custody of the

Government. The allegations now levelled against me of having manipulated the

reporting officers remarks is further not sustainable inasmuch as never had any

occasion arisen for returning any of my said ACRs by any superior authority
above the Principal Chief Conservator of Forests, Nagaland. It is the practice in
the department that the reviewing and accepting authorities in the deernment do
not carry out reviewing and accepting action of the ACRs until and unless such
ACRs are put up by the Reporting Officer in the proper manner without any
ambiguity.

In view of the above I ptay that ydur Honour may be pleased to have an
independent assessment of the fact involved in the matter by also taking into
consideration the contention raised by me herein above and thereafter be pieased
to cause revocation of the order of suspension under reference (Document No. 2)
and further direct my reinstatement as the Principal Chief Conservator of Forests,

Nagaland.
Should your Honour be pleased to accede to my prayer and thereby redress
the discrimination meted out to me I shall remain bound to your Honour in deep

gratitude.

Enclosures: - As stated above.

Yours faithfully,

12:12:68
(Dr. C.L. Goel, IFS)
PCCF, Nagaland, Kohima.

(Under Suspension)

- Advance copy of this appeal dated 12.12.08 along with its enclosures has been

submitted to the Secretary, Government of India, Ministry of Environment &

. Forests, Paryavaran Bhawan, CGO Complex, Lodi Road, New Delhi.

. &ﬁl;-u'og
‘*6 A (Dr. C.L. Goel, IFS)
RV PCCF, Nagaland, Kohima.

~ (Under Suspension)

Certified tu be true Cop)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GAUHATI BENCH AT GUWAHATI

IN CASE 0/A 3/09

IN THE MATTER OF :-

Dr. C.L. Goel NN !

..... applicant.

DT & Others.
..... Raspondents.
Written statement for and on behalf of the Respondents Nos,

L« 3, and 4,

Mogt Respectfully Submitted

I, Shri Imtiwapang Aler, aged about 34 vyvears, son
of Shfi. 7. Toshi aier, resident of wvillage VYajang,
Mokokchung, Nagaland do hereby solemnly affirm and declare

as under:

1. That I am the Under Secretary to the Government of
Nagaland, Department of Forest. That I am served with the
copy of the original épplicatiam and as such I  am Tully
convaersant with the facts énd circumstances of the case. As

such T am authorised to swear this affidavit.

2. Th

8

t I now reply to the application parawise as

follows:-

A That with regard to the averment made in
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paragraph 1, the answering deponent doe not admit
anything not borne by records and says that the order of
suspension dated 17.11.08 was issued subsequent to the
findings of the Vigilance Commission investigation and
Disciplinary Proceeding against the applicant before the
Vigilance Commission vide 1ette# dated 15.9.08. The
order dated 17.11.08 was issued so as to facilitate

impartial enquiry free from interference.

jto
3

B. That with regard to the averment made

paragraph 2 and 3, the answering deponent deoes not off

B
-3

any comment.

C. That with regard to the averment made 1in

paragraph 4.1, the deponent does not offer any comment.

D. That with regard to the averment made 1in

paragraph$‘ 4.2, 4.%, the answering deponent does not

Q

admit anvthing not borne by record and says that the
nromotion in respect of Indian Forest Officers borne on

Magaland cadre is regularly effect as per guidelines

relating to promotion of Indian Forest Officers to
various grades. That vide Government Notification

No . FOR-3Z/8Z dated the Zrd December 2007 presently there

are three IFS officers in the grade pay scale of Princi-

i
8]

pal Chief Conservator of Foreste- namely:- Or. C.L. el
(1977); Shri. A. Rongsenwati Ao (1978) and Shri. Ansar
Ahmed (1978) who is on central deputation Government

Notification No.FOR-33/83% dated Kohima the 3rd December

¢ Lo

o




2007. It is unfortunate but the applicant have several
on toward history behind him and several communications
were also served on him which are in records. As such it
is denied that the applicant had no adverse records
against him. The abplicant was also suspended on 9.8.07

as well as 17.11.08.

{
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gLMmﬁnamﬂmmmﬁmeﬁbun Photocopy of the Government Notification dated

Z.11.07 is enclosed herewith and marked as
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E. That with regard to the averment made in
paragraphs 4.4, 4.5, the answering deponent does not
admit anything not borne by records and says that

1

j=te

although the applicant was considered by the Civ
Services Board/SCéeening Committee in its meeting had
éonsidered the applicant for promotion to the cadre of
Principal Chief Conservator of Forest vide its meeting
held on 22.3%3.06. Overlooking the Eepresentation and
communication in 2004 by officials. The Vigilance Com-
mission wvide letter dated 15.9.08 forwarded letter to
the Commissioner and Secretary, Department of Forest on
the subject of Diéciplinary Proceeding against the
applicant. The Vigilance Commission also forwarded the
article of charges. The applicant was therefore placed
under suspension vide order dated 17.11.08 to facilitate
impartial enquiry free frqm interference. As such the
issue here is Tampering of ACRé by the Applicant ille-

gality of which has been established through investiga-

w3
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tion by Vigilance Commission and therefore the question
of he being found suitable for promotion to the post of
PCCF  prior to Vigilance Commission’s findings in the
matter of tampering of ACRs does not hold water nor does

it absolve him from the illegalities committed.

F. That with regards to the averment made in
paragraph 4.6, the answe?ing deponent does not admit
anything not borne by records and says that transfer and
posting is prerogativé of the employer and the transfer
notification dated 7.6.07 was issued under the relevant
rules. And as such the allegation level by the appli¢ant
that moves initiated for issuance of the said notifica-

tion is baseless.

G. That with regard to the averment made in
paragraphs 4.7, 4.8, 4.9, 4.10, 4.11, 4.12, 4.13, 4.14
and 4.15, the answering deponent does not admit any-
thing not borne by records‘and says that the applicant
had challenged the notification 7.6.07 by way of filing
an application before this Hon’ble Tribunal which was
numbered as DA 147/67. The Hon’ble Tribunal on 11.6.07
in the interim was pleased to direct the respondent not
to give effect to the said notification. Meanwhile the
respondent No.5 filed Misc. application which was
numbered as MP 58/07 praving for the vacatioen of interi&
direction was heard and the interim direction dated

11.6.07 was vacatedAon 12.7.07. Meanwhile the applicant

{

eing agarieved with the said order dated 12.7.07 had

filed an application before the Hon’ble High Court which
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was numbered as WP(C) No.3488/07. That the Hon’ble High

Court on 18.7.07 had issued notice returnable by two

weeks and in the interim direct that the order dated
7.6.07 shall not be given effect to. Meanwhile the said
order had already been taken effect on 17.7.07, to that
effect tﬁe respondent had filed an affidavit. The appli-
cant had preferred a contempt petitioh which Wwas
numbered as Cont. Case (C) No.370/07 and the contempt
petition was closed on 1.10.07 upon he;ring both the
_parties that the applicant will be put back in the

office of Principal Chief Conservator of Forest.

H. That with regard to the averment made in
patragraph 4.16, 4.17, 4.18, the answering deponent does

not admit anything not borne by records.

I. That with regard to the avermeht' made in
paragraphs 4.19, 4,26, 4.21, 4.22, the answering depo-
nent does'ngt admit anything beyond the records and says
that the applicant had no doubt being indulging as an
irresponsible officer of his status as is reveal frém
the records. The matter relating to tampering of QCRS‘
for which he was suspended vide order dated 17.11.08
came to surface in the later part Qf 2003, The Chief
Wildlife Warden on learning that his colleague (Appli-
cant) has been awarded outstanding grading, had pre-
ferred a representation for review of his ACR to the
Principal  Secretary to the Government of Nagaland,

Department of Forest vide letter dated 16.4.04. The

Principal cChief Conservator of Forest vide his letter
[}

.
2
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dated X.11.04 had denied the grading of outstanding with
underlined. Thereafter following several representation

t

3

in the matter of tampering of ACRs by the applica
prompted the Vigilance Commission to look into  the
matter and accordingly upon the finding based on materi-

al of facts by the Vigilance Commission, the suspension
|

ywrder dated 17.11.68 was issued to the applicant. There-

{

fore the order dated 17.11.08 was issued to facilitate
impartial encuiry free from interference in pursuance to

the finding of Vigilance C tam-
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paring of ACRs by the applicant. That on receiving the
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munication dated 24.11.08 preferred by the applicant,
the Governmant had conveved approval for extension of

date by further ten dave from the rece
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ment for preferring a written documant in respect of the
applicant wvide letter dated 6.1.09 but the same could

only be served on him only in march’99. It may be perti-
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nent to mention herein that despite th
by the authority concern to the erring officer not to
leave the headquarter with0ut obtaining previous permis-
sion from the authority concerned in the order | dated
, the applicant was away from the Headquarter

2.08 to 13.2.09 and from B.3.09 to 13.3.09. BRe

it stated that an explanation call had been served to

the applicant wvide memorandum dated 17.4.09. To this

affect it may be mentioned herein that besides the

records of an officer, the continuously length of

jfe
o

service of 28 vears 1s another criteria to be promotion

to the post of Principal Chief Conservator of Forest.,
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Photocopies of 1

B

tters dated 16.4.04, 3.11.04
and Memorandum dated 17.4.09 are enclosed

herewith - and marked = as Annexure-IT.

annexure-TTT and annexure-TV respectively.

J. That with regard to the averment made in
paragraphs 4,23, 4.24, the amswering deponent does not
admit anything not borne by records and says that
although the ACRs of the applicant were examine by the
said committee on its meeting held on 23.2.06 for promo-
tion as Principal Chief Conservator of Forest, Nagaland
it is humbly submitted that when the Government finds
that an officer is acting in the manner which he ought
not to as a responsible officer and there 1ig sufficient
grounds/records  to prove that, the authority concerned
has to act according to the proceeding and take up
disciplinary measure. Such is the case of the applicant,
as  such the allegation made by the applicant that "the
very same ACRg that the éaid committes had considered in
its meeting held on 23.2.200&6 were manipulated” is
baseless. Moresover ﬁhe imveStigaﬁion in the instant
matte% of ACR tampering has been done by none other than
Vigilance Commission. Re it stated that upon the consid-
eration of the ACRg examined by the screening committee

hority can always
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to do so.

jon
| e
o

a0 into investigation if necessary and requir

K. That with regard to the averment made in
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paragraphs 4.25, 4.26, 4.27, 4.28 and 4.29 the answering
deponent does not admit anything not borne by records
and says tﬁat there are evidence and witnesses on the
records that the applicant had tampered his ACRs by way
of manipulating the entries of the reporting officers
and by forging the signature of the reporting authority.
That the investigatibn of which is carry out by the
Vigilance Commission and the Disciplinary Proceedings
against the applicant is in process. Prima facile has
been establishéd in the matter and a UDA and three
stenographers were deposed before the Vigilance Commis-
sion and the applicant himself was deposed before the
commission. The signature of the reporting officer which
was found to be forged by the applicant was done by the
handwriting expert. It is pertinent to mentioned herein
that the apblicant does not have any access to the said
ACRs which are kept in the custody of Government is
doubtful. The applicant is still holdihg his personal
file of 2001-2002 till date and have not return the file
to the custody of the office. A& communication informing

him to return the said file was issued on 19.%.09.

Photocopy of signature of the reporting offi-
cer which was found to be forged by the appli-
cant is enclosed herewith and marked as

annexure -V,

L. That with regard te the averment made in

paragraphs 4.30, 4,31, 4.832, 4.33 and 4.34, the answer-
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ing deponent does not admit anything not borne by

t

records and says that at no point of time the rights of
the applicant guaranteed under aArticle 14 and 16 of the

Constitution of India has been infringed. Be it stated

5.3

‘that the necessity of issuing the order dated 17.11.08

Commig-
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sion subsequent to the several representations received

from the concerning authorities in consonant with the

’

records . and materials available for condu
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plinary Procesdings by the Vigilance Commissi
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3. That this answering deponent begs to state that

the respondent authority had never acted in wvielation of

principle of natural justice or arbitrary or illegal in as
much as the opportunity was given to the applicant to place

his written defence. The action and steps taken by the
authority concern is denied to be arbitrary and illegal
there are materials and records and the investigation is
conducted by the Vigilance Commission itself. Be it stated
herein that the tampering of the ACRs is not a matter which
was initiated after issuance of the order dated 7.6.07 but
the same has been initiated way back in 2004, And ag such
the authority at any point of time if nrove that an officer
iz acting in a manner which involve integrity, responsibili-

ty, reliability and devotion to the duty and character that

llegal activities for his own
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interest or otherwise it is the duty of the concern authori-
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ty to take action and takes steps so that such incident may
Hot occurred as a precedent in future., It is very muéh the
*duty of the concern authority, therefore to correct such
lapse if at all committed due to inadQertent action. As such

basing on the records and upon investigation made by the

Vigilance Commission findings that the applicant was truly

indulged in tampering of his ACRs cannhot be left unattended
too. It was therefore prima facie material iustifying the
order of suspension,dated‘17.11.@8. It may be submitted that
the proceeding is in the process and as such the instant

application is fit to be dismissed.

4, The answering deponent begs to states that the
order of suspension dated 17.11.08 was issued subsequent to
the' findings of the Vigilance Commission investigation and
Disciplinafy Proceeding against the applicant before the
Vigilance Commission vide letter dated 15.9.08. The order

dated 17.11.08 was issued so as to facilitate impartial

fhotocopies of letter dated 15.9.08 and ordef
of suspension dated 17.11.08 are annexed

herewith and marked as Annexure -~VI and

annexure~VIT respectively.

5. That this deponent begs to submit that the suspen-—

sion order dated 17.11.08 was passed so as to facilitate
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impartial free investigation. It may also be submitted that

the proceeding is conducted by the Vigilance Commigsion and
he can also appear before the said commission 1f he so
desire., As  such, the instant application is liable to Dbe

dismissed.

5

G, In view of the above facts and circumstances it is
humbly pray that this Hon’ble Tribunal may allow the concern

authority to proceed with the Disciplinary Proceedings till

T

the completion of the case by the Vigilance cCommission.

AND  OR

Ppass any other order/orders as your Lordship may deem fit

and proper.

)
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2 HATIEY A
VERIFICATION

I 8hri. T. Imtiwapang Rier, son of Shri. Z. Toshi
Aier, aged about 34 vears, resident of Lerie 'Colony Kohima,
Nagaland do hereby solemnly affirm and yerify that I am the
Under - Sec¢retary, Department of Forest, éovernment of Naga-

land authorised to file this affidavit on behalf of Respon-

dents No.:'; 3 and 4.

1. That the statement made in paragraph ‘; ,Q'A 4o Q'/ €4 ;

(31 L S A, are trus to my knowledge and those made

in paragraph E%.£§ (i;r-k: ( L1' : are true to my

knowledge derived from records and rest are my humble sub-

mission before this Hon'ble Tribunal.

and I sign this-verification on this the 29th day

of april 2009 at Guwahati.

DNePorsenT .
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created vide  NO. FOR-33/83/330 Dated Kohim
I. Shri A. Rongsenwati Ao -

a, the 3rd December 2007.

The scale of Principal Chief Conservator of Forests in the
scale pay of Rs 24,050- 650-26,000/- P.M

2. Shri Ansar Ahmed - The  scale of Principal Chief Conservator of Forests, in the

scale pay of Rs 24,050- 650-26,000/- P.M (Pro- forma)
3. Dr Shashidhar * The scale of Addl Princi
the scale pay of Rs. 22,400-525-24500/-
4. Shri Wepretso : The

Rs 16,400 - 20,000/-/- p.m.

pal Chief Conservator of Forests, in

.against resultant vacancy-of SINo | above,

scale of Conservator of Forests, in the scale pay of

plus all other allowances as are admissible to AIS officers in the State of'Nagaland.

This is issued with the approval of the Governor vide U.Q No 2356 dated 19/1 1/07

. ;Sd/- LALHUMA
Chief Secretary to the Government of Nagaland
NO. FOR-33/83/331

- Dated Kohima, ihe 3rd'December 2047
Copy to:-

L. The Secretary to the Governor of Nagaland, Kohima.

2. The Addl. Chief Secretary to the Chief Minister, Nagaland, Kohima,

3. The Seér_etary to the Government of India, Ministry of Environment & Forests,
Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi-1 10003.

4. The Director General of Forests & Special Secretary, Government of India, Ministry of"
Environment & Forests, Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi-
110003. '

5. The Sr. P.S to the Chief Secretary | Nagaland, Kohima.

6. The Principal SecI:retary, P& AR Department ,

7. The Principal Chief Conservator of Forests, Nagaiand, Kohima.

8. All Administrative Heads & Heads of Deptts, Government of Nagaland

9.

The Accountant General, Nagaland,
10. All CCF, Nagaland.

1. All Conservator of Fotests/DCF, Nagaland.
12. The Publisher, Nagaland Gazette, Kohima

WXQ\ T ( Akumla Chuba)

) M (\\Q/\P/P Under Secretary to the Govemment of Nagalang

13. Officers conéemed

14, Personal file .
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Government of Nagaland —_—’!‘_:__'__‘______.\
Office of the Chief Wildlife Warden AT G m
Nagaland : Dimapur Congral Administrotbre
CWL/ ESTT/89/5,1 Dt. Dimapur the |& * April, 2004 2 5 pop 2009
To . TR IS
Dr. S.C Deorani \' e anati Bench
Principal Secretary to the govt. of Nagaland
Dept. of Forests, Environment, Ecology & Wildlife
Subject :- Review of Annual Confidential Report .

. Sir,

With due respect, 1 am to state that there has not been any dereliction of duty and

responsibility throughout my service career in the dept.

I'have been posted as the Chief Wildlife Warden when you were the Principal Chief
Conservator vide govt. order : FOR-25/82(pt) dt.Kohima the 15" February,2000 and
since the day of taking over the charge, I have been working with sincerity and
dedication as a result of which the following outstanding achievements have been
brought about :

N

(95

1. Taking into account the importance of the Wildlife conservation and
managemen, it was felt necessary to bring forth a well defined programme for
sustainable forest and wildlife conservation concept and thus prepared and
presented A Feasibility Report on An Integrated Infrastructure Development
for Sustainable Management,Conservation , Bioinformatics and Ecotourism
in Intanki NP, Rangapahar, Puliebadzie and Fakim WIs. The report received
due appreciation even from the Planning dept. A copy was also forwarded to the
Union Minister in charge North East Shri. Arun Shourie.

Rangapahar, once a prime forest - an incomparable resource of the state was
devastated due to illegal removal of trees and encroachment.

Eviction was carried out several times besides mobilizing the support of the
surrounding villages and NGOs and now an area of 1.76 sq km has been secured
and the developmental activities for establishing the Zoological park is under
progress.

For many years Intanki National Park has been plagued with the twin problems
of killing of wild animals and encroachment. Several attempts to evict the
ncroachers failed since 1991 but on 5/6/2002, it was cleared and till date this
rotected area is free from illegal settlers.

Identified and prepared digitized map of elephant habitats in the state and also
prepared Perspective Plan of management basing on which strategies could be
evolved with regard to conservation programme.

Conducted seminars in the villages for generating awareness towards wildiife
protection & conservation and also distributed pamphlets, posters and stickers in

o pANNgxure-U B

w YY VYV ®*



N~

No. CWL/ESST/89 / 1%

O N -
\% /\g 9

schools, offices, villages and among NGOs. In fact the slogans on the posters of
elephant “ My days are numbered” and * We are not for your meals™ are the
quotations coined by me which should not go unacknowledged.

. Visited many villages sensitizing the community on the issue of formation of

biodiversity rich area into community reserves.

. Contributed towards formulation of Biodiversity Action Plan of Nagaland.
. Wildlife Wing has been made functional and now there is also a good office

building with Fax; e-mail/ internet facility.

I may also be permitted to state here that The State Forestry Research
Plan was prepared during my tenure as CCF(Hq) which has been approved and
released by Indian Council of Forestry Research & Education in My, 2000.
Much has been contributed towards drafting of JFM resolution, FD and State
Forestry Action Plan.
i sincerely feel that my ACR Grading should be in commensurate with
contributions made. I have discussed the matter with the Hon’ble Minister,
Forests.

As you are aware that IFS officers borne on Nagaland cadre are not given
due privileges and opportunity in respect of placement, status and facilities which

are being enjoyed by members of other two AIS . I feel one of the ways to bring
about improvement in our service condition is by getting suitable placement

outside the dept. at the senior level and herein ACR becomes the deciding factor .

And for the same reason,I have been working hard and sincerely throughout my
service career.

I am delighted to learn that my colleague Dr. C.L. Goel has been
awarded outstanding grading and hence I feel it justified to request you to kindly

review my ACR taking into account the achievements made by me for which act
~of kindness I shall remain grateful to you.

-

Yours Faithfully
(A. Rongsenv&u\’l Ao‘)"fl - 2 ¢ e 2009
Chief Wildlife-Warden s
Nagaland : : mDimapur

T

Dt. Dimapur A th April, 2004

Copy to:

<O

o

P.S.to Hon’ble Minister Forests, Env. Ecolovy & Wildlife

(A.Rongser&}atil(o\)w !

Chief Wildlffe Warden
Nagaland : Dimapur. .

P

Buwahati Bemm

e dirad Admunistretive Triounal
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GOVERNMENT OF NAGALAND
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS,
N AGALAND, KOHIMA
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No. ¢~ 1/7 [2004 /&’l b7 o Dated Kohima the 3 Nov. 2004
0 - | ' . mmwmm
\/ The Principal Secretary Ceniral Auminic irative Tribuna

Department of Forests, Environment, Ecology and Wlldhfe,
Government of Nagaland, Kohima. 26 AR 2009

Sub.:- Annus! Confidential Report for Dr. C.L.God. IFS.
Ref. - Your letter No. FOR-17182d106/10/04&FOR-17/82 dt/ll 1/04...

%uwahatl Bench

Sir,
Please refer to subject and letier no. mmhoned above marked “Confidential” regai..

Annual Confidential Report against Dr. C. L. Goel IFS, for the year 2001 - 02 to 2003 - (i
which “ Qutstanding” grading was underlined and cross marked the other grading .
thereafler cellotape the grading column.

In the absence of the back up copy of the ACRs [ can not exactly sey ahbout
year 2001-02 to 2002-03.

However, 1 am hereby solemnly confirm afier seeing the ACR for the year 2(03 -
and careful consideraiion with best of my knowledge that the overall performance of Dr.
L. Goel IFS has been graded and cntcred by me in the following category :-

L. He has been graded as “Very Goed” by ticldng mark the relevant grade.
2. The Officer bas been graded “Very Good” by me afier carefulLy assessing
overall pcrformanm for the - reporting year. -

On careful - scmtmy of the Photostat copy of the relevant page of the ACR enclos
-along with the letter, it is confirmed that the grading made in the relevant page of
ACR is found to be tampered with. - .

Further, I have rot made cross marks on the grading celumn wor did
underlised the Quistanding grading, |

Yours faithfully,

I .
\__/ Ao 4t~ N

/ 4

(N. Lolenmenn Ao)
Principal Chief Conservator of Foresis.
Nagaland, Kohima.
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MEMORANDUM | i anch |
Dated Kohima, the [7 th April’ 2009,

NO.FOR-17/82(Vol-1) ; Dr. C.L. Goel, IFS, PCCF (under suspension) was absent from
Headquarter without obtaining Station leave permission from the appropriate Authority w.e.f.
21" December’ 2008 to 13" February’2009 which is totally against Government order No.C&S
(FOR) MISC-1/2006 dated 17-11-2008.

Dr. C.L.Goel, IFS, is hereby directed to submit in written on his conduct for

behaving in an irresponsible way. His explanation should reach the Government within 1 (one)
week from the date of issue of this letter.

Sd/-
( LALHUMA )
Chief Secretary to the Government of Nagaland.

NO.FOR-17/82(Vol-1) Dated Kohima, the th April*2009.

Copy to :-

]. Dr. C.L. Goel, IFS, PCCF (under suspension).

2. Shri. Hukato Swu. (Inquiry Officer) Tribunal for Disciplinary Proceeding,

Vigilance Commission, Nagaland.
3. Shri. Vikhozo, Presenting Officer, Vigilance Commission., Nagaland.
/,/
( L. Kirg™ ) IFS
Commissioner &Secretary46 the Government of Nagaland.
) \
Z \
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Government of West Bengal
C 110, Bhabani Bhaban (3™ Floor).
Vipore. Kolkata - 700 027

L ere e St s

e e e e
Questloned Document Case No. 509/07 ‘
of, Letter <rom the deaior Superintendent of dlicw, sitilance widoX
Anti Toruotion, PMagaland, Kohima convey:s o un fear e, iy BT e
1/2006, 4t, ¥ohia., the Ikxkx 3lst, Octoezr, a7 e griig oha
Syamination of xuiments by the Expert's of .o teo.n Tov.
tiest Fengal.
vesaived e Foliowing Jocunents T2 o sl o -
ViOn i
(1) Socemiaen sion cnres 1 two sheots szil ro o NI osnri o ten
meren, staaded mid marked py me as 3/1 and 3/2. )

(2) My sdmitued signatures said o be Oof 3Ir
ooeared ar the two Annual Confidential Redorts

. LOlenme ren

=

for the vear 3ls:..
iare o, 2001 anad 28th., Februarxy 2006, stanved =0d marked Dy e a3
2/1 and A/2 resoectively,

(3) hred questioned signatures apoeared oOn the three -vinual

[

~snfidential Resorts for the year 31lst HMarch, 2002, 3lst. sarch. 2 ;
2003 =and 3lst. iarch, 2004, stamped and marked by me as /1, /2
and /3 respectively.

\\ég" T have carefally and thoroughly examiied and compared all =l
x ] it iienti ‘ications and

'*; signatures in tha aspects of Hand writing itenti
detectiom of forjery with the helo of sciencific anonliances inclu i
¢
ding lihting arrangements, The photodjgraphs wers taten by 5101 :

)

FR AN

7
-
9]
1

Gooal tath, Photog ranher, C.I.D., West Bengal nn ler av

angd in My Dresencé.,

In owsedicnce with the rules, »rocedures, cantions i )

A0 r0

Ariaciocles, I oam of the opinions &=

7 OPINTOIS

r

1

e

(1) ‘nhe serson who wrote the specimen simatures warked 3/1, 3/2

A
b
! Iz

and the admitted signatures marked a/1l, A/2 also wrors the Jues- |

S
(I
At R

YU

%

tioned signatures marked Q/3.
contd. .. 2

o

O a o
Y. All Feads oi Depariment.
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(2) The .juestion=1i signaturss marked /1 and ./2 Tre Not genuins

and free hand inicacion of the model of the Simatures mar:ed
$/Y, 3/2 ana a/1, /2,

7y
{

N . .~ ’ Pl
LppC e cr sg 7oty

( Utval Bandyoosziirvac )
FExaminer or
Questioned Dociianens, ..
C.I.D,, Jest i, tai

Tyvoed bv Dilio Xunar oey .,
26,6,03,
Enclo : (1) Original documents as mentioned in v renorr

vide 31. No, (1) to (3),
(2) ®nlarged photograons of~S/1, 3/2, /1 t& /3 an-
A/Y, A/2,

NoBe ¢ (2) “egative will be supplied if call #nr.
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7 sayai A
s cs Ge

R4 \r\ ¥

. i

e ) o A~
P */‘ '//.

{ \\/f ;
KA ‘l A o




"‘Encl: As stated

Anvnexyre- Vi
) | 00 /(p(’f g W \Jﬁo

VIGILANCE COMMISSION
DIRECTORATE OF VIGILANCE & ANTI-CORRUPTION
- NAGALAND : KOIIMA

No A.VIG-1/2006 1/ Dated Kohima, the *Sth Sept.2008
To, ' _
The Commissioner & Secretary 1o the Govt, o!‘Nagaland,c‘emag Adnunie trathro Tribu
Deptt. of Forest, Ecology,Environment & Wildlife,
Kohima. 2 ¢ AR 2009
, : o TR i)
Sub:-  Disciplinary proceedings against Dr.C.L.Goel IFS e sy =Y

Guwahati Bench

Sir,

Fhave the honour 10 refer to the above subject and to state that the article of
charges were forwarded against Dr.C.1..Goel 1FS vide this Commission’s letier of
even No. dt. s Sept.2008. In this connection, i is regretted (o state that due to
oversight the Conduct Rules was iiladvcrtently framed under (he Nagaland Gouwt.
Scrants Conduct Rules, 1968. The drafi article of charges has now been recasted and
the same is forwarded for your further necessary action with a request to kindly
return the earlier article of charges to this Commission and have the same replaced
with the enclosed draft article of charges and statement of imputations under AlS
( Conduct Rules ) 1968 and not as rendered. : )

Inconvenience caused in this regard is regretted.

Your's faithiully,

AL
AP
\
( J.L. YADEN )

Deputy Inspector Generg] of Police (] Iqr.)
Vigilance & Anti-Corruption,

Nagaland : Kohima ﬂ)é

pr
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GOVERNMENT OF NAGALAND
DEPARTMENT OF FORESTS, KCOLOGY, ENVIRONMENT & WIHLDLIFE

1/\L/\Nl): KOIHIMA

ORDER

Dated Kohima, the 17" November 2008

"No. C&S I\ 1SC-1/2006:  Whercas  disciplinary — proceeding

Principal Chicf Conscrvator of Forest, Nagaland is contemplated:

against I)fj.C.l,.G()cl, IFS,

Whereas, the Governor of N'\g\land is satisficd that it is necessary and dcsudblc to place the said

Dr.C.1..Gocl, IFS, Principal Chicf Conscrvator of Forest, Nagaland —, a member of the Tndian Forest Service

of the Nagaland Cadre, under suspension to facilitate impartial inquiry free {rom interference;

Now, therefore, the Governor of Nagaland, in exercise of Rule 3(1) (a) of the All ndia Services
(Discipline and Appeal Rules), 1969, is pleased, during the pendancy of the disciplinary proccedings against

the said Dr.C.L.Goel, IFS, Principal Chicf Conservator of Forest, Nagaland to place him under suspension
with immediate effect.

Further, in exercise of Rule 4(1) (a) of The All India Services (Discipline and Appcal Rules) o
1969, the Governor of Nagaland is pleased to order that during the period of suspension, the said Officer shall - f
be entitled to a subsistence allowance cqual to leave salary entitled 4o the Officer, on furnishing of a certificate
that he is not cngaged in any other employment., business, profession or vocation as required under Rule 4(2)
of All India Scxwus (Discipline and Appeal Rules)1969.
it is further ordered that duxm;: the period that this order shall remain in force the hcadquartcrs of

De.C.L.Goel, IFS, Principal Chicl Conscrvator of Forest, Nagatand  shall be Kohima and the said Officer

shall not leave the headquarters without obtaining the previous permission of the undersigned.

, Sd/-
f : " (LALIIUMA)
- - Chicf Secrctary to the Government of Nagaland ' - _
No. C&S (FOR) MISC-1/2006 ima, tl '

Dated Kohima, the 17" November 2008
Copy to:-

1. The Secretary to the Governor, Raj Bhavan, Kohima.
2. The Add! Chief Secretary to the Chief Minister, Nagaland for information.
/
/. The Sceretary to Government of India, Ministry of Environment and Forests, l’ary'\varan Bhawan,

CGO complex, Lodhi road, New Delhi. They are requested ! o conﬁnn suspensmn of the said Ofﬁcer

4. The P. P.S to Chief Secretary, Nagaland, Kohima. R "‘_'-'{:*"'""_ f*'_"_"
5. The Vigilance Commissioner, Vigilance Comimission, Nagaland.

6. The Accountant General, Nagaland, Kohima.

7. The Commissioner & Secretary, Forest Department.

8.

All Commissioners& Scerctaries/Secretarics/Addl. Secictaries to the Government of Nagaland
Kohima. | |

9. All Heads of Department, Government of Nagaland, Kohima. .

10. §gek Dr.C.L.Goel, IFS, for compliance.

I'1. Personal file of the Officer.

"\"”'/ |
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CENTRAL ADMINIST IBUNALITS
' h awanati pench
GUWAHAT
(APPELLATE JURISDICTION)

VAKALATNAMA

(Form No.12, See Rule 67)

0.A. NO. 3 OF. 2009

De. C.L. Ged | .. APPLICANT
- versus -

{Lnpn~ a) hells d otihss. ..RESPONDENTS

application do hereby appoint and retain MQW/C«H*(O,’T(A-TQ/VL SY....
S YT O OO SO P ISP PSPPSR , Advocate/s to appear,

plead and act for me/ us in the above application/ petition and to conduct and prosecute all
proceedings that may be taken in respect thereof including Contempt of Court Petitions and
Review Applications arising therefrom and applications for return of documents, enter into

compromise and to draw any moneys payable to me/ us in the said proceeding.

Place: Guwahati d W

Date : o O((’(OO, ‘ (Signatur& of the Party)
“Accepted”

Executed in my presence.

(Signature with date, name & designation)

SR

Name and address of the Advocate for service: . (Signature with date)

“Accepted”




From

T

* NOTICE
: Addl. §r. Govt. Advocate, Nagaland,
Gauhati High Court,
Guwahati. o

Re~ . UDT_ 8 e amiilid
. ﬁg‘ ey S
& Bpnalnati BERCD

Plesdse find herswith the written statement along-

With annexures file on behalf of’Respohdents No. “3to. 4 in

the above sald case.

Kindly acknowledge the receipt of the same

Thanking you.

Yours faithfully,

PN

{ TSIBU KHRO 2/

» ;W;f\:}" ko T R
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» O.A. No. 3 of 2009

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH é\
=~
R

Shri A. Rongsenwati Ao
...Petitioner

Vs
Union of India & Ors
...Opp. Parties
The humble O.P. No. 5 (Dr. C.L. Goel) begs to file his objec’non against the

impleadment petition of the pe’rmoner as follows -
1. That the petition is not maintainable.

2. That as regards the s’roIemen’rs made in para 1, it is replied that the

same is within the knowledge of the petitioner.

3. That as regards the statements made in para 2, it is replied that

those statements are the matters of the record.

4. That as regards the statements made in para 3, it is replied that
there is no direct allegations dgCIInSI the petitioner, in the original
application and on mere casual statements a .person conn’of be
impleaded until and unless his impleadment is necessary for the effective
adjudication of the matter and even if the original application is allowed,
the same will not cause any prejudice to the petitioner, as such the
petitioner is not a necessary party and the petition has been filed with a
view fo cause delay in disposal of the O.A. and if the disposal is delayed
the petitioner will be benefited in holding the post of the PCCF, from
which post the OP No. 5 has been suspended.

- 5. That as regards the statements made in para 5, it is replied that nO//
prejudice will be caused to the petitioner if he is not impleaded in_,fh/e
O.A.

A _
W’I o |
\WM d*" : o ‘

™~
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6. That as regards the statements made in para 4, it is replied that the

petitioner has taken charge on temporary basis in place of OP No. 5 and

if the suspension order is revoked, the OP No. 5 will resume the charge of
the PCCF.

Relief and Prayer sought for :-
It is therefore, prayed as follows :-

1. That this learned Tribunal may be pleoséd to reject the petition of

'~ the petitioner with cost to the OP No. 5. .

VERIFICATION

I, Dr, C.L. Goel, IFS, aged about 55 years, Son of Sri R.C. Goel, resident of
Forest Colony, Kohima, in the State of Nagaland, do hereby solemnly
affrm and verify that | am the OP No. 5 in this instant application and

conversant with the facts and circumstances of the case, the statements

made in paragraphs 4 , 2+, 4,74 .
| ______—— are true to my personal knoWIedge and those made in
3, AL : believed to

be true on legal advise and that | have not suppressed any material fact.

paragraphs

Andlsign"rhis verification on this thejonday of April, 2009 at

Signot&re

Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUN Al o d ey

‘Guwahati Bench
0.A. No. 03 /2009

Between :
Dr.C.L.Goel, *.
............... APPLICANT
-AND-
Union of India & Ors
eereeaeenns RESPONDENTS
INDEX
S1L.NO. PARTICULARS PAGE NOS.
1. Rejoinder ---------- 1-11
2. verification----------- | 11 ;
3. Annexure 11--n-meem- 12-23 |

(Copy of the written statement of defense dated 12.03.09)

4. Annexure 12Colly----------- 24-25
(Copies of the notice of preliminary hearing’ dated 01.07.09 and reply of
the apphcant dated 24.07.09)

S. Annexure 13----------- 26
(Copy of the -order dated 28.07.09 of the Tribunal for Disciplinary
Proceedlng (Inquiry Authority)) ,

6. - Annexure 14----------- A 27
(Copy of the applicant’s letter dated 05.08.09)

7. Annexure 15-----aniem- . 28-31
(Copy of the applicant‘s letter dated 07. 08.09 to the Inquiry Officer ani
Disciplinary Authority)

8. Annexure 16---+-----—- 32

(Copy of the order dated 10.08.09 of the Tribunal for Disciplinary
Proceeding (Inquiry Authority)) .

9. Annexure 17----------- 33
(Copy of the applicant’s letter dated 18.08.09)

Filed by:

—_—

dvocate
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‘ In O.A. No. 3 /2009
Dr. C. L. Goel
APPLICANT
-Versus-
oo
% Union of India & Ors
CRAT. RESPONDENTS
‘n/ . .

REJOINDER OF THE APPLICANT AGAINST THE WRITTEN STATEMENT
OF THE RESPONDENT NO. 2, 3 and 4.

I, Dr. C. L. Goel, S/o R. C. Goel, aged about 55
years, Resident of Forest Colony, Kohima, Nagaland, do

hereby solemnly affirm and state as follows:

1. That I have received a copy of written statement
{hereinafter referred to as the counter) é filed Dby
respondent No. 2, 3 & 4 in O.A. No. 3/09. I have perused
the same and understood the contents thereof. Save and
except the statements specifically admitted herein below,.

~all other statements made in the counter are hereby denied.

2. That with regard to the statements made in paragraph 1

- of the counter the applicant has no comment to make.

3. That while denying the statements made in paragraph 2
A of the counter, the applicant states that the impugned
order of suspension dated 17.11.08 is a part of systematic
vendetta being carried on by the official respondents
against the applicant. The official respondents act of
vendetta against the applicant started when he was promoted
on a regular basis as the Principal Chief Conservator of
Forests (PCCF), Nagaland on 01.03.06. The official
respondents tried to oust the applicant from the post of

PCCF by transferrifig him as the Chairman, Nagaland

M..

s Tyl S5
it
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Pollution Control Board. The official respondents could not
succeed 'in their design due to the intervention of the

Hon'ble Gauhati High Court in W.P.(C) No.3488/ 07 and they

were compelled to allow the applicant to function as PCCF, 

Nagaland by passing a fresh order on 21.11.07. The official
reSpondents have used the State Vigilance Commiésion as an
instrument to continue with their act of vendetta against
the applicant. Recommendations of the State Vigilance -
Commission against the applicanﬁ are based on fabricated
and manufactured ‘documents supplied to it by the official
respondents. The State Vigilance Commission did not provide
any opportunity of hearing to the applicant and- placed
reliance on the fabricated documents to arrive at the
findings agéinstvtﬁe applicant. The disciplinary authority
ought not to haﬁe acted mechanically on the basis 'of

fabricated findings of the State Vigilance Commission.

4. That * the applicant denies the statements made in
paragraph 2 D of the counter and reiterates and reaffirms
the averments made in para 4.2 and 4.3 of the application.
The promotion of the applicént to the post of PCCF. was in
terms of the prescribed procedure. The applicant could not
have been promoted as PCCEF without the necessary vigilance
cleafance. It ié only after the applicant was promoted as
PCCF on 01.03.06 that the official respondents started
working agéinst him and tried to remove him from the post
of PCCF by transferring him to the post of Chairman,
Nagaland Pollution Control Board by order dated 07.06.07f

When the official respondents were unsuccessful in removing

the applicant from the post of PCCF and in compliance of

the order of the Hon'ble Gauhati High Court they were
compelled to allow the applicant to continue as PCCF, the
official respondents embarked on a course of action leading
“to suspension of the applicant. The initial order of

suspension -dated 09.08.07 1like the impugned order of

suspension dated 17.11.08 was a part of vindictive action |

of the official respondents. It 1is pertinent to mention
that the earlier "order of suspension dated 09.08.07 was

withdrawn by the official respondents on interference of

bt
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the Hon'ble High Court. It is stated that when the official

respondents failed to oust the appliéant from the post of

PCCF pursuant to the order dated 09.08.07 they proceeded tb

issue the impugned order of suspension dated 17.11.08.

Thpligh at present there are three IFS officers in the grade
pay scale of PCCF the applicant is the. senior. most IFS
officer in Nagaland with 1977 as his year of allotment. It
is strange that the official respondents have referred to
the blemished past of the applicant but these official
respondenté were. unmindful of the applicant’s blemished
past Qhen he was given regular promotion to the post of
PCCF on 01.03.06. It is evident from the sequence of events
that the official respondents have. an ulterior motive and
in malafide exercise of power they have initiated
disciplinary proceeding against the applicant on extraneous

consideration.

5. That the applicant denies the statements made in para
2 E of the counter and reiterates and reaffirms the

statements made in para 4.4 and 4.5 of the application. The

applicant was considered for promotion as PCCF by a

Screening Board which was constituted of persons who were
reporting, reviewing and accepting authorities of the
applicant’s ACRs. The applicant was found to be suitable
for promotion as PCCF by the aforementioned Board and no
apprehension of any manipulation of records Dby the
applicant was raised at that point of time. It is therefore
evident that the ACRs of the applicant were proper'till4the
date of selection of applicant for promotion fo the post of
PCCF. The allegations now levelled against the applicant
bear testimony to the fact that the ACRs of the applicant
were subsequently manipulated/ tampered in order to prepare
a ground for disciplinary proceeding against the applicant.
It is denied that the Screening Committee which held its
meeting on 22.03.06 for consideration of applicant's case
for promotion to the cadre of PCCF, oveflooked the
representation and communication made by the officials in
2004; It is stated that the allegations made against the
applicant of tampering the ACR made in the‘year 2004 could

-
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Committee in as much as members of the Screening Committee

were the reporting, reviewing and accepting authority of
the relevant ACRs of the applicant. It is therefore evident
thét the so called representation and communication made by
interested officials iﬁ 2004 was subsequehtly planted after
the promotion of.applicant as PCCF. The recommendations of
the State Vigilance Commission in its letter dated 15.09.08
for discipliharyvproceeding against the applicant were made
on the basisibf tampered and manufactured documents which

were planted after the promotion of the applicant as BCCF.

6. That with regard to the statements made in para 2 F of
the counter the applicant states that in his case his
transfer to the post of Chairman, Nagaland Pollution
Control Board was on extraneous consideration with an
oblique motive to oust him from the post of PCCF. It is
primarily due to this reason that the Hon'ble High:- Court
did not uphold the transfer and posting of the applicant as

Chairman, Nagaland Pollution Control Board.

7. That the averments made in para 2 G of the counter are
based on records and the applicant has no comment to make

thereon.

8. That the applicant denies the statements made in 2 I
of the counter and reiterates and reaffirms the averments
made in 4.19, 4.20, 4.21 & 4.22 of the application. It 1is
denied that the applicant behaved irrespbnsibly while
discharging his official duties. The officia% réspondents
have tampered with the records to project the applicant in
a bad light. If the matters reléting to tampering of ACRs
came to surface in thevlater part of 2003, then it does not
stand to reason as to how the official respondents did not
act on the same and instead cleared the applicant for
promotion as PCCF on 01.03.06. Moreover the relevant ACRs
allegedly tampered by the applicant for clearing his way
for promotion as PCCF were prepared by those wery officers

who were the members of the Screening Committee which

M_
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recommended the applicant for promotion to the pést of PCCF
and on thé basis of recommendation 6f the Screening
Committee the applicant was promoted as PCCF on 01.03.06.-
Hence it is evident that the allegations made against the
applicant were aftér thought and there was tampering of
records and fabrication of documents to involve the
applicant in a departmental proceeding for ousting him from
the post of PCCF. The letter dated 16.04.04 of the Chief
Wildlife Warden -was manufactured by the Chief Wildlife

Warden after the promotion of the applicant to the post of

"~ PCCF. The Chief Wildlife Warden is a likely beneficiary if

the applicant could be ousted from thé post of PCCF. The
purported ‘communication of the then PCCF dated 03.11.04
cannot be relied upon in as much as the same very authority
had in the year 2006 considered the same very ACRs of the
applicant for his promotion as PCCF and nd‘objection was
raised at that point of time. It is evident that in the
year 2006 when the so called tampered ACRs of the applicant
were placed before the Screening Committee for promotion of
the applicant as PCCF, none of the members of the Screening
Committee which included the meﬁbers who had prepafed those
very ACRs, had raised any c}oubts about it. Hence in the

facts and circumstances of the case the communication dated

- 03.11.04 has to be viewed with suspicion. The applicant has

strong reasons to believe that his relevant ACRS were
manipulated by those very officials who had veéted‘interest
in the matter and who were likely to be the benegiciary of
applicant’s ouster from the post of PCCF. It is evident
that the tampered and manipulated ACRs with fabricated
documents were forwarded to the State Vigilance Commission
for its advice. The tampering and fabrication of documents

were apparently done after consideration of the applicant’s

~case for promotion as PCCF. In so far as allegations

against the applicant of leaving the Headquarter without
obtaining prior permission are concerned, it is stated. that
the applicant always left the Headquarter with prior

information to the disciplinary authority and none. of his

-requests for leave was rejected. The applicant denies that

he was ever served with a memorandum dated 17.04.09 for

-



obtaining prior leave,.

9. That the applicant denies the averments made in para 2
J of the counter and reiterates and reaffirms the
statements made in para 4.23 & 4.24 of the application. It
is reiterated that the relevant ACRs of the applicant were
tampered after his promotion as PCCF. The fabricated
documents and letters including the ACRs which were
tampered after promotion of the applicant as PCCF, were
forwarded to the State Vigilance Commission in order to

involve the applicant in a disciplinary proceeding.

10. That the averments made in para 2K of the counter are
deﬁied and the statements made in para 4.25, 4.26, 4.27,
4.28 & 4.29 are reiterated and reaffirmed. It is denied
that the applicant manipulated his ACRs for ensuring his
promotion to the post of PCCF. The allegation that the

applicant had forged the signature of reporting officer is

not sustainable in as much as the same very reporting-

officer being a part of the selection committee, had
considered the same very ACRs of the appliéant and found
nothing irregular/illegal therein leading to the promotion
of the applicant as PCCF. The applicant denies the
allegation that he had retained his personal file for the
year 2001—02. It is stated that the said file was never

under possession of the applicant.

11. That the 1legal submissions made in para 2 L of the
counter are not.tenéble and the applicant reiterates the
averments made in para 4.30, 4.31, 4.32, 4.33 & 4.34 of the
application. It is clarified that the order dated 17.11.08
placing the épplicant under suspension was the outcome of
the recommendations of the State Vigilance Commission which
was managed by forwarding fabricated and manufactured

documents to the State Vigilance Commission.

12. That the statements made in para 3 of the counter are

denied. It is evident from the records that until the

&,;_
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promotion of " the applicant as, 6 PCCF there were no

allegations against him as regard manipulationbof his ACRs.

The actions and steps of the official respondents -are
indeed vindictive, malafide, motivated, arbitrary and-

illegal. The materials on record on which the official

respbndents are placing reliance for making out the case
against the applicant, are fabricated and manufactured
materials. It 1is denied that the mattér pertaining to
tampering of the ACRs was initiated way back in'2004. It is
stated that the relevant records were rtampered' affe;
promotion of - the applicant as PCCF to make out a case
against - the applicant. In the facts and circumstances of
the case the suspension of the applicant by order dated
17.11.08 is motivated and result of malafide exercise of

power.

13. That the statements made in para 4 of the counter are

denied. It is stated that the order of suspension 1is the

result of a cohspiracy hatched against the applicant and

"the allegations forming the basis of the same are all

manipulated and conjured.

14. That the statements made in paragraph 5 of the counter
are denied. It _is stated that the impugned vorder of
suspension and the allegations forming the basis for the
same are perverse as the same are based on fabricated,
manipulated and manufactured documents. The disciplinary
authority also a¢ted'mechanically on recommendatian of the
State Vigilance Commission without applying independent
mind on the justification for holding disciplinary

proceeding against the applicant.

15. That the submission made in para 6 of the counter are
not tenable. Subject matter of original application is the
legality of the ofder of suspension and not the
continuation of+ disciplinary proceeding against the

applicant.

b
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16. That by two separate orders dated 18.12.08 theiehief
Secretary to the Government of Nagaland (Disciplinarys
Authority) appointed the Inquiry Officer and the Presenting

Officer in a disciplinary proceeding against the applicant.

17. That in response to the -applicant’s letter dated
24.11.08 wherein he had made a prayer for supply of copies
of the listed documents of the Memorandum of Charge, thbﬂe
official respondents by forwarding letter dated 06.01.09
send the copies of the listed documents asked for by the
applicant for preparation of his written statement of
defense and also granted him further 10 days time from the
date of receipt of documents for filing df written

statément of defense.

18. That after receipt of the 1listed documents, the
applicant prepared the written statement bf defense
controverting the charges levelled against him and
submitted the same to the Chief Secretary of the Government
of Nagaland (Disciplinary Authority) on 12.03.09.
A copy of the written statement of
 defense dated 12.03.09 is annexed
herewith and marked as ANNEXURE: 11

19. That the Ihquiry Officer by notice dated 01.07.09 which

‘was received by the applicant on 24.07.09, called upon the

applicant to be present for preliminary hearing in the
departmental proceeding at the Chamber of Tribunal

Vigilance = Commission on 27.07.09. The applicant by his

reply dated 24.07.09 requested the Inquiry Officer to keep

the inquiry in abeyance till the pending original
application 1is decided by the Hon’ble Tribunal. ‘The
applicant also requested in“ﬁis aforementioned letter that
he may be furnished with the copy of the Government order
dated 18.12.08 by which the Inquiry Officer was appointed
because the applicant had no knowledge of such' an order and
he came to know about the same because the reference to the
said order was made in the notice of the Inquiry Officer

dated 01.07.09

M,.
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20. That thereafter the Tribunal for Disciplinary
Proceeding by its letter dated 28.07.09 directed that the
copy of the order dated 18.12.08 appointing the Inquiry
Officer be furnished to the applicant and fe—fixed the
matter for preliminary hearing of the charges on 10.08.09.

A copy of the order dated 28.07.09 of

the Tribunal for Disciplinary
Proceeding (Inquiry Authority)  is
annexed herewith and marked as

ANNEXURE: 13.

21. That by letter dated 05.08.09 the applicant requested
the Disciplinary_Authority to allow him the assistance of-a
legal practitioner as his Defense Assistant in the
departmental proceeding.
A copy of the applicant’s letter dated
05.08.09 is annexed herewith and marked

as ANNEXURE: 14

22. That théreafter the applicant by letter dated 07.08.09
requésted the Inquiry Officer and the Disciplinary
Authority to supply him copies of certain documents which
according. to applicant were highly relevant in the
departmental- proceeding for proving the innocence of the
applicant. In his aforesaid letter the applicant gave
details of those documents with reasons for which those
documents were necessary in the departmental proceeding. -

A copy of the applicént‘s letter dated

07.08.09 to the Inquiry Officer and

Disciplinary Authority is annexed

herewith and marked as ANNEXURE: 15.

23. That on 10.08.09 the applicant appeared before the

Tribunal for Disciplinary Proceeding for participation in
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prellmlnary hearing in terms of “ordgr—dated 28.07.09. On
10.08.09 the applicant made three prayers, viz,

(1) he be allowed to inspect 9 files of the forest
department, detailsb of‘ whicn he had given in his letter
dated 07.08.09, in order to prepare his defense in tne
departmental .proceeding;

(ii) he be furnished with the copy of the order of the
Government’s appointment of the Inquiry Officer; and

(iii) he be allowed to engage a lawyer for the inquiry.

24. That the Tribunal for Disciplinary Proceeding (Inquiry
Authority) by its ‘order dated 10.08.09 allowed all the
three prayers of ~the applicant and fixed the departmental
proceeding after 60 days of the order dated 10.08.09.

| A copy of the order dated 10.08.09 of

the Tribunal for . Disciplinary
Proceeding (Inquiry Authority) is
annexed herewith and marked as

ANNEXURE: 16

o

25. That subsequently the applicant wrote a letter dated
18.08.09 wherein: he requested the Disciplinary Authorlty to
allow him to examine, inspect and obtain photocopies of the
relevant documents required for his defense in terms of the
order dated ' 10.08. 09 ofv the Tribunal for DisCiplinary
Proceeding. The documents asked for by the appllcant were
precisely those very documents, details of which he had

given in his letter dated 07.08.09.
| A copy of the applicant’s letter dated
18.08.09 is annexed herewith and marked

as ANNEXURE: /;-

26. That till the date of filing of the present rejoinder
- the applicant has not been furnished the copies.iof the
" documents requested by him for  his defenset in the
departmental' proceeding. The Disciplinary Authority also
has not taken any initiative so as to make it possible for
the applicant to engage a legal practitioner as‘his Defense

Assistant. Since August 2009 no new development has taken
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applicant.

27. That from the sequence of events and the developments
which have taken place after issuance of impugned order of
suspension dated 17:11.08, it is evident that the applicant
is not responsible in any manner for delay in completion of
disciplinary proceeding. Since the order of suspension
nearly 11 mohths have expired. The continuation of
suspension since last 11 months is in violation of the
provisions of All India Services (Discipline and Appeal)
Rules, 1969. The provisions of the Rules ©prohibit
continuation of suspension for such a long perioa. After
issuing the order of suspension, the competent authority
has remained inactive and has not discharged its duties and
obligations under the provisions of the All India Services
(Discipline and Appeal) Rules, 1969. The continuation of

applicant’s suspension being thus in contravention of the

Rules, the impugned order of suspension is not tenable and-

liable to be quashed forthwith.

VERIFICATION

I, Dr. C. L. Goel, S/o R. C. Goel, aged about 55
years, Resident of Forest Colony, Kohima, Nagaland, do
hereby solemnly affirm and state that the statements made
in this rejoinder from para 1, 2, 3, 5, 6, 7, 8, 9, 10, 12,
13, 14, 18, 19(partly), 21, 22, 23, 25, 26 & 27 are tfue
to. my knowledge and those made in para 4, 16, 17,
19(partly), 20 & 24 being matters of records are true to my
information derived therefrom and I have not suppressed any
material facts.

I sign this verification on this 9th day of October

2009.

. o

(DR .L.406L)
APPLICANT
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To, B f' Guwaha’n Bench R Date:-.l-"2;03}'()‘_9” L
| - The ChlefSecretary o SR

to the’ Government of Nagaland

.Kolnma :

Ref:- Memorandum Bearmg No C&S (FOR) MISC 1/2006 Dated
17 ll 2008

SN

Su-b:é_' ‘Written Statement of defence..

. Sir,

Wlth due deference and profound submrssron I beg to la": ‘befi ‘re yourv‘f-._ e

' honour the followmg few lmes for your klnd con51deratron and necessary '

: actlon

- The memorandum under reference came to me as a great shock and,

,surprlse masmuch as the allegatlons contamed therem has the effect of o

. undermmmg the mentonous servrces bemg rendered by me m the Department

over. the years The charge as framed agamst me is vague to the core of i 1t and_ '
'perverse and no reasonable man could have reached a conclusron for drawmg o
departmental proceedmgs agamst me basmg on such allegauons The |

-allegatlons as leveled agamst me pnma fame is the result of an nnproper-

_ exammatlon of the matter

| That the charge framed agamst me bemg based on the documents as
: lrsted under Anne\tne lll to the Mcmorandum under reference I had sought' "

- for the copies thereof Accordmgly, coples of the: same were furmshed to me

on 03.03.2009, V1de commumcatron bearmg No C&S. (FOR) MISC l/2006_{‘- e

'dated 06 01. 09 The c0p1es although barely leglble have been perused by me

P
: and I am hereby submlttmg my wrltten statement of defence in the matter
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That with regard to the issuance of the memorandum under reference I |

Vbasmg on the facts as exrstlng, would l1l<e to place the followmg objectrons'f

] touchmg upon the mamtamabthty of the charges framed agamst me vrde the o

[ContcatAdmmistatveToar]
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(l) ' That it is settled law that prror to issuance of a memorandum of

charge an 1ndependent and unbrased apphcatlon of mmd 1s called for on the

part of the drsc1plmary authortty to the 1nater1als and crrcumstances mvolved

for the purpose of arriving at any conclu51on for 1n1t1atron of a departmental

- proceedmg against an- employee The matertal as avallable on, record does not- .

even remotely connect me with the charges framed No reaso‘ an_fcould B

have basing on the sard materrals arrrved at a conclusron for drawl of".
departmental proceedmgs agamst me. The charges came to framed against me

mechamcally wrthout,there being any proper apprecratl»on of the facts involved,

@) - That‘ the charge framed against me" islvgroun‘ded are 'th.e_

allegatrons reﬂected m the purportcd complamts made in:the matter by Mr.

» ’Rongsenwatr Ao IFS, against me and the statements of hrs subordmates
’brought on record by h1m The allegatlons on the face of it are unsustamabl
~and the same nges rlse to an appr ehensron ofa calculated measure adopted on |
the part of sard Rongsenwau Ao IF S to mahgn my name and thereby clear the '
. .’ | way for h1m to be posted as PCCF Nagaland It is feared that the allegatlons as |
©now levelled agarnst me are nothmg but the creatlon of Mr. Rongsenwau Ao, '

~IFS after he had farled to see my ouster from the post of PCCF Nagaland due'

to Judxc1al mterventron in the matter

(3) | _ That the basrc premises of the charge levelled agamst me are the o

complaints lodged by Mr Rongsenwat1 Ao IFS along w1th the statements of
three ministerial employees brought jon’ record by h1m through his
communlcanon dated 19.01.06 and the purported dlsclosures made by the then ‘

PCCF Nagaland Mr Lolenmeren Ao, ll*S "lhe materlals as ava1lable on:-.-.._'

o e s e e wes o ol e Detlem o o e e —




{4 - n

3 4 1 2 acr 2@09
o @Z/ _gt Cuwahats Beneh
e LD T '-zmma

~ record dlscloses an unholy nexus between Mr Rongsenwatr Ao, IFS and Mr

" Lolenmeren Ao, IFS wrth a view to maltgn my name- and thereby secure the |

| '_post of PCCF Nagaland for Mr Rongsenwan Ao, IFS It is also feared that the |
| complamts as stated to have been preferred by M. Rongsenwatl Ao, IFS are |

all | back dated commumcattons made with the help- and assxstance of Mr

Lolenmucn Ao ll S and some clemcnts in the establlshmcnt f'tvormg Mr

. _Rongsenwatt Ao lIS

4) vv ‘ That had there been even an 1ota of truth behmd the allegatlons .

' levelled agamst me, grven the purported commumcatlons made in the matter '

it,;tét, "‘%rn “ﬁ“«‘*ﬁ@g‘ .

| o | between the authorltres as far back as 2004 I Would never have even been EE '

fconsxdered for my promotlon to the post of PCCF Nagaland by the same very

authorities who had purportedly raised doubts ‘about the genumeness of my " "

-ACR’s, It is stated that the ACR’s consrdered for my promotlon as PCCF

| Nagaland were found to be genume and basmg on: my merlt drsclosed therem I". '

: came to be recommended for promotlon as. PCCF

(5) | That the fact tlmt the chargje now levelled a;aamst me is clcculy
perverse is clear on a consrderatlon of the materlals avallable on record The
purported complamts and clarlﬁcatlons from the then PCCF Nagaland now - .
relied on in the matter agamst me, was stated to be avatlable on’ record as of

2004 and was stated to be in the know how of all. An exammatron of the -

.veracrty of the sard contentlon is relevant’ for understandlng the truth behmd ‘

}the sard allegatlons levelled agamst me. The Crvrl Servxces Board/ Screenmg .

: Commrttee con51dered my case for promotron to the cadre of PCCF Nagaland 3 ’-
in its meeting held on 23 02.06. The sald commlttec was constttuted wrth the ,

following persons;.

(A) SriP. Fahtemycn Ao, IAS Cuef

Secretary Nagaland S Chairman' o

(B) Sri Lalthara, IAS, AddL. Chief Secretary ~ :Member




(C) SriR. Binchilo Thong, IAS Commissionerh_ |
' And Seeretdry, Govt. of Nagaland Dept

ofForest Lcology, I:nv1ronment & Wlldllfe Member Secre_ta_r_y e

- (D) Sri Lolenmeren Ao, PCCF,‘ Na_galand:v'v" : Member " o

| The said selectlon committee in its | meetmg held in- the month of o
: February, 2006 on conmderatron of the ACRs of the ofﬁcers in the zone of . -
‘ consxderauon was. pleased to recommend my case for promotron as Prmcrpal ’
Chief Conservator of Forest Nagaland. On the - basrs of the said :
| recommendatlon I was v1de order dated lO 03 06, promoted and appomted as
Pr1n01pal Chlef Conservator of Forest, Nagaland It may . be mentroned here -

that the said selectlon commxttee had consxdered amongst others my ACRs -

for the peuod lrom 70@1 2004

Had there been any truth w1th regard to the allegatlon levelled now

agamst me and/ or as regards the complamts of Mr. Rongsenwah Ao IF S and/

" or the clarlﬁcatlon purportedly given on 03 11.04 by Mr Lolenmeren Ao, IF S,

| the minutes of the sald selectxon commrttee meetmg would have reﬂected the.‘
d1screpanc1es if any ex1st1ng in- my ACRs for the pertod 2001 to 2004 Mr |
~ Lolenmeren Ao, IFS who was. a part and parcel of the sa1d selectlon- oL

' V,v'commlttee had not ralsed any doubt with regard to. any’ 1neon51stency that- ..

mlght have ex1sted in my ACRs I on bemg found to be ellglble on merlt was ‘

| ‘reeommended by the sa1d commlttee tor appomtment as PCCF, Nagaland The _.? |

said posxtlon clearly belles the allegatlons now sought to- be levelled agamst.l S

‘me. The said posmon also brlngs to the forefront tte unholy nexus entered mto- -

by Mr., Rongsenwatl Ao, IFS, w1th Mr. Lolenmeren Ao, IFS, Wthh has led to

the present conSplracy agamst me. The whole obJectlve behmd the said

conspiracy is to keep me away trom the post of PCCF Nagaland and thereby _‘ '
» 'ensure that - Mr. Rongsenwau Ao IFS contmues as the PCCF Nagaland

B w1thout any hlndrance

- (6) 4 That glven the facts 1nvolved and the nature of the allegatlons

| ’}':levelled and the persons mvolved it is feared that the ACR’s now produced m .

CentralAdmmustrattve?nbunal - |
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vconnectlon with the present proceedmgs are not- my original ACR s 1or the .
'penod in questton and they are not the same ACRs as produced before the sardf '
.selectton commlttee and the Reportmg Ofﬁcers Column- in the ACRs now'.

- produced in connectxon with the present proceedmgs it seems 0 have been v. |
either tampered with or replaced by some vested 1nterest acting in the matter mf -
conivance with Mr. Rongsenwan Ao, with a view to malign my name and put L |
‘l'me under a cloud As such the documents sought to- ‘be relrcd upon in the‘ S
present proceedmgs are themselves not rchable The Documents as produced "

in connectlon with the present proceedmgs are - all false and fabrlcatcd -

documents , S : - N

(7); - That the materials rched upon for 1ssu1ng the memorandum under; .
“reterence are not at all tenable and the samc bcmg clouded should not have
| -been used to fac1htate the conspxracy 1n1t1ated agamst me by Mr Rongsenwan ) a
_Ao IFS The ACRs in question havmg bcen scrutmrzed by a hlgh power“i
B committee whlle constderlng my case for promotlon as PCCF my ACRs for - -’
the perlod 2001 - 2004 must be held to be . genume masmuch as no obJectlon o
thereof was raised by tle persons involved in the process ‘and the ACR’s now "

f produced in connectlon with the present proceedmgs it is doubted are not the»

same ACR’s whrch were there before the said selectlon commlttee

(8) o That the umehabthty of the. allegatrons contamed in the
‘complaints lodgcd by Mx Rongscnwau Ao, IFS, and thc purportcd .

clarification of Mr Lolenmeren Ao IFS exammed in the background of the
. steps taken while considering my case for promotlon as PCCF would have lald
to rest any doubt with regard to the allegatlons now levelled agalnst me. The :

-matter not havmg been examined from thls angle resulted in the 1ssuance of the

memorandum under reference

O That the above noted prehmmary ObjCCthI’lS may be closely.
perused by your honour and T may be granted _]USthe by droppmg ‘the

‘proceedmgs m1t1ated agamst me. A’ close exammanon of my aforementloned '

ObJGCthllS would reveal the hollowness ot the all eg,auons levelled doarnst me.

e T
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Wrthout preJud1ce to my objection Wlth regard to the ma1nta1nab1hty of |
the memorandum dated 17.11. 08 (under reference) I proceed to prefer my

reply to the charge as framed agamst me as under:

1 categ:,orlcally dcny (he /\xtlclc of chalgc as lramcd agamst me Vltl

_ ”Annexure —T1to the memomndum under 1cference

That I have already herein above demonstrated the perversxty of the”

- my ACRs 1nclud1ng the ACRs for the perrod from 2001 to 2004 I also deny
categorrcally state that beyond submrttmg the self apprarsal reports I had no }‘

inasmuch as I-was never involved in the sard process and my role was hmrted‘ )

to furmshrng as per requrrcmcnts of the Rules, my sell apprarsal report After

furnishing my self apptatsal report,. the ACR in qucstlon was submltted (g the o

- allegatrons formm0 the basrs of the charge levelled aoamst ‘me. I categorlcally' ’

| .deny that I had ever manlpulated and/ or in any manner tampered wrth any of S
- that I had typed out the reportmg officers remarks in any of my ACRs. I' 3

‘occasion to deal with my ACRs 1 do not know how my ACRs were proc 'sed -

Reportmg Utﬂccr and thereattcr the matter was dealt with by the authorrttes v

and I had no access to the ACRs L till recerpt of the documents furmshed to. 1ne1-"

_vrde communrcatron dated 06. 0109 in connectron w1th the present-'

proceedmgs was not in the know how of the gradmg and/ or remarks recorded‘_' L

same.

“The complamts as submrtted by Mr Rongsenwau Ao IFS more‘}v :

specrﬁcally the comphant dated 12.12.05, reveals that he had full access to my" |

me. The drsclosures made by Mr. Rongscnwau Ao IFS in hrs complamts |
more partrcularly the contention in hls complamt datcd 18 O 04 to- the eflect B

that “Makmo type wrltten entnes by hlmself in the columns requrres to be:'

it does not bear the official seal of thc deswnated Reportmg Authorlty” |

revea]s that in vrolatlon of Govt norms he was glven access to my ACRs

. in my ACRs. by the varrous authorrues mvolved in the process of ertlng thei__ o

, ACRs 1nasmuch as he has quoted in the S'lld comphant the gradmg recerved by "

'_ﬁlled in only by the Reportmg Authonty, M‘tmpul‘ltmg the Gradmg, Also

‘ whrch is shockmg The ACRs of an ofﬁcer are conﬁdentral documents and no- ’ ,b .
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| person can have access. to the same. Mr Rongsenwatr Ao IFS was’ never_
involved in the process of wrrtrno of my ACRs. and he was never the custodran‘
of the same. ‘As’ such it is not known as to how he could make posmve
V’ .'statements about the contents of my ACR. The nature of the statement made by.: - 1
“Mr. Rongsenwatr Ao,’ IFS in his complaints establ1shes the fact that the ‘
“allegatrons now levelled against me are the result of consprracy hatched by hrm .
and there is no truth behind the same. It 1s feared that Mr. Rongsenwatr Ao,
[FS may, have tampered with my ACRs after the selectton commrttee meetmg - |

dated 23. 02 06 inasmuch as it is clear that he had free access to my documents -

In this view of the matter, g1ven the seriousness thereof, rt is a fit case wherern

your honour: would be pleased to draw up departmental proceedmgs agamst

- Mr. Rongsenwatr Ao IFS and Mz. Lolenmeren Ao, IFS.

That thc ACRS for thc pcrrod from 01.04.01 to 31 03 02 and Ol 04 02 to

©31.03.03 was initiated by the reportmg offrcer m the manner prescubed and the
same was thereafter reviewed and accepted by the competent authorrtres The B
’ Vsrgnature of the Reporting Offrcer is now stated to be doubtful with further |

observation that the Reportmg Officer had not typed out the remarl\s contamed |

therein. The said allegations goes to the core of the said ACR but the same

‘cannot be accepted masmuch as in the selection committee meetrngs held for

the purpose of consrderatron of my case for promotion as PCCF my ACR for

. the year 01.04. 01 to 31 03 02 and 01.04.02 to 31.03.03 were consrdered and

cleared by none othcr than my thcn l(eportmg UIIICCI‘ Mr Lolcnmeren Ao |
IFS, who was a member of the selectron commrttee constrtuted for the purpose |

. The ACR for the. perrod 01 04 01 to- 3l 02.02° and 01. 04. 02 to 31.03. 03, now

forwarded to me vide the commumcatron dated 06.01. 09 has been alleged to

be a mampul ted one and the srg,nature therein of the Reportmg Offrcer has:

been contcnded to . be a forged one. The sa1d allcgatron not commg to the

forefront in the sard selection commrttee meetrng held on 23.02. 06 wherem the

said ACRs were examtned by Mr Lolenmeren Ao IFS 1 fear that my. orrgmal_'"
ACR has been replaced by some vested 1nterest My: sard susprcron gathers
. force from the contentions made by Mr. Rongsenwatl ‘Ao, IFS, in his .
| complarnts as 1ndrcated above and I fear that such replacement might have
- been made by or at the behest of Mr. Rongsenwatr Ao, IES and with a view to

cover up the 1llegalrty commrtted Mr Rongsenwatr Ao, IFS has establrshed an .

v
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unholy nexus with Mr. Lolenmeren Ao, IFS, who has -since,re’ti'red_ from

- service.

| ~In this. vievv of the matter, the- allegatIons leVelled'aga'i‘nst me wrth |
 regard to the ACR: for the period from 01: 04 01 to 31.03. 02 and 01 04 02 to |

31.03.03 is not sustamable and I should not be made to suffer on thls count

That with regard to my ACRs for the period from 0’1"04-03 to 31.03.04

~ the expert opmron wrth regard to the srgnature of the Reportmg Ofﬁcer

conforms that the srgnature is’ ot Mr. Lolenmeren Ao IFS Thrs bemg the

__.pOSllIOlI and havmg no access to the said /\CR and I being not in thc I\no\v ‘
' how as to when and how the same was wrttten and/ or the manner in Wthh 1t' -
- was written, " any 1ncon31stency therein cannot be_ attributed to me. The _
selection commlttee also corlsldered the sa1d ACR for the perrod 01 04. 03 to o
31.03. 04 in its - meetmg held on 23.02.06 and no. member mcludmg Mr o

_LoIenmeren Ao, IFS, reported about any mconsrstency It i is stated that given -

the consplracy hatched agarnst me by Mr. Rongsenwatl Ao, IFS and the facts

as existing, in the event any mampulatron is made therein no allegatron can be

Ievelled agamst me. Had there been any 1nconsxstency with regard to the report }."
vvof the reporting Ofﬁcer in my ACR’s the same would have been brought to. the':
: "hght in the said selectron commlttec meetmg and no such mconsrstency havmg
.been pointed out, my ACR for the pertod 01.04.034 to. 31.03704 must»
- n‘ecessarily be deemed to .b}e»»}proper and the present ACR _-prOjected is then:

clearly not my" original ACR ’considered by the said selection committe’e‘ In

this connection by, drawmg your honours attentlon to the statements of Mr.

Lolenmeren Ao IFS in hlS _purported commumcatlon dated 3.11.2004, w1th
regard to my ACR for the perlod 2003 -2004 whereln he has stated that he had B

. graded me as “Very Good” after carefully accessmg my Over all performance :

and the statement of Mr. Lolenmeren Ao IFS, that he never typed out his

‘remarks in any of the ACRs in question and the fact that hrs srgnature has been - -
found to be authentlc I would like to: state that even assummg that he had

‘given “Very Good” remark and hlS srgnatures being authenttc the type wrmng ‘

of his 1emarks eould not be demed by hnn In the event the fact that Mr.

Lolenmeren Ao 1IF S never type writes hls report is to be accepted then the

: ACR now forwarded vide-the commumcatton dated 06 01 09 cannot bc thc my» 3

a% Mi‘stt’iﬁf o w e o
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’orrgrnal ACR. It is to be ascertamed as to what has occasroned to my orlgmal' 2

“ACR. Such statements g0 to reveal the hollowness behmd the allegatrons_

levelled against me.

~In view of the above the allegatrons levelled agamst me of the purported |

“.mampulatlon and tempermg by me of my ACRs for the period from. 2001 to

2004 cannot bc sustamcd and in thc event thc ACRs that are now- available on

record demonstrate any mconsrstency the same cannot be attrrbuted to me and

_the same must necessauly have been done m furtherance of the consprracy =

indicated herein above. Had [ in any manner tampered with my ACRs in the

manner as alleged the same would have been reﬂected in the minutes of the.
selection commrttee meetmg dated 23.02. 06 Wherern my ‘then Reporting ;

Ofﬁcer Mr. Lolenmeren Ao, IFS was a member and who had exammed my

ACR for the purpose of accessmg my merrt for promotlon as PCCF Nagaland

: No such 1ncon51stency bemg pomted out it is clear that my ACR’s as produced‘ e '}

before the selectron commrttee drd not contain any mconsrstency, and the.'.

ACR’s now produced in connectron with the present proceedmgs are not the

ortgmal ACR’s as’ produced before the said selection committee. .

The purported statement of Mr. Lolcnmcren Ao, II“S that he never.-"

gives Outstandmg remarks to any oftrcer and that typed wrrtten portrons in my

ACRS for the year 2001 — 2002 were not written by him and his contentrons 3

wrth regard to my ACR for the year 2003 -2004 must now be v1ewed in the

-~ light of the fear expressed by me herein above of the conspxracy entered mto :
by Mr Lolenmeren Ao, IFS wrth Mr. Rongsenwat1 Ao, IFS The sard ,

contentrons of Mr. Lolenmeren Ao, IFS, if true would have been pomted out

by him during the course of the said selectton commrttee meetmg dated-

23.02.06 when my ACRs were before him. As’ such no credence can be grven
to the statements made by Mr. Lolenmeren Ao IFS. The statements of Mr.
Lolenmeren. Ao, . IFS also mdrcatcs that he 15 hand in - glove wrth M1

‘Rongsenwati ‘Ao, IFS and is’ actmo m 'the mattcr to further the mte1 est of Mr

- Rongsenwati Ao, IFS and any mampulatron and/ or t'unperrng done with my ,

,ACRs must have been done attcr the sard sclectron commrttee meetrng with his

' knowledge and actjve support

\
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That my ACRs for the period from 2001 to 2004 after the Reporting

Ofﬁcers remarks came to be recorded, were processcd for the remarks of the

’revrewmg and the accepting: ofﬁcers and therealter the ACRs attamed 1ts}
ﬁnahty and the said ACRs upon being consrdcred by the selectron commlttee o
in its meeting hcld on 23. 09 06 and no mconsrstcncy having bccn teported on

- such exammatron all allegatrons now levelled shou d be deemed to be perverse

~and wrthout any basrs The allegat1ons as have been now levelled agamst me

are all false and fabrlcated once and cannot be glven any credence

The statements of Shn KCPatton Smtr Kehouseno Smtr Elhs and\}'
Smti Temsunaro have come on record through Mr. Rongsenwat1 Ao IFS who
had purportedly exammed them on his own and submitted the statements to the’
authorities vide his communlcatton dated 19. ()l 06. The manner and method m""

whrch the statements have surfaced and the contents therem clearly pomt*_”

towards a calculated game played by Mr Rongsenwatr Ao IFS m furtherance

ot his conspiracy. The statcmcnt of Mr. C. Patton mal\es mterestmg readmg to" '

the extend that he has stated. that he was processing thc ACRs of all IFS

officers except mme 1f that be so; it is not known as to why th1s aspect of the

-matter was not brought to the notice of the competent authoutres in the_’_

’department This clearly reﬂects that Mr. C Patton made such statements as"

per d1rect10ns of Mr. Rongsenwatr Ao IFS.

- That the contentlons raised by the sald persons more partlcularly by___. o
Mr C. Patton. that he had never processed my ACR’ s are all on the face of i it s
perverse 1nasmuch as in the event my ACR was not processed in the ‘manner
, prescrrbed the same would never have been entextamed by my Rewewmg and
- Accepting Ofﬁcers My ACR’s having never been returned- by the Revrewmg
" and Acceptmg Ofﬁcers and they on entertammg my ACR’s In questlon havmgl'; '
..put then remarks thercm clcarly establrshes the fact that my ACR’S in question
were processed as per the Ofﬁclal procedure prescrrbed It is feared that in.
furtherance of the. conspxracy mdrcated above the necessary documents have E

~ been tampered with or destroyed and Mr C Patton is an active part1c1pant in.

the consplracy 1n1t1ated agamst me.

p e e e S i



In view of the contentrons as rarsed by aa-eﬁlre'r’emaove 7 the report of_ '

. the handwrrtmg expert cannot be grven any credence and the. same 1s requned; R

 tobe ignored.

1

" The respon31b1hty of proper mamtenance of ACR’s lies w1th the" '

“custodian thereof and the authorities empowered to wrrte remarks thereon In |

the event any 1nconsrstency exists in the ACRs that have attamed ﬁnahty, no

allegatron on this count could have been levelled agamst me. That with regard B

~to the allegatron that I had used cello tape in the note sheet of ﬁle No. FE- 3/ 5/
_.88 where I had written “should be March” was neccssrtated for the purpose of

preventmo tempumg of notc sheets. lhc “extract_of the note sheet was
: furnrshed to me would reveal that [ had on 07. 02 07 drrected for constrtutron of

R panel - of CCEF’s and CF’s for consrderatron of the matter rnvolved The

commrttee SO formed m terms of my note dated 07. 02 07 submrtted its e

" recommendations purportedly on 05 02 07, 1 e. even before 1 had drrected for";;;i:f], S |
such action. It is in this context that when the file was put up to'me  on _

“ 106.03.07, [ had wrttten that the date should be under stood as 5 of March 2007 .

~ and not 5® of February, 2007. To mamtam the propriety in processmg in .

ofﬁcral matters and to prevent any tempermg wrth the dates by any person I '

“had instructed my staff to use tranSparent cello tape to cover the portion in |

:_questron It is in thls connection that I had vide my note dated 06. 03 07 . |

directed for a fresh srttrng of the panel constltuted for consrderatron of the /

g ‘matter rnvolved afresh. Accordmgly, the actron on my part : as narrated above

- does not reveal any ulterior’ motive 1ather the same retlects my concern for

 proper processing of official files.

The memorandum of charge issued agamst me has the effect of

Al

undermining the merrtorrous services berng rendered by me over the years in
the Department. The charges on the face of it bemg perverse and havmg been o

leveled agamst me wrthout any apphcatron of mmd the 'same cannot be o

sustamed

: ln view of the above it is most respectfully prayed that Your Honour |

would be pleased to dispassionately- consrder the- contentrons as raised by me .

o herein above and also examine the connected rccords and be pleased to drop E

e TR e



the charges - framed agamst me v1de the show cause under reference ;o
- exonerating me from the same and remstate me in my servrce by revokmg my' :
. Vorder of suspensmn and by regularising the perlod of my suspensron as: on duty R

~ forall purposes mcludmg drawl of salarles etc

Should Your Honour be pleased toaccede to ‘my prayer‘ and thereby =
- protect me from mal’rcxous proceedm&,s 1 shall remain bound to Your Honour

in deep Eratrtude

T'hanking.you _ ) . . e
L - "Your_s .fai.th'ful"ly

.

- M&m | | D.r':.C L d%e‘fglégv 7
1 w DCT '2909 ‘\  PCCF, Nagaland (U/S).
(. 5 quats Bencn {‘ |
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#
- Please e{ie;le to ex No C 5 Lf fV\) //Vfl“'— // Datcd % V/ )&’ Q'Oo"
. issued by .. ( ,« 5:» Mo Qﬂ“@’ . Naalond,,

- appointing me as. nq mﬂg auth rlty for holding ‘an ot l' mqu‘yihto‘th‘e
*" charges framed against you, a copy of Wh]Ch has been endorsed to you

o o
1o I shall ho]d the pl cllmmaly healmg ot the case on (Q . v‘éy ﬂ

at the C hamher of Tribunal Vlgﬂauce C ommlssmn whmh alé helc,by.' o !
required to attend. o

2 »The Presenting Oﬁlcer 1S also being. asked to attend the heaung along L
with all. the relevant fSCOFdQ . o

(OS]

Please note that if you fail to appeal at the appomtcd ume and place I': R
P sha]l proceed ex—patte :

4. YOu are a]so i‘eq’ucsted (0 intimate the .name, __deSigna’t.ioI.1 and address

- of the government servant who will be assisting you. 1f you have been
allowed the assistance of a legal practitioner, a copy of the pel mission .
'acco;dpd bv 1he Dzs\,m]maw ‘uthontv nay please be seiif, R
S : L | o {Ge niral Admmc emtweﬁibuna! 3
5.  Please acknowiedg,e’receipt' | o k) 'ﬁ'ia 519”? i‘“‘m AT ﬁ
| ' o ’:.x,css RCB A O 77"0‘7 . Yours faithfully, R | 2 UCT 2009

. . , . - ,th..--bby“" ’ o T

Exocutorsmvcd and 1¢ @%r (5 HUKATO SwWu T
"hccaxhc» %\o\Kx' ?f«)\ TDP. ,
o _ cend Vlgllance Commmsmn

- ¢
Guw&haia uench !
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- Copy to, .

1. ‘Shri. ’VIKHOZO VITSU Presenting ~ Officer for information. and -

' " necessary action. He'is lequested to attend the enquiry at the: tlme
date and venue memloned above with all the 1e]evcmt 1w01ds

-F on&axded to the . c /\g) j) S ‘K)}UNV/

for causing service and return on before the above <a1d date fwed

w%m(&o bz «m -..
' o
I‘RIBUNAL FOR DISCIPLINARY mmmp& HUKATO SWU ) AAuo mQ”
© VIGHLANCE: commssmw | THP |

NAGM.AND KOHIMA \hgﬂ'mcc Commlssmn
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| mgwmﬂammm m%mwﬂm OF FORE BSTS "

Nagaland : Kohima - C ”,ff‘ Yoo
_ Pmne No. @’WG«‘Z{ 24362 ’

Ref. NOwworsionsevnssiasivn | | S 2
No. Misc T . Dated Kohxmathe24"'July,2009 '

’ CentralAdmmw’atxve?’nbunai = |

" The Tr1bunal for Disciplinary Proceedmgs (T D.P. ) - WFF A

Vigilance Commission » _
Nagaland: Kohima - S ] 2 UFT ?009
Guw'mah Bennh ‘

p 'n-'“‘) I d‘ q‘”d
SUB: YOUR ‘NOTICE OF PRELIMINARY HEARING’ K s

' ' ‘_ Ref: Bearing (Stamped on Iettei ) Process Regd. No 1 54/2009 dated 01/07/09

. Dear Sir,

‘ . - I 1ecelved your above referred ‘Notice for Prehmmary Heaung today, the
’ 24" July, 2009, and would like to inform you that in respect of the same matter, the
‘matter is sub JudICB before the Central Admmlstratlve Tribunal, Guwahati. As such .
2 the copy of. referred Government Order No-Czys (FOR)/MISC-01/06 dated 18"
.  December, 2008 has not been served to me tilldate. As such a copy of the referred
" “Government Order No Czys (FOR)/Mlsc 01/06 dated 18" December, 2008 may' »
~ kindly be served to me and further inquiry may be kept in abeyance tlll the mattel 1s' S
 decided by the Cenual Administrative Trxbunal Guwahat1 . R

Th'ankmg you,
Yours faithfully,
i N L (DR CL. GOEL)
N EAN R C .

ey T w«w o b e b gy
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OFFICE OF THE TRIBUNAT-FOR DISCIPTINARS PROCE’EDINCS N

VIGILAN CE COMMISSION

RefTRL/B2000 . Dated mhuna the 28”‘ July2009' et

v ' Proceedmgs aoalnst Dr. C.L. Goel _
IFS. P1 mcnpal Chief Conservator of Forest (U/S)

Seen the 1ep1esentat10n made by the dehnquent officer that: -

(1) The pzesent matter. would be sub judiced as the matter is pendmo before |

CAT Guahati. -

- (2) That the Govemment 01de1 No (FOR)/MISC 01/06 dated 18th Dec.2008
has not been served on the delinquent officer t111 date and that he should be

furnished with a copy of the same
(3) That the present 1nqu1ry maybe kept pendmg till the matter is de01ded by
_the CAT, Guahat1 :

- The Inqun’y Ofﬁce1 and the p1esentmg Ofﬁce1 have con51d1ed the_n
representation made by the dehnquent officer and have come to the

: followmo conclusmns

The matter may be pendmg bef01e CAT Guahat1 howeve1 the p1 esent B
inquiry -set up by the state government under whom the delinquent
government servent serves has not been stayed by a superior court nor-the
~ CAT. The matter being only an inquiry and not a Jud101al trial the questlon' :

that it would be sub ]udlced may not arise.

‘The order No. (FOR) MISC-01/06 _ dated 18" Dec 2008 maybe; S

. furmshed to the dehnquent officer as prayed for.

The prayer of the dehnquent officer to stay. the inquiry tlll the matter

'is disposed in the CAT Guahati- cannot be considered under he_»' o
: cncumstances unless the pet1t10ne1 furnishes the mquny ofhcel W1th a

| 'specnﬁc order.
Reﬁx the matter for 10" of August 2009 for p1ehmma1 y hea1 mg

' ramlsh a copy of the 01dew of the cha1 0ed ofhcer

:"u_/g'/ o I | _lg/c:xﬁ

@ " (S.HUKATO SWU)
B‘lbunaﬁ For Dlsc1plmaly ]Proceedlmos

o a}vtwaam

@«m«w%%
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E Nagaland : Komma (deﬂ%/bbnhﬁﬂ)
Phone No. 0370 2224362 '

CeniralAdmmvsﬁmﬁvﬂr&hmaﬁ T R
W%WW , I.)nn'.SA;/.}.‘?MH.?OQH_

"To, v : R
e 1207 s
‘The Chief Secretary,
Government of Nagaland, Guwahata B@nch
“Kohima,

- Nagaland (Dlsc1plmmy Authority). '

EFIE A

© Re: 1. Departmental Ploceedmﬁ in connection with the Memomndum of Chdl ges No
- C&S (FOR) MISC-1/2006 dated 17.11.08.

2. Notice for preliminary hearing dated nil issucd by the State Vlbll mee:
Commission {beari ing (stamped-on letter) Process Regd. No. 154/2009-dated.0 1/07/09]. -

Sub:’ Px ayer f01 engaging leO'll Ppractitioner as Defense Assxst‘mt in the pendmg
dep‘lrtmental proceedmg :

Sir,
1 was 1ssued with the Memorandum of Chalges No. C&S (FOR) MISC 1/7006
dated 17.11.08. The charge sheet contains serious allegat1ons against me for tampeung of 7 :
- records, forgery and/ox mampulatlon of official documems The allegatlons are of senous' |
' nature bearmg elements of penal offences. Thelefore in view of the nature of allegatlons L
- made against me, I ma) oe allowed - the asblstuncc ofa legal pIaCllllOllel ‘who will act as

' my Defense Assxslant in the pendm[D depaxtmemal ploceedmg
Thanking You,

~ Yours faithful_ly; :

* Dated: os,“‘ August, 2009 -

/S/ ’ e

- Slesogion
(Dr. C-_L.Goel)‘ 5




From Dr.C.L. Goel IFS
“PCCF (under suspensnon)
Nagaland Kohnna

.To,

- Shri S. llul\ato Swu ¢ : : :
- Tribunal Ior D1sc1plmcuy I’loccedlng e ’ﬁmm Amﬂms‘wﬁm’e.ﬁfﬂm@ﬁlg -
o8 RIRA BRIy :

Vrgrlan_ce Commission e oy

Nagaland, Kohima. | 1 2/ (DE'}T Q@@Q”

TRe A

2. The Chief Secretary, : Gunanai‘ Bonch ¥ hE
NP | 1 mm’ta e
Government of Nagaland., . : P ! :

‘Kohima, Nagaland.

In re: —NO}‘tivce for preliminary hearing dated nil [bearing (stamped on the letter) Process Regd. '»

No. 154/2009 dated 01/07/09] served to me on 24™ July, 2009.°

5 S_il‘,.

I am in recelpt of your aforcmentroned notlce for prehmmaly hearrng in the

pending chscnphnary proceedlmD which was 1nlt1ated by 1 1ssu1ng Memorandum of Charges“

‘ dated 17 11.08.

2. | That after recewmg the Memorandum of Charges dated 17 11 08; I submitted my'
written statement of defense dated 12. 03.09 denymg the charges I also moved Orrgmal;
Apphcatlon No. 03/09 before the Hon’ble Central Admmlstratrve Tr1buna1 Guwahatl for
quashmg the order placmg me under suspension. It is per‘nnent to mentlon that in. the‘
proceedmb pendmg before the Hon’ble Tribunal in Ouglnal Apphcatron No. 03/09 the
Hon’ble Tribunal by its order dated 28.01.09 asked for the records from- the ofﬁcral 1
respondents. These 1ecords are of ;Drmt srg,nlhcancc as their contents are’ hkely to

demonstrate my innocence in the matter. If these records are produced before thc Hon ble

.lubunal the same “would hl\cly to disclose ‘that the allegatlons madc agamst me in. o
vMemorandum of Charges dated 17.11.08 are false and there- is manipulation and

‘ tampenng of records by some interested persons to falsely 1mphcate me,rn_-the'case. ;

3. That till date the Competcnt authorlty of  Government of Nagaland has not‘ B

_ produccd the atorementroned records betore the Hon ble Irrbunal Guwahatl Bench Itis

not understood as to ‘why the authorities are shylng away from producmg the 1ecordsi

called for by the Hon’ble lubunal




~of the files and the purpose for wh}ch they are lelevant aie bwcn below '

) VG"overnment File NO. C&S (FOR) MISC-1/2006

S AR ._:_'43tmtrat'Adm:m tmtw}f?““ o
T 12OCT?@09
< o o _ o CUW% 2;1.( Pench
_ _ ' o qaide l” ¥
4. - That apart from the recotds mentioned above whrch have been called for by the

| :-Hon ble T nbunal I 1equne access to the followmg files for prepalatron of my defense L

These ﬁles are lnghly relevant for provmg my innocence and also tor demonstrate the
" mampulatron and t'tmpenng of records. f01 makmg out a false case agamst me Unless 1

am allowed to mspect and tal\c notcs/ Photostat llom the” lollowm;D files it wnll be

-wellmgh 1mpossrble for me to prepare my defense and safcguaxd my 1nte1est The detarls B

coPY

- by accessmg tlns lrlc -1 wish to know about the entire-procedure of my P

- order. of suspeltslon and lmtlatron of depa1 tmental proceedmg
i) 'G»ovex-"nm'ent'Filc N‘o'FOR‘-'17/82 and PCCF Office File N'd.-;r/7_/2_094

_ -havmg conﬁdentlal letters No FOR l7/82 dated 006. 10 2004 & FOR 17/82 _
‘ dated 01. 11 2004 purportedly causmg 1ssuance of conﬁdentral letter No FE 1/7/ | R
2004/8261 dated 03Id November 2004 wherem the Reportmg Ofﬁcer of the " O
| 'appllcant has stated regardmo the ACRs ol 2001 2002 and 2002 2003 Tlns file 15 o
_ requned by the apphcant as because ‘the Reportmg ofﬁcer has commented in the;_',
'. "absence of the back up copy of the ACRs [ cannot exactly say about the year' _':
2001 2002 to 2002 2003” and the apphcant feels that the authorrtres have drawn '
) '1nfe1ence of this statement as demal by Reportmg Ofﬁcer 51gn1ng the ACRS of_‘ -
2001-2002 & 2002 2003, | U

-(ili.‘)‘Govermn:ent F-ne_fN'o FQR'—Estt-S/94?IFS |

: - havmg Notlilcatron No FOR- Lstt 5/94- II“S dated 03"' l“cbruary 2005
"vpromotmg Dr. C.L. Goel rrs (NG 77) to1 the post of Addmonal Prmcxpal Chref-_ o
- '_Consewator of Forests 1n the scale of Rs 22 400 525- 24 500/- . Co |

l
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~ (iv) Government File No FOR-‘—Estt-_ZS/ZOOS '

I -havmg Notlﬁcatron No FOR-Estt- 25/2005 dated 10“‘ March 2006
_ 'promotlng Dr. C.L.Goel, IFS (NG 77) to the post of Pr1nc1pal Chref Conservator
' ofForests in the scale ofRs 24 050 650- 26 OOO/- P. M o ’ ?

' (v)_P_CCF Office Fdile' No FE-]/9/8.7(inc‘lv‘uding part_ﬁle/ﬁles_) Lo

—contarnmg PCCI S conhdentral letter No FE- 1/9/87(Pt)/6098 dated 07‘h

September 2007.

(vi) PCCF Office File/Files

- havmg correspondence of" taklng over of charge by Shr1 N Lolenmeren
Ao, lTS(Retd)as | ’ BRI
| (1) CCF-cum-DDO O/o the PCCF,
(2) Addl PCCF -cum- DDO O/o the PCCF and _v
(3)PCCF Nagalanu Kohima -
and contammg aforementroned takmg over charge certrﬁcates as well as.
“ specimen signature coples which were sent to the Treasury (South Kohnna) and -

" the Bank (SBI Lerle Branch Kohlma) for t1nanc1al transactrons Wthh I requrre S

for slg,nuturc vcullcatlon

’(vii) PCCF Ofﬁcc ]ssuc Re;’lSlCl, and Peon Book carrymg DAK for

’_Commlssmner & Secretary/ Prmcxpal Secretary (Fonests), both the

Documents for the perlod w.e. f 01* January 2002 to 31* December 2006

—showm;a/huvmg, all lcltus ongmalcd lrom thc office 01 thc lecnpal Chlcf .
Conservator of Forests -and dehvered to and recelved by Commlssmner &

o Secretary/ Prmcrpal Secretary (l orcsts) Govemment ot Nagaland tor thc peuod*"

: espec1ally W1th effect from 0 lSl January 2002 to 31 December 2006
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" (viii) PCCF Office Works Distribution file including Office Order’s Register:

-having/showing distribution of olfice works orders/assigniment ol works

orders made and issued from time to time in the office of the PCCIF, N
Kohima right from 01* January 1997 till date.

agaland,

(ix) Vigilance Commission Documents: .

-all the relevant documents of the vigilance commission since the initiation

of departmental proceeding against me.

5. That apart from the above it m

2009, 1 have made a request for granting me permission to engage a lawyer as my

Defense Assistant. I am yel to receive a response to my request of engaging a lawyer as

my Defense Assistant, It is noteworthy that I made this request in response to the letter of

Enquiry Officer dated nil [bearing (stamped on the letter) Process Regd. No. 154/2009

dated 01/07/09] which was served to me on 24" July, 2009 by the concerned authority.

0. Therefore, in view of thg‘ above my purlicipati?gﬂin preliminary hearing will not
. L LRI 1R EARY E¥1

serve any useful purpose. !‘tmgyﬂgt be out of place to submit here that the purpose of

preliminary hearing at this stage of departmental proceeding is like putting a carl before
. /

the hosse. Preliminary hearing ought to have been held before lraming of charge to come

to a conclusion that formal inquiry in the present case is warranted.

7. That after issuing the Memorandum of Charges dated 17.11.08 which has resulted

in the commencement of departmental proceeding it is strange 1o speak o) holding
“preliminary hearing?.

Be that as it may, my prayer for engaging a lawyer as my Defense Assistant may

kindly be considered expeditiously along with providing me an opporluni(y to inspect and

take notes of the documents mentioned above. Unless the same is done my participation .

in the enquiry proceeding will not be possible, '

Thunking You,

Yours faithfully,

ay be kindly noted that by letter dated 05™ August T

. " Q“)
Dated: Kohima, the 07" August 2009 (% ' @MNM\ q"&‘(\;/(( :
. Pdrro |

;
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Ref: TRL/8/2009‘

EXTRACT C()PY OF THF ORDTR PASSED BY
TRIBUNAL FOR DISCIPLINARY PROCLEDINGS
’ VIGILANCE COMMISSION e '

Proceedmos ‘mamst Dr C L Goel -
’ ll*b Prmupal Chief Conser vator of Foncst (U/S)

- 'Ch“alged Officer Dr. CL. Goel, IFS PCCF (U/S) Kohima appears‘_fr )
| '-'_befoxethe 1nquny and has. submltted that: - _

(1) He be . allowed to inspect nine files of the tmest department and take' A
" notes and also to- ¢ 1cqunc l’hotostat copy of 1elevant papels 1equned f01 h1s R
preparation of the 1 1nquuy : : .

- (2) He be- furnished thh a copy of the 01de1 of the govemmcnt s
~-appointment of the Inquiry Officer. : o

(3) He be allowed to engage a lawyer loi the 1nquny

* The chalged ofﬁcel S playus are exammed and after du_e:

cons1deratlon of the matter thc TD.P.is pleased to rule that ’

L ‘ lhe chalged ottlccl maybe p1ev1l1ged to inspect, take notes and-also. - e
~ acquire photo copies of the documents which is 1elevant for the pleparatlon \
- ofhis defense (on payment) : : '

On the second issue the char gcd olllcel has been lu1nlshcd w1th tl

o 'same whlch is duely acknowledged by hnn

- On the: thnd issue, 1t remains the legal right. of the pet1t10ne1 to be

The pet1tlone1/chalged officer has -also played that 60 days tlme_'

maybe gr anted- to him to cotlect all the materials required by him to- defend

Extract copy of this 01de1 be fulnlshed to the concerned depaxtment‘

that the charged officer maybe allowed to examine, inspect and obtain’ photo-.

(s HUKAlro SWO

' D‘ated: 'Kohlma the 1 O[h':‘Augu'st 2009 -

coples of the 1elevant dOCJments requlred for his defense (For the sake of - o

' f s m&mﬁwmlw&mﬁmﬂ’mmﬁi
! X J’WW

t"

 ANNEXURE: /¢

| _aSSISted by a lawyex whcther any Court or lnqu1ry Ofﬁcer 1ules to that effect - o
or not ‘ _ v . :

Lu\

PR SOEN SURP DA S S RO

his case, and engage a lawyer. The prayer is allowed. Fix the matter. f01 the v
: _V"p1el1mma1y heanng 60 days ﬁom the day ofthe passmg of tl’llS 01de1 '



- 0" ANNEXURE: 17
" PRINCIPAL CHIEF CONSERVATOR OF FORESTS

Nagaland : Kohima (UysJ
Phone No. 0370-2224362

' ~ No: - IR o ’ i Dated: Kohima the 18™ August, 2009 S

 The Chief Secretary ~ {Central Administrative Tnal]

“Government of Nagaland, R iR (e
.Ko'hima_' ' ' ‘ T e

In re: -Proceedings against Dr. C. L. Goel, IFS, PCCF (usy ¢ i o L

Ref: - Tribunal No. TRL/8/2009 dated 10" August2009 Guwahati Bench .

Sir, S : ‘ - » » ﬁ S

In reference to the above, I urge-your honour to take appropriate action in
terms of order Ref: TRL/8/2009 dated 10" August 2009 [received by me on 12"
August 2009] passed by the Tribunal For Disciplinary Proceedings, Vigilance .
Commission, Kohima wherein I have been “allowed to examine, inspect and obtain .

photocopies of the relevant documents required for his defense.” -

It is therefore requested that direction may be issued to the ~concerned o
officials to fix date, time & place so as to enable me to take Photostat copies-and /

- or notes from the concerned files in order to prepare my defense.
‘In anticipation of expedit_io'uS action,
~ Thanking you,
Yours faithfully,
o y (DR.C.L. GOEL)
Copyto: o L .

~ Shri S. Hukato Swu, Tribunal For Disciplinary Proceédings, Vigilance
Co_mm.ission, Na‘galand, Kohima for information. IR o

(DR. %31% GOEL)




NOTICE

Date: 12th of October, 2009.

From,
" RJ.Das,

Advocate.

To,

\1‘1 dvocatey OCT 2009 \\x ‘

N

Government of Nagaland.

ETgsenwati Ao(Respondent 5)

O.A.03/2009

Dr.C.L.Goel
-Vs-

UOI & ORS.

Sir,

Please receive herewith a copy of the rejoinder against the written

statement of respondent 2, 3 & 4 in the above-mentioned Original Application.

filed before this Hon'ble Tribunal. Kindly acknowledge the receipt thereof.

Thanking you.
Received by- : Yours faithfully,
(RJ.Das)
Advocate.

» D) L Lhatanssy
/3/[9409« .

g wndw fodee 5 wurk @ COW XLH\& V‘j“'}\dm Un tnnecham
1o Y @bovt tmeakionsd OB do |
. 1. BWM Aokubmll/ ‘aov\”- Q)No\sd,mk
2. Coumardh {)O’L ')’wpw’ Nas-$ '
“PMOZK
jrofes

g



y - A -1DEC‘Z£/@9 °
@ _ {6’2, | % \\\A
: - @Guwahati Bench

413

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
Guwahati Bench -

0.A. No. 03 /2009

Between
Dr.C.L.Goel,
............... APPLICANT
-AND-
Union of India & Ors
............... RESPONDENTS
INDEX
+ SLNO. PARTICULARS ' PAGE NOS.
1. Additional Statements of facts ~ ---——---—-- - 1-6
2. Verification @ 00@=mm————e—- 6
3. Annexurel8  mmemeeeee—- 7-8

(Copy of the letter of the Ministry of Environment & Forests,
Government of India dated 17.06.09) .

4. Annexure19 0 =emmm—meee 9
(Copy of the letter issued by the Government of Nagaland,
Department of Forests, Ecology & Wildlife dated 17.11.09)

5. Annexure 20 S 10
‘ (Copy of the application dated 31.10.09)

6. Annexure 21 Colly  -mmmemmee- 11-12
(Copies of the two undated summons/letters issued by the
Inquiry Authority)

| o | Filed by:
W."AMW - (J- ¥
M \\‘l/l e . . . AdVOCate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL & '\«
JWAHATI BENCH :: GUWAHATI | I
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T
In O.A. No. 3 /2009
“\
J
L
Dr. C. L. Goel S
APPLICANT 5
-Versus- 39
N
Union of India & Ors . 6’
| RESPONDENTS

ADDITIONAL STATEMENTS OF FACTS BY THE APPLICANT

I, Dr. C. L. Goel, S/o R. C. Goel, aged about 55 years,
Resident of Forest Colony, Kohima, Nagaland, do hereby

solemnly affirm and state as follows:

1. That during the pendency of the Original Application
certain developments having a bearing on the case have come to
the knowledge of the applicant. In order to bring these facts
on record the applicant is filing the instant additioral

statements of facts for securing the ends of justice.

2, THat the applicant had preferred an appeal dated 12.12.08
under Rule i6vof the All India Services (Discipline & Appeal)
Rules, 1969 to the Central Government against the order of his
suspension dated 17.11.08. It was learnt by the applicant trat

the Central Government on receipt of the appeal wrote to the
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State Government vide letter of the Ministry of Environment &
Forests dated 10.06.09 to furnish its comments on each para of
the appeal along with a brief background note and relevant
authenticated casé records in order to enable the Central
Government to examine the matter and take a decision on the
applicant’s appeal. However, the State Government did not give

any response to the Central Government.

3. That thereafter the Government of 1India, Ministry of
Environment & Forests wrote one more letter dated 17.06.09 to
the Chief Secretary, Government of Nagaland, seeking relevant
informatioﬁ pertaining to the‘case of the applicant along with
necessary departmental records. In its letter dated 17.06.09
the Ministry of Environment and Forests referred to its
earlier letter dated 10.06.09 wherein State Government was
asked to furnish its comments on each para of the appeal of
the applicant along with a brief background note and relevant
authenticated case records. Despite the receipt of the

aforementioned two letters of the Central Government, the

+ State Government continued to sit over the matter and did not

furnish any information or records of the applicant’s case to
the Central Government.
A copy of the letter of the Ministry of
Environment & Forests, Government of India
dated 17.06.09 is annexed herewith and

marked as ANNEXURE: 18

4. That the state Government is not rendering any

cooperation to the Central Government in the case of the

&

CLGOo&L)
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applicant. Due to non-cooperative attitude of the State
Government, the Central Government is not in a position to
decide the statutory appeal of the applicant against the order
<N
_ _ ~J
of his suspension. W
Q
A
-0
5. That under the law the Central Government 1is legally 1 dJ

ot

(R

obliged to consider the applicant’s statutory appeal against
the order of his suspension after consultation with the Union
Public Service Commission. Unless the State Government
furnishes the relevant information and the departmental
records relating to the case of the applicant, the Central
Government will not be able to hold any effective consultation
with Union Public Service Commission leading to non-dispcsal

of the statutory appeal of the applicant.

6. That the State Government has violated the mandate of
Rule 3 (6) (a) of the All India Services (Discipline & Appeal)
Rules, 1969 by not furnishing to the Central Government the
detailed report of the applicant’s case within the stipulated

period.

7. That the order of applicant’s suspension dated 17.11.08

<

e

has also not been extended by passing any fresh 0{235. The

J——

applicant has also not received any order extending the period
of his suspension beyond ninety days. Moreover the order of

applicant’s suspension has neither been examined by a Review

Committee nor has it been reviewed by a competent authority on

*/’ ——
[ el

the recommendation of a concerned Review Committee. Hence, in

the case of the applicant there has been a violation of Rule 3
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(8) (a), (b), (c) & (d) of the All India Services (Discipline &

Appeal) Rules, 1969.

8. That the applicant filed his rejoinder in the pending

Original Application on 12.10.09. In his rejoinder it was

specifically'stated by the applicant that despite the demands ;EET

made by the applicant and inspite of the order of the Inquiry

Authority dated 10.08.09 the applicant was not supplied with

oo a————— sl e c-—i

the copies of the documents sought for by him for his defence

——

——— .

C—_—-———'—""-'“
in the departmental proceeding nor an opportunity was provided
to him to examine, inspect and obtain photocopies of the

relevant documents required for his defence.

9. Thaf on receiving the copy of the applicant’s rejoinder
the official respondents became wiser and in order to save its
face, the Government of Nagaland, Department of Forests,
Ecology & Wildlife issued letter dated 17.11.09 stating that
the applicant has so far nor approached the Department of
Forests, Ecology & Wildlife nor the office of the Principal
Chievaonservator of Forests to inspect the files and records
inspite of the Vigilance Commission’s order dated 10.08.09
which enabled him to inspect the files and records. It was
further written in the letter that “ vYou are therefore
reminded that the files and records of this Office and the
P.C.C.f Office are available for your inspection during
regular office hours under the terms & condition stipulated py
the Vigilance Commiséion”

A copy of the letter issued by the

Government of Nagaland, Department of

Forests, Ecology & Wildlife dated 17.11.09

.

v

197~

c..L. GOEL)
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is annexed herewith and = marked as

ANNEXURE: 19

10. That the aforementioned letter 1is an exercise by the
Government of Nagaland, Department of Forests, Ecology &

Wildlife to cover-up its acts of omission and commission.

LGOE L)

[

There is no question of reminding the applicant about the

availability of the files and records in the office of the

53

Department of Forests, Ecology & Wildlife and the office of
the Principal Chief Conservator of Forests for inspection of
the applicant during regular office hours as no such letter
was ever written to him earlier nor any information of such

nature was ever communicated to him in any form.

11. That on 31.10.09 the applicant submitted an application
to the Chief Secretary, Government of Nagaland (which was
received by the Chief Seéretary personally) for permission to
leave headquarter due to critical illness of his wife who 1is
living in Dehradun. In the application the applicant prayed
for leave with effect from 01.11.09 to 11.11.08. The
aforementioned application was ;ecéived by the Chief Secretary
in his individual capécity on the evening of 31.10.09. Tne
applicant left for Dehradun on 01.11.09 from where he sent a
telegram seeking extension of his leave. The applicant would
be reporting to his headquarter at Kohima on 28.11.09. The
aforementioned letter dated 17.11.09 was sent to the applicant
at his residential address at Kohima from where it was sent to
him at Dehradun. Be that as it may on reaching his head office
at Kohima on 28.11.09 the applicant will now go to the

- concerned offices for inspection of the relevant files and
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records for preparing his defence in-the pending departmental
proceediﬁg. |
Aicopy of the application dated 31.10.09
is annexed herewith and- marked - as

ANNEXURE: 20

12. That during the period of applicant’s absence from his
headquarter the Inquiry Authority  issued two undated
summons/letters asking the épplicant to be present either in

person or through pleader for the departmental proceeding on

11.11.09 and 20.11.09 respectively. The aforementioned undated

letters demonstrate the knee jerk reaction of the official
respondents to the contents of the rejoinder filed by the
apblicant wherein delay in conducting departmental proceeding
has been attributed to the official respondents. | |
Copies of thevtwo undated summons/letters

issued by the Inquiry Authority is annexed

herewith and marked as ANNEXURE: 21 Colly

"~ 13. That this additional statement of facts is filed bonafide

" for securing the ends of justice.

VERIFICATION

That the statements made in this additional

statement of facts from para 1, 4, 5, 6, 7, 10 & 11 are true

.to my knowledge and those made in para 2, 3, 8, 9 & 12 beiang

matters of records. are true to .my information derived

therefrom and I have not suppresséd'any material facts.

I sign this verification on this 2}?“‘_day of November
2009.

193
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CONFIDENTIAL
BY SPEED POST

No. 14011/03/2009-AVU
Government of India
~Ministry of Environment and Forests

ParyaVaran Bhawan, CGO complex,
Lodhi Road,New Delhi - 110003.

' Dated, the)7lune, 2009
To - v ' .

The Chief Secretary,

Govt. of Nagaland,

Department of Forests, Ecology, Environment & Wildlife,
Kohima. ’

Subject:  0.AN0.3/2009 filed by Dr. C. L. Goel, IFS,(NL:77) against his Suspénsion
order dated 17.

11.2008 issued by Government of Nagaland.
Sir, ' '

I am directed to say-that Dr. C. L. Goel, IFS, (NL:77) has filed an O.A
N0.3/2009 before the Central Administrative Tribunal, Nagaland Bench, Nagaland ,
praying inter-alia for 12 direction to set aside and quash his suspension order dated
17.11.2008 issued by+Govt. of Nagaland. The Hon'ble Tribunal vide its interim order
dated 28.01.2009 in the aforesaid. O.A, directed that during the pendency of the case
the Respondents shall remain free to pass order on the representation of Dr.C.L.Goe|

dated 12.12.2008 and Respondents should produce the records. We have not received
copy of this order neither from your side nor from the Appellant. »

2. In this connection’it is stated that tie Appeal dated 12.12.2008 of Dr. C.
has been received in this Ministry. State Government has hee
comments on each para of the A
relevant authenticated case r

dated 10" June, 2009 (copy enclosed for ready reference) for examining the matter
and taking a decision on the appeal of Dr. C.L.Goel. The case will be processed only
after receipt of the requisite documents/information and consultation with Union
Public Service Commission will also Lo required. UPSC takes about 34 months Lo
tender their advice.

3. The subject matter of O.A primarily concerns the Stale
Central Government has been impleaded as the Performa respondent. 1L is therefor o

requested to defend the case appropriately by hiling o sitabie reply bictore the
Hon'ble Tribunal in the matter and this Minis

L. Goel,
: v asked to furnish their
ppeal along with a brief background note and

Government and the

status of the case.from time to time. A copy o
with Statement of facts/background of the
for our reference and records,
intimated to this Ministry.

f the Para -wise reply W the O A along
case may also be furnished 1o this Ministiy
The next date of heming in the CAJ iy also he

Encl: as above Yours faithfutly,

, Q %” ) ( Vijay I(umar)
» f’ - Director(vigilance)
S o hlhaan  Tel# 2436 6841

ecords vide this Ministry's !ettgr No. 13011/9/2009- AVU

sty may please be apprised abiout the -

-
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M Sh. Mrinal Kumar Boro, Advocate, Addl.CGSC, CAT, Guwahati House
’ No.81,M.C.Road, Uzan

Bazar Guwahati-I,Kamrup(Assam) with reference to his letter
no. nil dated 24.4.2009. - ‘

M.Q_QQQ(’/

(~Vijay Rumar)
Director(vigilance)
Tel#t 2436 6841

-

eape M
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GOVERNMENT OF NAGALAND
DEPARTMENT FORESTS. ECOLOGY, ENVIRONMENT & WILDLIFE
NAGALAND : : KOHIMA

NO.FOR/COURT-I/2OO9/3L1 \)/ : : Dated Kohiinha, the (7 th Nov.2009.

To
Dr. C.L..Goel

Principal Chief Conservator of Forest (U/S).

Sub - Inspection ot Ottce files and records.

Sir,

..V am directed to refer to extract copy of the order passed by Tribunal for Disciplinary
Proceeding, Vigilance Commission dated the 10" Aug. 2009 (copy enclosed) wherein you were allowed
to inspect the office files and records for preparation of your defense in the disciplinary proceeding
against you. You have so far not approached the Departinent of Forest Lcology & Wildlife nor the ofTice
of the Principal Chief Conservator of Forest to inspect the files and records in spite of the Vigilance
Commission’s speaking order which cnables you to inspect the files and records.
You are thercfore reminded that the files and records of this Office and the P.C.C.F.
Office are available for your inspection during regular office hours under the terms & condition stipulated
by the Vigilance Commission. ’

Youss faithfully,
o't

1 l)
CTOIMTTV P/J SLAIER )
Under Seerctary to the Government of Nagaland

NO.FOR/COURT-1/2009 : : Dated Kohima, thel 7] th Nov.’2009.
Copy 1o :- . /
(B The Principal Chicl’ Conservator of Forest, Nagaland, Kohima.
2 The Tribunal for Disciplinary Proceedings (Inquiry Officer), Vigilance Commission,
Nagaland, Kohima.
3 The Central Administrative Tribunal, Guwahati, Rajgarh Road, Bhangagarh, Guwahati-5
(O.ANo. 03 0of 2009).
4, Addl. Sr. Court Advacate. Nagaland, Guwahati High Court, Guwahati with reference to
O. A No. 309 CATT
S The Director, Vigilance. Ministry of Environment & [Forests, Paryavaran Bhavan, CGO

Complex. Lodhi Road. New Delhi for information.

( T.IMTIWAPANG AIER )

Under Secretary to the Government of Nagaland.

e o bee Pt A
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PRINCIPAL CHIEF CONSERVATOR OF FORESTS
Nagaland : Kohima (U/$ )
Phone No. 0370-2224382 Ly 1 (R

0eereirerrerennneenens : Date...................

No. Misc-PCCF/ 2008-09/leave Dated: Kohima the 31% October, 2009
To

The Chief Secretary

Government of Nagaland,

Kohima

SUB: INTIMATION REGARDING LEAVING OF HEADQUARTERS ON 01"
November 2009 TILL 11™ November 2009

Sir,

Inviting your kind attention to the above stated matter, I am to inform you
that my presence is urgently required at my home at Dehra Dun for the purpose of
providing required medical attention to my wife who has developed certain medical
problem. The above issue of my wife’s ailment came to my knowledge today this
afternoon around 14.15 A.M. As such this application intimating about my absence
from Headquarters with effect from 01% November 2009 to till 11 November 2009
is submitted. This is for your kind information and necessary record.

My address during the period of my absence from Headquarters is given
below:

DR. C.L. GOEL, IFS A
House No. 144, Lane-12, MOHIT NAGAR
P.O. New Forest, DEHRA DUN - 248006

Thanking you,

\'L ot (& ‘ Yours faithfully,
. // \ ’
.'\.\‘ - o 2 ] : (Y? @
S ® e UV (DR. C.L! GOEL)
£ Q; T
Oq ‘QOV ,‘/.///
f =

. et
AIE=AL
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IN THE COURT OF TRIBUNAL FOR DISCIPLINARY
PROCEEDINGS
VIGILANCE COMMISSION
NAGALAND : KOHIMA
TR L-TF é& 008

SUMMON TO DELINQ

ENT PERSON

Whereas your attendance is necessary to answer to charge of Disciplinary
Proceedings. You are hereby directed to appear in person or by Pleader as the case -may
be, before this Tribunal Vlgxlance Commission of the OQ O/ Day of . N
200.77.... 11:00 A.M. ‘

AForwardchQ the D¢ K&W

\

Tribunal for Disciplinary Proceedings
Vigilance Commission
Nagaland, Kohima.
IristiNAL FOR DESCIPLINARY POV RE NGy
VIGILANCE COMMISSION
NAGALAND * KOMIN:

for causing service and return on

before the above said date fixed.

UNISTIR L"m@:
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IN THE CCURT OF TRiBUNAL. FOR DISCIPLINARY
PROCEEDINGS
VIGILANCE COMMISSION
NA(JALANI) KOHIMA™

s
R . "--“5'(‘,‘(\

SUMMON TO DELINQUENT PERSON

C L G L
NAME OF DELINQUENT AND ADDRESS 7
Y /k ,( ( L\ }, /~ ( P e T

Whereas your attendance is necessary to answer 1o charge of Disciplinary
Proceedings. You are hereby dirccted to appear in person ’or:‘,l{y Pleader as the case may
be, before this Tribunal Vigilance Commission of the ............. Day of ......0...........

! .

200, 1100 AM.

Forwarded to.the
LA

for causing service and return on

hefore the above said date fixed.

| ). '
<= v\/\j&‘é)&l-u g (J:r);’,.. -

Tribunal for Disciplinary Proceedings
Vigilance Commission
Nagaland, Kohima. .

<AL FOR DISCIPLINARY PROGERA - 3
VIGILANCE COMMISSION

NAGALABI®4 KOUIMA
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NOTICE
Date: 30™ of November, 2009
From, Central Administrative Tribunal
» Rupam Jyoti Das, %&w W‘ﬁ Qg
Advocate. ' ,
: -1 DEC “109
To, Guwahati Bench
1. CGSC, TR =ia
CAT, Guwabhati,
2. G.A.Nagaland,
CAT, Guwabhati
Ref:  Additional statements of facts by the applicant .
In O.A. No. 3 /2009
Dr. C. L. Goel
-Versus-
The Union of India & Ors.
Sir/Madam,
Please receive herewith copies of the additional statements of facts by the
applicant in above-mentioned original application filed before the Hon’ble Tribunal.
- Kindly acknowledge the receipt.
Thanking you.
Received .by- Yours faithfully,
N
«“ M .
1 12feq (Rupam Jyoti Das)
- “Advocate. .
2. C7A NG LAY bB@lnloq‘ /
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
Guwahati Bench |

e O.A. No._03 /2009

/)S‘O_ o DEC 2009 \(Xf’ Between
, 2 ¢
Guwéhaﬁ Bench , ~ Dr. C. L. Goel,
e s e .APPLICANT
-AND-

Union of India & Ors

teveenesneeeses RESPONDENTS
INDEX
SLNO. PARTICULARS ~ PAGE NOS.
1. Rejoinder e 127
2. Verification memm 8‘
3. Annexure 22 e 9

(Copy of the minutes of the Screening Committee meeting
dated 01.04.04 recommending the Applicant to the post of
Additional PCCF)

4. Annexure 23 S——
(Copy of the minutes of the Screening Committee meeting

dated 23.02.06 recommending the Applicant to the post of
PCCF)

S. Amnexure24 =000 |semeeee— - 11-12
(Copy of the applicant’s letter dated 03.12.09) |

Filed by:

WZOW(L/\‘)W

Advocate
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| In O.A. No. 3/2009 o
PR H i
Cornrsl P‘WWW{ ibliasi |
Dr. C. L. Goel ,
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Guwahﬁlbeﬂch : .
i @ﬁiﬁﬁw Union of India & Ors

 RESPONDENTS

- REJOINDER OF THE APPLICANT AGAINST THE WRITTEN STATEMENT

OF THE RESPONDENT NO. 5.

I, Dr. C. L. Goel, S/o R. C. Goel,‘ aged about 55
years, Resident of Forest Colony, Kohima, Nagaland, do

hereby solemnly affirm and state as follows:

1. That I have received a copy of written statement
(hereinafter referred to as the counter) filed by
respondent No. 5 in O.A. No. 3/09. I have perused the same
and understood the contents thereof. Save andvexcept the
statements specifically admitted herein below, all other

statements made in the counter are hereby denied.

2. That the applicant denies the statements made in
paragraph. 6 of the counter and states that the 5™
respondent is the beneficiary of applicant’s suspension
because during the suspension of the applicant the 5%
respondent is functioning as the Prindipal " Chief
Conservator of Forests (PCCF). Therefore it is obvious that
the 5% respondent would 1like applicant to remain -under
suspension till his ’supe;annuation. Since the applicant
will attain the age of superannuation in May 2013, he could
have continued in the post of PCCF for a long tlme The
lobby in the Government of Nagaland favouring the 5th

respondent thus wanted the ouster of the applicant to clear

the way for 5% respondent to act as PCCF. The Dblame
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worthiness of the applicant and the legalify-
of suspension can only be decided before an appropriate

forum and the 5" respondent has no competence to comment on

;the same.

3. That the statements made in para 7 of the counter
being matters of record the applicant has no comment to

5th

make on the same. The pleading of the respondent about

his devotion to duty and the clean service record is a

perception of 5%

respondent about himself which may not
necessarily Dbe shared by others including the present

applicant.

4. That with regard to statements made in paragraph 8 of
the counter, the applicant states that the initial order of
suspension dated 09.08.07 1like the impugned order of
suspension dated 17.11.08 was a part of vindictive action
of the official respondents. It is pertinent to‘ mention
that the earlier order of suspension dated 09.08.07 was
withdrawn by the official respondents on interference of
the Hon'ble High Court. It is stated that when the official
respondents failed to oust the applicant from the post of
PCCE pursuant to the order dated 09.08.07 they proceeded to

issue the impugned order of suspension dated 17.11.08.

5. That with regard to.the statements made in para 9 of
the counter it is stated that the allegation against the
applicant is of tampering his ACRs for the period 2001-02,
2002-03 and 2003-04. It is curious to note that the ACRs of
the aforementioned period were also considered by the
Screening Committee in its meeting dated 01.04.04 for
considering the case of the applicant for promotion to the
post of Additional Principal Chief Conservator of Forests.
This Screening Committee which recommended the applicant
for promotion to the post of Additional PCCF comprised of
the following:

1. Shri R.S.Pandey,  —e——_ Chairman
IAS,Chief Secretary

*
-
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2. Shri Tali Temjen Ro,  ———co Member
IAS, Additional Chief Secretary & Home Comm.

3. Dr. S.C.Deorani, -- Member+Secretary
IFS, Prinéipal Secretary, Forests & Environment
Later on yet another Screening Committee in its meeting
dated 23.02.06 considered the . very same ACRs while recommending
the applicant for promotion to the post of PCCF. The Screening
Committee dated 23.02.06 was comprised of the following:-

1. Shri Tali Temjen Ao, —_———— " Chairman
IAS, Chief Secretary

2. Shri Lalthara, ———— Member
Additional Chief Secretary (P &AR).

3. Shri N. Lolenmeren Ao,  —=——v Member

PCCF
4. Shri R.Binchilo Thong, ' -—- Member-Secretary

From the composition of the aforementioned two

Scréening Committees it clearly transpires that Shri Tali
Temjen Ao was in both the Screening Committees. He was member of
the Screening Committee dated 01.04.04 and was chairman vathe
Screening Committee dated 23.02.06 and looked into the same ACRs
of therperiod 2001 to 2004. It is also pertinent to mention that
in the Screening Committee dated 23.02.06 the reporting authority -
of the applicant in his ACRs for the period 2001 to 2004 Shri N.
Lolenmeren Ao was one of the members who had the opportunity of
looking into those .very ACRs in which he acted as a fepofting
authority. It was only after the promotion of the applicant to
the post of. PCCF that the vested grdups favourihgi the 5
respondent created a situation which ultimately gave riSe.to the
cause of action for the present OA. The Vigilance Commission was
fed with the manufactured records and fabricated documents to
make out the case against the applicant. The finding and
recommendations of Vigilance Commission are therefore vitiated

being based on tampered and fabricated records and materials.

' A copy of the minutes of the Screening

| Committee meeting dated 01.04.04

‘recommending the Applicant to the post of

Additional PCCF 1is annexed herewith and

markéd as ANNEXURE: 22

A ’copy of the minutes of the Screening

Committee meeting dated 23.02.06

—emry
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recommending the Applicant to the post of
PCCF 1is annexed herewith and marked as

ANNEXURE: 23

' 6. That the éverments made in para 10 of the couhter are
devoid of any substance and relevance. The issues
pertaining to 'the transfer of the applicant as Chairman,
Pollution Control Board of Nagaland have been adjudibated
by the Hon'ble High Court. When the Hon'ble High Court held
the transfer of the applicant as Chairman, Pollution
Control Board of Nagaland as illegal, it is not open for

the 5 respondent to justify the same.

7. That with regard to the statements made in para 12 of
the counter it is stated that the complaints against the
applicant bfvtampering his ACRs by the 5% respondent in his
letter dated 18.10.04 and 13.12.04 were examined by the
theh Additional Chief Secretary, State ofv Nagaland who
carried out the investigation into the matter and submitted
his report. The then Hon’ble Minister, Forests &
Environment examined the report of the then Additional
Chief Secretary and in his’office note dated 02.02.05 in
Government File No. FOR-Estt-5/94-IFS wrote that “As per
the investigation report submitted by Addl Chief Secretary
(P & AR) there is no relevant proof of tampering ACRs of
(Dr C.L.Goel) by him , therefore this case may be closed in
the best interest of the department”. However it appears
the note of the Hon’ble Minister was countersigned and
agreed to by the then Principal Secretary, Forests &
Environment ahd the Secretary, Forests,> Nagaland.
Immediately thereafter draft promotion notification for
promotion of the applicant to the post of Additional PCCF
was put up for approval leading té the promotion of the
applicant to the post of Additional PCCF. It appears that
the 5 respondent remain unrelented and continued flooding

the Department with complaints against the applicant.

8. That with regard to the statements made in para 13 of

the counter it 1is stated that it is evident from  the
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sequence of events as to whether or not the 5% reéponden%r
is the beneficiary of applicant’s ouster from the post of

PCCF.

9. That the applicant denies the statements made in Para

" 14 of the counter. The 5% respondent 1s not expected to

have the information about the ACRs of the applicant, its
contents and the gradations made therein. The 5" respondent
is also not expected to know as to who was the custodian of
the applicant’s ACRs. It is not known as to on what basis
5th respondent has made averments in Para 14 of the counter.
More than the —records of enquiry by the Vigilance
Commission, the Hon’ble Tribunal is required to ekamine the
files mentioned by the applicant in OA which are likely fo
indicate that the case against the applicant has beeni
fabricated for extraneous consideration. By stating that
the applicant was all along favoured in the past the 5%
respondent is making allegations against  his ‘senior
officers of the Government of Nagaland. Considering the
over enthusiasm of the 5% respondent an inference may be
drawn that it is the 5™ respondent who might have done
tampering with the records (if at all there is any

tampering) because 5 respondent had a motive in harming

the applicant.

10. That with regard to the averments made in Para 15 of
the counter the applicant states that truth will certainly
come out 1in course of proceedings before  the Hon’ble
Tribunal including the likely. mischief committed'-by

Respondent 5 in harming the applicant.

11. That the statements made in Para 16 of the counter
are denied. In any case respoﬁdent S5 is not competent to
explaih as to why the suspensioﬁ of the applicantv is
necessary. The Reepondent 5 has a vested interest in
continued suspension of the applicant Because so long as
applicant remains ﬁnder suspension respondent 5 would

continue working as PCCF, Nagaland.

: g Por ol NIRRT N0 1 PP LT
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12, That the statements made in Para 17 are denied. The

respondent 5 is not the competent authority to either know
or state if n@terials exist to prove the alleged offence
committed by the applicant. In ‘this connection applicant

reiterates the averments made in the preceding paragraph.

13. That the applicant denies the statements made in Para

18 of the counter. Since the respondent 5 has immensely

befitted by makirg allegations of tampering of ACRs'against

the applicant, he had a motive in creating a situation

wherein such allegations could have been made against the
applicant. EVen though the respondent 5 was not a necessary
party in this case, he got himself impleaded only to make
sweeping and wild allégations against the applicant and for
ensuring the applicant's continded suspension so that

respondent 5 continue to hold the post of PCCF, Nagaland.

14. That it becomes imperative to mention that there is

an inordinate delay on the part of the official respondents
in conducting the disciplinary proceeding against the
applicant. On Q7.08;O9 the applicant had written a letter
(Annexure: 15 -0of the rejoinder to the written statement of
respondent no. 2, 3 & 4) to the Disciplinary Authority for
inspection of certain filesAand’records‘for preparation of
defence. On- 17.11.09, the official respondents issued a
letter to the applicant (Annexure: 19 of the Additional
Statements of Facts) informing him about the availability
of the files and records in their offices and that the
applicant could inspect the files and records any time
during office hours. The applicant vide letter dated
28.11.09 informed the official respondents that he along
with his pleader (who would also be his defence assistant)
would be visiting the office to inspect, examine and take
photocopies of the relevant files on 03.12.09 at about
10;30-am. But on 03.12.09 when the applicant along with his

pleader went to the office, they were informed tﬁat the

v

relevant files are not in the office. Thus the applicant

could not inspect, examine and/or take photocopies of the

same. 'Looking at the sequence of events, one may safely

. »
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conclude that certain vested groups in the government want
to see that the applicant remains under suspension till his
superannuation. '
A copy of the applicant’s letter dated
03.12.09 is annexed herewith and marked

as Annexure: 24.

15. That denying the statements made in Para 19 & 20 of
the counter the applicant submits that he has made out a
strong case warranting interference of this Hon’ble

Tribunal and as such the OA may be allowed with cost.
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I, Dr. C. L. Goel, S/o R. C. Goel, aged about 55
years, Resident of Forest Colony, Kohima, Nagaland, do
hereby solemnly affirm and state that the statementé made
in this rejoinder from para |, 2 , 3(fmp) ; G, 7 ) E-1341¢

'ar'e true to "my knowledge and. those made in para

3(?‘-\4} 4., { a3 14 being matters of records are

true to my information derived therefrom and I have not

suppressed any material facts.
I sign this verification on this g*k day of December

2009.

: gbR.c.L.CzDE L)
APPLICANT

éias
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‘ MINUTES OF THE CIVIL SERVICES BOARD /SCREENING COMMITTEE 4
‘ HELD ON 1" APRIL, 2004
' IN THE OFFICE CIHHAMBER OF
THE CHIEF SECRETARY, NAGALAND, KOHIMA

kkkdx
Present :-
vl Shri R.S. Pandey, IAS Chief Secretary - Chairman i
2. Shri Tali Temjen Ao, IAS ' ' b
Additional Chief Secretary & Home Comm. - Member 4
3. Dr. S§.C. Deorani, IFS, Principal Secretary - Member- :
Forests & Environment Secretary ;

L

The Committee, as above, duly constituted for the purpose of considering
promotion to one post of the Additional Principal Chief Conservator of Forests,
examined seniority of all the three eligible officers who have completed 25 years
of service as [FS officer, as per IFS Civil List along with their respective ACRs,
Vigilance clearance report and Integrity certificate. The Committee also looked in
to the issuc of filling up the vacant post of the Principal Chief Conservator of
Forests (PCCF).

After carctul consideration and deliberation on the subject matter, as
above, the committee recommended that

1. Shri Lolen Meren Ao, IFS may be appointed to the post of the PCCF

‘ tamird f

I — ﬂ but with pay scale of Rs.22,400-24,500/- p m ic. Pay scale of the Addl
A% PCCF. He may be M@&a%sed—l&* PCCF either with the

clearance of the MOEF / GOI for which the department will request to

the MOEF / GOI to review the matter in view of the release of pay

dﬂ wT’ " “.,‘ . .'\) "A\i“ﬂ-:q

A scale to the Chief Secretary and the Director General, Police even
before completion of 30 years of service. or after completion of 30
e years of service as on 1* Jan. 2005.
3TN ot N
e, T e TG :
3 T e am— 2. the post of the Addl. PCCF may be filled up by the senior most of

three eligible IFS officers and accordingly decides that Dr.C.L.Goel,
IFS (NG:1977) may be promoted to the post of Additional PCCF in
the scale of pay Rs.22,400-24,500/- .

(Dr.S.C. Deorani ) . 04 .04

Principal Secretary, Forests & Environment

e

ali Temjen Ao)
Additional Chief Secretary é{Ho

A :
be .
ME"’E T oo (R.S. Pandey )
W \/6("*)1 Chief Secretary, Nagaland.

Kohima, Dated 1I** April 2004

GTTTEE
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MINUTES OF THE CIVIL SERVICE BOARD / SCREENING COMMITTEE
- HELD ON 23.02.2006 AT 10.30HRS IN THE OF FICE CHAMBER OF"
THE CHIEF SECRETARY, NAGALAND, KOHIMA
) 4

Present:
1.Shri P.Talitemjen Ao, IAS Chief Secretary - Chairman
2 Shri Lalthara, Additional Chief Secretary (P&AR)- Member
3 Shri N.Lolenmeren Ao, PCCF - Member
4 Shri R. Binchilo Thong - Member Secretary

The Committee, as above, has been constituted for the purpose of screening the
proposal-"aﬁd to recommend promotion and transfer/ postings to fill up the following
posts: A

. 1. one post of Principal Chief Conservator of Forests with effect from
28.02.2006 (AN) on superannuation of Shri N.Lolenmeren Ao, IFS (NG:75)
2. one post of Additional Principal Chief Conservator of Forests & Chief
Wildlife Warden, Nagaland, Dimapur. -

The committee examined seniority of Dr. C. L. Goel, 1IFS (NG: 77), Additional
Principal Chief Conservator of Forests & Chief Wildlife Warden (presently in the scale
of pay of Rs.22400-525-24500/-) and of the next 2 (two) senior most officers of the
cadre, viz. Shri Ansar Ahmed, IFS (NG:78) and Shri Rongensenwati Ao, IFS (NG:78),
both in the grade of Chief Conscrvator of Forests (scale of pay of Rs. 18000-500-22400/)
who have completed 25 years of service as required by the relevant guidelines issued by
the GOI, along with their respective ACRs, Vigilance clearance reports and Integrity
Certificates.

After careful consideration and deliberat,io& the committee recommended that

1. Dr. C. L. Goel, IFS (NG: 77))be promoted and posted as Principal Chief
Conservator of Forests in the scalé of pay of Rs.24,050-650-26,000/- with effect
from 28.02.2006 (AN) on superannuation/ retirement of Shri N. Lolenmeren Ao,
IFS (NG:75).

2. Shri Ansar Ahmed, IFS (NG:78), presently on deputation to MOEF, GOI, New
Delhi, be given proforma promotion along with Shri Rongensenwati Ao, IFS

(NG:78), presently Chief Conservator of Forests, being promoted and posted as -

Additional Principal Chief Conservator of Forests & Chief Wildlife Warden,
Nagaland, Dimapur, in the scale of pay of Rs.22400-525-24500/- vice Dr. C. L.
Goel, promoted and posted as per 1 abovey

1. (P.TALITEMIJEN AO) 2. (LALTHARA)
Chief Secretary, Nagaland Additional Chief Secretary (P&AR)

3. (N.LOLENMEREN AO)
Principal Chief Conservator of Forest

4. (R. BINCHILO THONGQG)
Commissioner & Secretary,
Forests & Environment

(rdib 2,0t e

A_%M

Kohima, Dated 23" February 2006

© o ptadad side
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ANNEXURE:24
TYPED COPY
To, ' Dated:-03.12.09
The Secretary,
Centrai Administrative Tribuna]

Forest Depaftment,

Government of Nagaland,

Kohima, , . ‘ -8 DEC?009

Nagaland.

mﬁmm

g | Guwahaii Bench
T =mrdis

In re: (1) Letter dated 07.08.2009 Dr. C.L.Goel
(2} Letter No. FOR/COURT-1/2009/245 dated 17.11.09
(3) Letter dated 28.11.2009 of Dr. C.L.Goel

Sir,

This 1is to inform you’ as per the lefters‘ under
reference I had visited your office at  the
prescribed/decided time to inspect, examine and/or take
photocopies of * the Government files and records more
specifically -described in my letter dated 07.08.2009. My
pleader who would also be my defense assistant was also
present with me.

But I am being informed that the files are not
avallable in vyour office today since those files and
records were required by the Vigilance Commission for their
purpose. Kindly fix another date for the same and also
kindly notify me about the date beforehand so as to enable

my pleader to be present at that relevant time.

Thanking You Yours Faithfully

SD/-

(Dr. C.L.Goel)
Received one copy
Sd/ - dated 03.12.09

. Secretary, Forest ide
GERTIFIED OF it

CC{)P’ .
TRUE : é&a\

L;VOV;DVOCATE
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IN THE CENTRAL -ADMINISTRATIVE TRIBUNAL -
GAUHATI BENCH AT GUWAHATT

IN CASE 0A 3/09

IN THE MATTER QF ;-

Dr. ¢.L. Goel

..... Applicant.
..‘Vs-.
UOI & Others.
..... Respondenﬁs.
81 No. Particulars Page No. .
1. Replies of Respondent No.3 & 4 ’ +o b}
2. Verification Q
2. Annexure:-A :
Copy letter dated 19.3.09 Ca
4. Annexure: - _
Copy letter dated 7.11.09 l(ﬁ) [’
5. Annexure:-C collectively
Copies of the letter dated e e
‘ o 4, A8.3.2009 and 18. 4.2009.
Filed by

Advlcate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GAUHATI BENCH AT GUWAHATI

IN _CASE 0A 3/09

IN THE MATTER OF :-

Dr. C.L. Goel
..... anplicant.
-Versus-
UQI & Others.
..... Respondents.

REPLY OF RESPONDENT NO. 3 AND 4 TO THE REJOINDER

FTLED BY THE APPLICANT AGAINST THE WRITTEN STATEMENT OF

RESPONDENT NO. 2, 3 AND 4.

I, Shri Imtiwapang pier son of Z.Toshi aier,
aged about 34 years, resident of Kohima Town, Kohima,
Nagaland do hereby solemnly affirm and declare as

under:

1. That I am the Under Secretary to the Govt of
Nagaland, Department of Forest, Ecology, Environment &
Wild 1life. That I am been served with a copy of
Rejoinder against Written Station of Respondent Na.2
and 3 and 4 that I have gone through the same and have
understood the same. That save and except which are
“apecifically admitted herein, those statement averments
made in rejoinder are deemed to have been denied by the

answering respondent.
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2. That with regard to the averments made in

. paragraph 1 and 2 of the Rejoinder this deponent has no
comments to  offer as it refers to submission by  the

appellant,

z. That with regard to the averments made in
paragraph 1, 2, 3 and 4 in the Rejoinder this Deponent
- does not admit anything not borne by records and séy
that the deponént stood by the statements made in the
Written Statement and(also offer that ﬁhe Vigilance
Commission is a Quasi-judicial Body constituted under
the Constitution of India and inquiry proceedings Qith
regard to the applicant suspension order dated

17.11.2008 is pending.

4. That with regard to the averments made in
paragraph 5, 6 and 7 of the Rejoinder this Deponent
does not admit anytﬁing not borne by records and
further stood by‘the statements made in the Written
Statement. While process has started as to whether com-
plaint of tamperihg of ACRs of the applicant has been
initiated by the Govt. confirmed action to be taken
against -the applicant was made only after the CID
Report dated 26.02.2008 which has established tampering
of applicant’s ACRs beyond doubt which was annexed to
the Written Statement filed by the deponent.  Therefore

the recommendation of the State Vigilance Commission
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vide its letter dated 15.09.2008 for disciplinary
proceedings against the applicant were made on the
basis of tampered and manufactured documents upon

carefully inauiry and observations.

5. That with regard to the averments made in
paragraph 8 and 9 of the Rejoinder of the applicant,
this deponent dﬁes not admit anything not borne by
records and says that the matter relatingvto tampering
of the applicant’s ACR which is the main issue in the
instant application has come to surface in the vyear
2004 and not 2003, which was a clerical typing mistake.
It may be stated herein that normally the ACRs of every
officials have 2 sets one with the concerned Department
and one set with tﬁe Ministry of Environment and
Forest, New Delhi. The deponent denied manipulation of
the applicant’s ACRs or for that matter any other
officials ACRs by any officials as the records reveals.
The deponent reaffirm the statements made in the

written statement.

é. - That with regard to the averments made in

paragraph 10 and 11 of the Rejoinder this Deponent does

not  admit anything not borne by records and say that

all the averments made by the applicant are mere
repetition which were already replied by this deponent
based on records in the written statement. Be it

further stated that the applicant have not replied to
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the office letter dated 19.03.09 nor returned his
personal file. from the year 2001-02 to this office
till date. Be it submitted that the order dated
17.11.2008 was issued suspending the applicant and it
is stated that the suspension is to facilitate

impartial inquiry free from interference.

A copy of the letter dated 19.3.09 is annexed

herewith and marked as Annexure:-A.

7. That with regard to the ave}ments made 1in
paragraph 12, 13, 14 and 15 of the Rejoinder this
Deponent does not admit anything not borne by records
and says that followed by complaint lodged against
tampering of the appellants ACRs and on the finding of
such tampering ACRs followed by the Vigilance
Commission investigation and disciplinary proceedings
vide letter dated 15.9.2008 the applicant was
suspended. As such it is denied that the resbondent had
taken steps which amounts to vindictive, maiafide moti-

vated, arbitrary or illegal.

8. That with regard tée the averments made in

paragraph 16, 17, 18 and 19 of the Rejecinder this

Deponent does not admit anything not borne by records
and says that after the applicant had been served with
the suspension order and articles of charges dated

17.11.2008 Inquiry Officer and Presiding Officer in
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disciplinary proceedings against the applicant was
appointed on 18.12.2008. Thereafter the disciplinary
proceedings against the applicant was processed. That
on 28.07.09 the inquiry looked into the rebresentation
of charged officér on

(i) The present inquiry would be sub-judice as the

matter is pending before CAT, Guwahati.

(ii) The Govt order No. (FOR)/MISC-VI/@6 dated 18th

December, 2009 has not been furnished to him.

(iii) The present inquiry may be kept pending till

the matter is denied by the CAT Guwahati.

The applicants petition was disposed of with the

order that it would not be sub-juiced as it was not

a Jjudicial proceeding. It was only an inquiry set

up by the State Govt. under whom the delinquent

serves énd the prayer to stay the proceedings until

the disposal of a simiiar inquiry at CAT Guwahati

-was disposed as not allowed.

The order No (FOR)/Misc.-01/06 dated 18th

December 2008 prayed for by the charged officer was

directed to be furnished to him as de$ervéd. (This
is an order relating to the appointment of the

Inquiry Officer).

Q. That with regard to the averments made in
paragraph 20, 21, 22, 23, 24 and 25 of this Rejoinder
being‘ matter of records this deponent dees not admit

anything -beyond the records. That next date was fixed
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on 1%X.10.89 and the applicant was not present. The
Inquiry Officer vide letter 7.11.09 communicated the
status report to the Department with regard to the

disciplinary proceeding.

A copy of the letter dated 7.11.09 is annexed

herewith and marked as Annexure:-RB.

1. - That with regard to the averments made in
paragraph 26 of the Rejoinder this Deponent does not
admit anything bevond the records ’says that this
applicant to inspect the file dated 18.8.2009 was
allowed and he was communicated to do as per the order
passed by the Vigilance Commissioner vide letter dated

17.11.2009.

11. That this deponent humbly submits that the
applicant was suspended so as to allow and to
facilitate impartial enquiry free from interference.
The order of suspension as well as the disciplinary
proceeding were very much according to the provisions
under All India Service (Discipline & Appeal) Rules,
1969. The  applicant was not taking heed of the
concerned departmental cohdition put under his
suspensidn order. Although he was not supposed to leave
the headquarter without prior permission, he was found

absent without sanction leave. He was also Found
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sending intimation for such leave through post.

repatriation was issued to the applicant.

Copies of the abplication dated 28.3.09 and

18.4.09 are annexed herewith and marked as Annexure:=-C

.

collectively,

12. That this deponent begs to submit that the
suspaension order dated 17.11.08 wés passed so as to
facilitate impartial free investigation. It may also be
submitted that . the proceeding is conducted by the
Vigilance Commission and he can alsb appear before  the
said commission if he so desire. As suéh, the instant

application is,liabie to be dismissed.

13. In view of the above facts and circumstances

':it is humbly pray that this Hon’ble Tribunal may allow

the concern authority to proceed with the Disciplinary

Proceedings till  the completion of the case by the

~ Vigilance Commission.

AND  OR

Pass any other order/orders as your Lordship may' deem fit

and proper.
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VERIFICATION

I shri. T. Imtiwapang Aier, son of Shri. Z. Toshi
Aier, aged about 34 years, resident of Lerie Cdloﬁy thima,
Nagaland do hereby solemnly affirm and verify that I am the
Under Secretary, Department of Forest, Goverhmeht of Naga~-
land éuthorised to file this affidavit on behalf of Respon-

dents No. 3 and 4.

1. That the statement made in paragraph - , 473 S/
4? ord (D are true to mf knowledge and those made

in paragraph b ,qg/ 4q ocel are true to my

knowledge derived from records and rest are my humble - sub-

mission before this'Hon'ble Tribunal.

And I sign this verification on this the th day

of December 2009 at Guwahati.

Depone NT
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GOVERNMENT OF NAGALAND v
DEPARTMENT OF FORESTS. ECOLOGY. ENVIRONMENT & WILDLIFE
v | NAGALAND: : KOHIMA. |
NO.FOR-17/82( Vol-I : : ‘Dated Kohima, the th March, 2009
To | Cential Adminigtretive Triaunat
Dr. C.L. Goel ‘ _ ’
Principal Chief Conservator of Forest. 16 DEC 7509

( Under suspension )

- (3uwahati Bench
Sub :- Personal File of Dr. C.L.Goel. _ , "Z{éﬂ’éﬁﬁ' =TS

Sir.

It has been brought to the notice of the Government that vour Personal File has
not been in the custody of the Office of the Principal Chief Conservator of Forest from the vear

2001-02. I am. therefore. directed to request you to return the file to the custody of the Office
imimediately. ‘ ‘

Yours Faithfully.,

-

_—

v ( ALAN GONMEL )
Joint Secretary to the Governmient of Nagaland.

NO.FOR-17/82(Vol-1) : : Dated Kohima, the /“?'th March. 2009
Copy to :- '

1. The PPs to Chief Secretary for information

?/ The Principal Chief Conservator of Forest. for information. This refersto his letter
No.FE-1/PF-20/79(Pt).

\
t}ﬁ“‘l\,"""/f C
\ TR
( ALAN GONMEI )
\ ’)\(7 » Joint Secretary to the Government of Nagaland.
1 |

N
Jw\ﬂff\v

Dr. C.1..Gocel
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OSF/TDP/1/2009 Dated: Kohima the 7" November 2009

"’*ﬁﬁnw-
To,

ievatve
/ | S e

v The under secretary to the Government of Nagaland nec -
Department of Forest, Lcology,} nvironment & wild Life 19 b=
Nagaland: Kohima | ,

. Guwahati Bench

Sub: Status Report on Disciplinary Proceedings Against Dr. C. 1., M@;@M“‘“"””
Goel, P.C.C.F (U/S)

Sir, :

Please find here with the Status Report on the Disciplinary
Proceedings drawn against Dr. C. L. Goel, P.C.C.F. (U/S) as required by you
communicated 0 me vide your office letter No. FOR/COURT - 1/2009.

(1) 18/12/2008 — the Chief Secretary vide order No, C & S (FOR)
MISC - 1/2006 appoints Shri S. Hukato Swu T.D.P. as the inquiry
officer. '

(2) Thereafter there was confusion as to whether the T.D.P. who was
appointed as the Inquiry Officer was competent to try the case of the
charped officer vis-a-vis the AIS by which the charged officer is
governed.

(3) 18/06/2009 — Clearance ﬂom the Law Depaxtmcm was received
that the T.D.P. was competent and the inquiry was registered as TRL

7/2009. 27" July 2009 was fixed as the date for the Preliminary
Hearing.

\ v/28/07/2()09— the charged officer represents before the inquiry that:

(1) The present inquiry would be sub- judiced as the matter is pending
before CAT Guahati.

(2) That the government order No. (FOR)MISC - 01/06 dated 18"
December 2009 has not been furnished to him,

(3) That the present inquiry maybe kept pending till the matter is
decided by the CAT Guahati.

The petition was disposed off with the order that it would not be sub-
judiced as it was not a judicial proceeding. It was only an inquiry set up by
the State Government under whom the-delinquent serves and the prayer to
stay the proccedings until the disposal of a similar inquiry at CAT GlehdU
was disposed was not allowed.

T e 1O s /'. 5 \ '

I'he order No. (FOR) MISC - 01/06 dated 18" December 2008 prayed
for by the charged officer was directed to be furnished to him as descrved. -
(This is an order relating to the appoinument of the inquiry olficer)
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10/85#2009 ~ Charged officer appears before the Inquiry and prays that:

(1) He be allowed to inspect nine files of the Forest Department for
prepaxatlon of his inquiry.

(2) He be furnished with a copy of the appomtment order of the
inquiry officer.

(3) e be allowed to engage a lawyer.

(4) The charged officer also prays that 60 days maybe gramed to
collect the materials to defend his case.

The petition was disposed off by granting all the above prayers.

18/08/2009 ~ The charged officer represents to the Chief Secretary that the -

Forest Department be directed to fix date, time and place. So as to enable
him to obtain Photostat copies/notes from the files to prepare his defense
with a copy endorsed to the inquiry officer.

After this fixture have been made (i.c.) 13/10/2009 but ncither the
charged officer nor the witness appeared.

Till date Preliminary Hearing has not been conducted under the
circumstances.

This is for your kind information.

. e e TrioUREL
Cartral Adminigtrative |
Fma

’ Yours fait"hfullv
g DEC 7T

W L&(» )(‘L/&»t/’
Guwahati B@ﬁ(’h B (q HUKATO SWU). |
&l e’j é [m, AN

H MR - Inquiry Officer :
‘ Tribunal for Disciplinary Ploucdmos

Vigilance Commission

v
P
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PRINCIPAL CHIEF CONSERVATOR OF FORESTS
Nagaland : Kohima Q/t/ g )
Phone No. 0370-2224362

...................... Date...................
No. Misc-PCCF/ 2008-09/leave Dated: Kohima the 28 March, 2009, entra) Adnﬁnistram"'
| = wmale =
To / ‘ , _
The Chief Secretary : ' 10 DEC 200
Government of Nagaland,
Kohima / | Guwahati Benc}

SUB: INTIMATION AS REGARDS ABSENCE FROM HEADQUARTERS
WITH EFFECT FROM 28™ MARCH 2009(4/N) TILL 157 APRIL 2009

Sir,

evening/night around 9.00 P.M. As such this application intimating about my
absence from Headquarters with effect from 28" March 2009 (A/N)_to till 18"
April 2009 is submitted. This is for your kind information and necessary record.

My address during the period of my absence from Headquarters is given
below:

DR.C.L. GOEL,IFS . Y7
House No. 144, Lane-12, MOHIT NAGAR (SR ZO.,/ @@/ /‘ )
P.O. New Forest, DEHRA DUN — 248006 B - ﬁ“\j\
Thanking y0ou, = e

%‘Msw -

& .
(% Yours faithfully,
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/Qe «%y@ A(/\)Naw: p e /CJW v
27~ , PR}NO} PAL CHIEF CONSERVATOR OF FOREST

i ﬂ] ) j Nagaland : Kohima S(“/S) 3%

Phone No. 0370-2224362

""""""""""" Date...................

e : SPEED POST lMa s mn
No.MISC-PCCF/2008-09/leave ' , Dated the 18" April, 2009 “entral Aot ative Tt
To/ ' . _ ,

The Chief Secretary ang

Government of Nagaland, . - 10 DEC 7003
Kohima _ .

. ‘ ‘Guwahati Bench

| IS

Sir,

ch 2009, 1 would

adquarters for

In continuation of my communication dated 28" Mar

like to inform you that 1 am forced to remain out of my He

=
‘continuance of reasons mentione

d in my communication under reference.

[ would remain out of my Headquarters till 03 May 2009. In the event

my presence is felt necessary at my Headquarters, during the said pe riod, the 3 g

same may be mtlmated to me at my forwardmg following address given

below:

,, Dr. C. L. Goel, IFS (
e House No. 144, Lane - 12, MOHIT NAGAR ,
, P.O. New Forest, DEHRA DUN — 248006 (GEORBY m?{_&@ . J?/
B Al . -
. tagsearnd  vF S
v ’j(; Thanking }/ou, A Depl

Yours faithfully,

20 2009
(DR. C.L{ GOEL)
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NOTICE
o
From t Addl. Sr. Govi. Advocate, Nagaland,
Gauhati High Court,
Guwahati.
To :
Sub: 0a No.Z/09
Dr. C.L. Goel -Versus- UOI & Ors.

Please Ffind herewith the replies to the
Rejoinder by the applicant against Written Station of
Respondent No.2 and 3 and 4 and Additional Statement of

facts filed by the Applicant in the above said case.
Kindly acknowledge the receipt of the same.
Thanking you.

Yours faithfully,

/W'
( JEIBU KHRO )

Received copy

D

\i/w Q\K\(\,‘\wm"/\
/] \“’l@]n‘ cvn

L

( )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

GAUHATI BENCH AT GUWAHATI

IN _CASE 0A 2/09

IN THE MATTER OF :=-

Dr. C.L. Goel
Applicant.

*U0TI & Others.

. Respondents.

81 No. Particulars . Page No.
1. Replies of Respondent No.3 & 4 | 4o 4
2. Verification °
4. Annexure: -A éollectively
G40 9.

Copies of the letter dated'15.7.2®09,
4.7.2009, 22.7.2009 and 20.11.2009)

Filed by
“A PSRl
Advocate

My oYy

Res
L dcor ot

{ﬂ%ﬂk¢4 \ s

101209
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GAUHATI BENCH AT GUWAHATI

-IN _CASE 0A 3/09

IN THE MATTER OF :-

Dr. C.L. Goel
..... Applicant.
—-g-
UOI & Others.
-.... Respondents.
REPLY OF RESPONDENT NO. 3 AND 4 TO THE .ADDITIONAL

STATEMENTS OF FACTS FiLED BY THE APPLICANT.

I, 8hri Imtiwapang Aier son of Z.Toshi Aier,

~aged about 34 years, resident of Kohima Town, Kohima,

Nagaland do hereby solemnly affirm and declare as

under:

1. That I am the Under Secretary to the Govt of
‘ Nagaland, Department of Forest, Ecology, Environment &
Wild 1life. That I am been served with a copy of
Additional Statement of facts filed by the Aéplicant
and I have gone through the same and have understood
the same. That save and except which are specifically
admitted herein, those statement/averments made in

paragraph of the additional statement of facts are

deemed to have been denied by the answering respondent.
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2. That with regard to the paragraph 1 this
deponent does not* offer any comments as it pertaining

to submission.

3. ;Thai with regards to the averments made in
paragraph 2, 3 and 4 of the Aadditional Statement of
facts by }the applicant this deponent deoes not admit
anything ﬁgt borne by records and say that the State
Govt. had replied to the Central Govt. on 18.7.2009 and
4.7.2009, 22.7.2009 - and 20.11.2009. Therefore it is
denied that the State lGovernment is not résponding to
the Central Govt.

Copies of the letter dated 15.7.2009 and

4.7.2009, 22;7.2®®9 and 20.11.2009 aré annexed herewith

and marked as Annexure:-A collectively.

4. That with regard to the averments made in
paragraph 4,.5; & and 7 of the Additional Statement by
the applicant this deponent does not admit énything not
borne by records and humbly submits that the applicant
is not attracted to Rule 3 nor Rule 3{(é)(a), Rule

2(8)(a)Y(D)(c) and .(d) of All India Service (Discipline

& Appeal) Rules, 1969 in as much as the disciplinary

proceedings was constituted and initiated before the
expiry of 90 davs from the suspension issued to the
applicant. As such it is submitted that the relevancy

of Rule 3 of All India Service (Discipline & Appeal)

© Rules, 1969 is not. attracted to the instant applicant.
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5. That with regard to the averments made in
paragraph 8, 9 and 10 of the Additional Statement made
by the appellant this deponent does not admit anything

not borne by records.

é. That with regard to the averments made in
paragraph 11, 12, and 13 of the Additional Statement
made by the applicant this deponent does not admit
anything not borne by record and say that here ;s
another example of the applicant’s way of being absént
in the headquarter which was one of the condition he
should édhere to as per the suspension order dated
17.11.2008., 1t is humbly submitted that an officer
while applging for leave should leave the Headquarter
only when the leave sought for was sanctioned by 'the
concerned authority. The applicént in His capacity -as
an officer need not be, recalled to those rules whereas
- the applicant has taken 1leave of the Headquarter
without g¢getting leave sénctioned hy the authority. Be
that as it may be it is stated that the Inquiry
authority issuing summon to the applicant at the
departmental proceedings on different,dates is totally
a different issue from his leave to the concerned
authority. . The applicant cannot take the shelter of
being on leave and summon issued to him by the Inquiry
authority demonstrate delay of conducting departmental

proceedings attributed to the applicant.
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7. That this deponent begs to submit that the

suspension order dated 17.11.08 was passed so as to
facilifate impartial free investigation. It may also be
submitted that the proceeding is conducted by the
Vigilance Commission and he can also appear before the
said commission if he so desire. As such, the instant

application is liable to be dismissed.

8. - In view of the above facts and circumstances
it is humbly pray that this Hon'ble Tribunal may allow
the concern authority to proceed with the Disciplinary
Proceedings till the completion of the case by the

Vigilance Commission.
AND OR

Pass any other order/orders as your Lordship may deem fit

and proper.
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VERIFICATION

I Shri. T. Imtiwapang Aier, son of Shri. Z. Toshi
Aier, aged about 34 years, resident of Lerie Colony Kohima,
Nagaland do hereby solemnly affirm and verify that I am the
.Under Secretary, Department of Forest, Government of Naga~
land authorised to file this affidavit on behalf of Respon-

dents No. 3 and 4.

1. . That the statement made in paragraph ' / 21/
é@ ‘Af ool S are true to my knowledge and those made

in paragraph Eb ‘are true to my

knowledge derived from records and fest are my humble sub-

- mission before this Hon'ble Tribunal.

And I sign this'verificétion on this the th day

' ofIDecember 2009 at Guwahati.

‘H-
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- GOVERNMENT OF NAGALAND
DEPARTMENT OF FOREST, ENVIRONMENT, ECOLOGY & WILDLIFE
NAGALAND::KOHIMA | :
No. C &S (FOR')/MISC;1/2006 S - Dated Kohima the A/ July, 2009 |
fo. Gontrel Aduinigirative Tribunal | |
Shri.Joseph Luikham S (Under Secretary IFS-II) _ ; ki
Government of India, ° , P i 0 DEC 2009 i
Ministry of Environment & Forests, i ‘
Paryavaran Bhawan, C.G.0 Complex, Guwahal Bench
New Delhi- 110003 -ﬁ@myﬁr VTS
Sub: - 0.A. No.-3/2009, Shri C.L. Goel Vs Union & Ors, Filed before the
Hon’ble _ Central Administrative Tribunal,Guwahati Bench. at
: Guwahati-re,qarding :
Sir,

I am ~cilire'cted: to refer to your letter No.F.22012/19/2009-1FS-1I dated
03.06.2009 on the above mentioned subject and to forward herewith a copy of the O.A.
as desired for further necessary action. .

" Enclo: As stated above

Yours faithfully,

' %'g\\l»“ f .
P
(ALAN GONME])

~Joint Secretary to the Government of Nagaland. -
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T , GOVERNMENT OF NAGALAND

DEPARTMENT OF FORESTS, ECOLOGY, ENVIRONMENT & WILDLIFE
NAGALAND - . KOHIMA

NO.C&S FOR/MISC-1/2006 (Vol-I) Dated Kohima, the 26h July, 2009.

To
o S
‘"é@wﬂ\m;m@m una
Shri. Vijay Kumar, Director (Vigilance)
Government of India : ' ) T B
Ministry of Environment and Forests, 1 @ {Btf ail)
Paryavaran Bhawan, CGO Complex, -
Lodhi Road, New Delhi-110003. 1 Guwehsti Bench
: ' T«r@.a e r
Sub:- O.A.. N0.3/2009 filed by Dr. C.L. Goel. IFS (NE77) agatiast ™ s~
' suspension order dated 17.11.2008 issued by Government of Nagaland.
Sir,

I am directed to your 1ettel No. 14011/03/2009-AVU dated 17" June’2009
on the above mentioned subject and to forward herewith the written statement which was
filed by the State Government alongwith the relevant documents for further necessary

action.
' Further, it is to state that the next date of hearing in the CAT is on

Enclo:- As stated ,
Yours faithfully,

l

i o
- '{]‘ﬁz\{)
( T. IMTIW ANG AIER ) .

Under Secretary to the Government of Nagaland

ANNEXURE b
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% - T OANNEXUEE A

GOVERNMNT OF NAGALAND
l)FP \R]\IP NT OF FORESTS. ECOLOGY, ENVIRONMENT & WILDLIFE
NAGALAND : : KOHIMA

JO.CESFORMISC-1/200¢ : : Dated K"]lmd Lhc J.,.LLhL\mgn@(') b

NO.CE&SFOR/MISC-172006 e Kohin (L,L,U o a0

Mo L :E{Eﬂiﬁi i
Shri Joseph Luikham (Uinder Secretary 1£S-11) 10 DEC ’}ﬁ@g \
Government of India. ' l
NMinistry of Environmnt & Forests.
Mimistry of Lavire { Bench
Parvavaran Bhawan. , Gk‘\’\’ahatwggﬁ - |
CGO Complex. Lodhi Road. ?f§§§§§ﬂﬂmmmmMﬂﬂmmmu
New Delhi - 110003, I ™

Sub - 0.AN0.-3/20009 filed by Shri. C.L. Goel. before the Hon'ble CAT Guwahat Bench»_'
at Guwahati revarding. ' '

Sir.

I am directed o refer to vour letier No.F-2201/192009-1FS-H dated 03.07.2009 on

the above mentioned subject and o inform vou that this Department has already tmmshcd the -

copv of O.A. No.-3.2009 filed by Shri. C.L.Goel vide letter No. C & S (FORYMISC-1.2006
dated 4™ July 2009 (copy enclosed for re l‘ucnu) [Uis also o state that the next date of hearing
al CAT Guwahati Bench is fixed on 20-07-2009 which has been comered by the stawe
Ceovernment Advocate. Guwahati High Court, :
Further developments in this respect will be intimated as and when the CAT Guwahat
Bench intimates this office. ‘
" This is tor vour kind information and further necessary action.

Enel - As stated above. ' )
Yours fathfully,
|
CTMT ANG AR

Linder Secretary to the GoNernment of Nagaland

NOCLESFOR NISC-1720060 0 Dated Kohima. the th Julv. 2009
Copy to -

Fhe Sro P.SC o Chiet Seeretary . Nagaland. Kohima.

FUIMTIW ARANG ATER)
Udder Seeretary o the Government of Nagvaland
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A\ GOVERNMENT OF NAGALAND
DEPARTMENT OF FORESTS, ECOLOGY, ENVIRONMENT & WILDLIFE
NAGALAND : : KOHIMA

NO.FOR/MISC- 1/2006(V0i D) Do Dated Kohima, the th November’2009.
To, . ‘

The Director (Vigilance)

Ministry of Environment & Forests

Paryavaran Bhawan, CGO Complex,
- Lodhi Road. New Delhi ~ 110003.

v,“ , /.ﬂl, o ANN&YUQG— @
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10 DEC 2009

Guwahati Bench

ﬁﬂmé’iwnmﬂa

Sub - Appeal meférréd under Rule 16 of All India Services (D&A) Rules. 1969 by

Dr.C.L.Goel. 1FS against the State Govemment Qrder No. C&S (FOR) MISC
1/2006. dated 17.11.08. '

| am directed to refer to vour letter No. 13011/9/2009-AVU dated the 13"
& October. 2009 and to furnish herewith a copy of the appeal of Dr. C.L.Goel alongwith the Para-
M wise comment & background note of his suspension case for further necessary action.
' 2. This is in continuation of our earlier letter No C&S FOR/MISC-1/2006 (Vol-1)
dated the 15" July. 2009 wherein the case record was submitted to you ( copy enclosed)-
3. The next date of hearing before the Central Administrative Tribunal, Guwahati

Bench in the matter of O.A. No. 3/09 Dr. C.L.Goel. IFS Vs- Union of India & Ors is fixed on A
Decembet 2009

Encl - As stated above.

Yours faithfully,

A

PANG AIER )

( T. IMTI
Under Secretary to the Government of Nagaland.
- NO.FOR/MISC-1/2006(Vol-1) s Dated Kohima, l‘he th November'2009.
&, Copy to -
& I The Addl. Sr. Government Advocate, Nagaland Guwahati High Court.
Guwabhati.
2. Thee Principal Chief Conservator of Fo&est; Nagaland, Kohima.
3. The Tribunal for disciplinary proceedings Vigilance Commission for information

s

The Central Administrative Tribunal Guwahati Bench Rajgarh Road Bhangagarh
Guwahati — 03. ‘

‘. v - &%ﬂv\“

. ( T. IMTIWAPANG AIER )
.
\ 07\
\
e
D& A ’

1dex Secretary to the Government of Nagaland.




